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EDITORIAL NOTE

The socio-economic study  of members of Parliament has always

been of immense  interest to peop le, especially  the scholars and
researchers as it g ives  an idea about ma jor contours of the
composition of the  House. Keeping this  in mind the Secretaria t had
made a modes t a ttempt for an ana ly t ica l s tudy  of the members
of the Six teenth Lok Sabha soon after its constitution on the bas is
of prelimina ry  information obta ined  from them. A lthough, the study
is  based on limited  pa ramete rs such as  age, sex , educational
qualifica tions, occupa tion and legisla tive  ex perience, it reveals  a
wide range of findings. W e include  in this issue  of the  ,
the a rticle tit led  ‘The S ix teenth Lok Sabha: A  S tudy ’.  W e hope the
readers w ill find it inte resting  and useful.

The  Off ice o f the Deputy  Speaker occupies a  significant p lace  in
our parliamentary system as the incumbent presides over the deliberations
of the House  in the absence of the Speaker. The election to the
Office  of the Deputy  Speaker w as held on 13  A ugust 2014. A n
experienced  parliamenta rian and  w ide ly  respected  pub lic figure ,
Dr. M . Thambidurai was unanimous ly  elected as the Deputy  Speaker

of the  Six teenth Lok Sabha . The Prime M inister and Leaders of
various political parties and groups cordially  felicitated Dr. M. Thambidurai
on his election to the august office of the Deputy  Speaker.

Congratulating Dr. Thambidurai, the Speaker, Lok Sabha observed
that this  is  a befitting tribute  to  his intellect and long  standing
experience with varied contribution throughout his political career. Accepting

the felicita tions, Dr. M . Thambidurai said  that he is conscious o f the
fact that this Office has all along been occupied by  eminent predecessors,
and he w ill follow the ir foo tsteps. He  said that their rich traditions
would guide him in perfo rming  his duties  and upholding the dignity  of
the House . Soliciting coopera tion from all sections of the House, he
sa id that he  w ill keep  the interests of all Parties, Groups , and
indiv idua l M embers  in mind w hile discharg ing  his  duties. W e ex tend
our heart ies t congratulat ions  to  Dr. M . Thamb idurai on his  assuming
the Office  of the  Deputy  Speaker and  include in this issue  a feature
titled ‘The Election o f the Deputy  Speaker of the S ix teenth Lok
Sabha’.

W e also carry in this issue the other regular features,  Parliamentary
Events and A ctivities, Procedural Matters, Parliamentary  and Constitutional

Journal

viz.
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Dev elopments , Sessional Rev iew, Recent L itera ture  of Parliamentary
Interest and A ppendices.

In our constant pursuit o f making  the   more enriching and
useful, w e a lways inv ite and welcome suggestions for its further
improvement. W e also w elcome practice and problem-oriented, non-
partisan articles in the field of parliamentary  procedures and institutions
from members of Parliament and S tate Legislatures, schola rs and a ll
others inte rested in the  field of parliamentary  po litical science.

– P.K. Grover

The Journal of Parliamentary Information

Journal

Editor



1
MEMBERS OF THE SIXTEENTH LOK SABHA:

A STUDY+

Age Profile of members of the Sixteenth Lok Sabha

General E lections to constitute the Six teenth Lok Sabha were held
in nine phases s tarting from 7 A pril 2014 to 12 M ay  2014 . Results
were declared on 16  M ay  2014. The  Six teenth Lok Sabha  was duly
cons tituted  on 18  M ay  2014.

In this a rticle, an attempt has been made to s tudy  the p rofile

of 543* elected members of Lok Sabha in terms  of certain paramete rs
such as age, educational qualificat ions, occupation and  legislative
ex periences w ith the he lp of Tables and  Charts . The s tudy  also
includes a separate  section on the p rof ile of women members  based
on the above-mentioned  pa rameters. The  analys is is based on the
profile o f 543 members  on the  da te o f the cons titution o f the House.
Howev er, the  State -w ise analysis o f data, wherever applicable,
re flects the  coming into ex istence of the  Sta te of Telangana on
2 June 2014.

The minimum age needed  for contesting e lections to the Lok
Sabha, under constitutiona l p rov ision is  25  years. Fo r the purpose of
this  article, members hav e been div ided into 13 age groups w ith a five
year d ifference, start ing w ith 25-30  years  and  ending w ith 86-90 age
groups (Table 1 and Chart 1). There are 12 members in the lowest age
group  25-30, while the re is just one member each in the  highes t age
groups of 81 -85 and 86-90. The  largest number, 92  members belongs
to  the  age g roup  of 56 -60. There are  197 members (36.28 per cent)

below 50 years and 346 members (63.72 per cent) are above 50 years
age.

+ Contributed by  Lib rary  and  Reference, Research Documentation and Information
Service (LARRDIS) Lok Sabha Secretariat.

* 543 include tw o members namely  Shri Narend ra M odi and Shri Mulayam Singh
Y adav  w ho won from two  cons ti tuenc ies  each. W hile  S hri Narend ra M od i
retained Varanasi and vacated V adodara, Shri Mulayam Singh Y adav re tained
Azamgarh and vacated M ainpuri.  Shri K. Chandrasekhar Rao resigned from Medak
Lok Sabha seat on 29 M ay 2014 and one member S hri Gopinath Munde d ied on
3 June  2014.
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Members of the Sixteenth Lok Sabha: A Study 359

The average age  of the  First to Six teenth Lok Sabha  has  been
given in Table 2 and Chart 2. The Twelfth Lok Sabha (1998-1999) was
the y oungest House w ith an average age  of 46.4 y ears and the

First (1952-57) 46.5

Second (1957-62) 46.7

Third (1962-67) 49.4

Fourth (1967-70) 48.7

Fifth (1971-77) 49.2

Sixth (1977-79) 52.1

Sev enth (1980-84) 49.9

Eighth (1985-89) 51.4

Ninth (1989-91) 51.3

Tenth (1991-96) 51.4

Eleventh (1996-97) 52.8

Twelfth (1998-99) 46.4

Thirteenth (1999-04) 55.5

Fourteenth (2004-09) 52.2

Fifteenth (2009-2014) 53.7

Six teenth (2014-till date) 53.8

25-30 Y ears 12
31-35 Y ears 21
36-40 Y ears 36
41-45 Y ears 58
46-50 Y ears 70
51-55 Y ears 87
56-60 Y ears 92
61-65 Y ears 83
66-70 Y ears 43
71-75 Y ears 28
76-80 Y ears 11
81-85 Y ears 1
86-90 Y ears 1

TABLE 2

Average Age of Lok Sabha: First to Sixteenth

Lok Sabha Average Age in Years

TABLE 1

Distribution of Age Groups of Members with a span of 5 Years

Age Group No. of Members
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Members of the Sixteenth Lok Sabha: A Study 361

Thirteenth Lok Sabha w as the  oldest w ith an average  age of 55 .5
years. The p resent House w ith an ave rage age o f 53.8 years is the
second oldest in terms  of average age. Shri L.K. A dvani, (86 years) is
the o ldes t e lected  member of the  Six teenth Lok Sabha w hile  Shri
Dushyant Chautala, (26 years) has the distinction of being the youngest
member. Smt. Raksha  N ikhil Khadse  who is 27  years  is the  youngest
woman member and Smt. B ijoya Chakravarty , 75 years is the o ldest

woman member of the  present Lok Sabha.

A n attempt has been made to s tudy  the age pro file  of 315* f irs t-
time members  of the Six teenth Lok Sabha. The  dis tribution of the ir
age  into 11  dif ferent age groups  has  been given in Table 3 and Chart
3. There are  53 first time  members belonging to the age group of 56-
60, which is the la rgest, while three members are in the  age g roup 76-

80 , which is  the  smallest. It  is  interesting to note  tha t a ll the 12
elected members of the  Six teenth Lok Sabha in the  age-group  25-30
are f irst timers. Out of 315  first time members, 169 (about 54 per
cent) belong to  the  age  group o f 51  and  above.

25- 30 12
31- 35 17
36- 40 27
41- 45 41
46- 50 49
51- 55 46
56- 60 53
61- 65 40
66- 70 15
71- 75 12
76- 80 3

* It  inc ludes one first timer member elected  from tw o consti tuencies , Vadodara and
Varanasi.

The members of the Six teenth Lok Sabha possess a diverse range
of educational qualifications  but only  the  highes t degree/qualification

TABLE 3

Different Age Groups of First-time Members

Age Group No. of Members

Educational Background of Members
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acquired by  them has  been taken into cons ideration. Their educational
backgrounds hav e been classified into six  broad categories, name ly
Under M atric, M a tric, Under G raduate , G raduate , Post Gradua te and
Doctorate  as  giv en in Table 4 and  Chart 4.

There are 226 graduate members (41.62 per cent of the members)
which is the  la rgest educationa l group  in the Six teenth Lok Sabha.
160 members are post graduates which is the second largest representation.
One of the important highlights about educational profile o f members
is that 33 members have Doctorate degrees. 92 members are matriculates/
Inters while  17  member are under ma tric. In the present Lok Sabha,
more than 77  pe r cent members  are g raduates and abov e.

Under Matriculates/Certified
Courses/others 17 3.13

Matric, Inter/High Secondary,
Diploma Holders 92 16.95

Under Graduate 15 2.77

Graduates (including those with
equivalent technical/professional
qualifications) 226 41.62

Post Graduates (including those with
equivalent technical/professional
qualifications) 160 29.46

Doctorate 33 6.07

A  study  of occupa tional background of members  of the Six teenth

Lok Sabha  shows tha t members a re engaged  in a w ide  range of
occupations and professions. A  large number of members are engaged
in more than one occupation, and  only  the  one  which the members
have put first has been taken into consideration for the purpose of this
article. A s per available da ta w ith regard to occupations, these have
been broadly  categorized into 15 professions and the data have been

TABLE  4

Educational Background of Members

Educational Qualifications No. of Percentage
Members

Occupation of Members
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Agricuturist /farmers 166 30.57

Social and Political Worker 133 24.49

Businessperson, Trader, Transporter 79 14.54

Advocate 54 9.94

Medical Practitioner 26 4.78

Artist, Film Art ist 17 3.13

Professor, Educationist , Teacher,
Teacher (Retd.) 26 4.78

Industrialist, Builder 10 1.84

Journalist, Writer 7 1.28

Civ il, Police and M ilitary  Serv ices, Diplomat 7 1.28

Religious M issionary, Social Reformer 2 0.36

Sportsperson, Cricketer 2 0.36

Strategy Consultant, Consultant 5 0.92

Engineer/Chartered Accountant 5 0.92

Others 4 0.73

given in Table No .5 and Chart No.5. A s per the information supp lied
by  the members, agriculturists/farmers constitute the single largest group
and as  many  as 166 members  are engaged in this  pro fession. The
second la rgest category  w ith 133  members belongs to the  group of
social or political workers. There are 79 business persons, 54 advocates
and 26 medical practit ioners  in the Six teenth Lok Sabha.

W ith regard to occupational background of the members, agriculturists
were the second  larges t g roup  in the First and Second Lok Sabha. It
is  interesting to observe  that from the Third  Lok Sabha onwards
includ ing the Six teenth Lok Sabha, agriculturists/farmers have remained
the largest group among occupationa l categories. From the N inth Lok
Sabha  onw ards, the political and  socia l worke rs category  o f members
has taken the second p lace among occupations . In the Fifteenth Lok
Sabha, 193 members (35.54 per cent) and  147  members (27.07 per
cent) declared their occupation as agriculturists and politica l and
socia l worke rs, respectiv ely . It  is  worth mentioning  that A dvocate/
Lawyers constituted the single largest group in the First and Second Lok

TABLE 5

Occupational Background of Members

No. of Percentage
Members
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Sabha  as 153  (35.42 pe r cent) and 147 (30 .25 per cent) members,
respectiv ely  be longed to this  profession. Law yers fo rmed the second
la rgest g roup in the Third, Fifth, Six th, Sev enth and E ighth Lok
Sabha.

Legislative experience is yet another important aspect of the profile
of the  members. The  study  of legisla tive  ex perience perta ining to the
members o f the S ix teenth Lok Sabha includes membership o f Lok
Sabha, Rajya Sabha, Legislative A ssembly  and the Legislative Council
of States. One of the most striking features of the S ix teenth Lok Sabha
is  that 315 members  have been elected for the  first time to the Lok
Sabha cons tituting 58  per cent o f the to tal members . Some of the key
highlights w ith respect to legislative experiences are as follows:

315* members elected for the first time (58 per cent).

40 women members elected for the first time (64.5 per cent)
out o f 62.

190 members (60.31 per cent) out of 315 first-time members,
have no legislative experience in Lok Sabha, Ra jya Sabha,
Legislative A ssemblies  and  Legis lative Councils in S tates.

225  members elected  have experience in the prev ious Lok
Sabhas.

169 members re-elected from 15 th Lok Sabha (150 men and
19 women)

30 members have  experience of Rajya  Sabha.

211 members were members of Legislative A ssembly in States.

25 members were members of Legislative Council in States.

Shri Kama l N ath, a nine-term member is the  senior most
member of Lok Sabha. He was the Speaker Pro-tem of the
present Lok Sabha.

A mong  women, Smt. Sumitra  M ahajan has the  distinction
of being elected  fo r e ight consecutive terms from Ninth to
Six teenth Lok Sabha, from the same constituency  – Indore
(M ad hy a  Prad es h) . Smt.  M a ha ja n ha s  be en  e le ct ed
unanimously  to the office of Speaker of the S ix tee tnth Lok
Sabha on 6 June  2014.

The number o f first-time e lected  members to the S ix teenth Lok

* One member has been elected  to the Sixteenth Lok Sabha for the firs t time from
tw o consti tuencies  – V adodara and  Varanas i.

Legislative Experience of Members of the Sixteenth Lok Sabha:
Key Highlights

¡
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Andhra Pradesh 18 25 72

Assam 8 14 57.14

B ihar 17 40 42.5
Chandigarh 1 1 100

Chhat tisgarh 6 11 54.54

Delhi 7 7 100
Goa 1 2 50

Gujarat 15 26 57.69

Hary ana 7 10 70
Himachal Pradesh 1 4 25

Jammu and Kashmir 4 6 66.66

Jharkhand 6 14 42.85
Karnataka 11 28 39.28

Kerala 4 20 20

Lakshadweep 1 1 100
Madhya Pradesh 14 29 48.27

M aharashtra 29 48 60.41

N agaland 1 1 100
Odisha 12 21 57.14

Puducherry 1 1 100

Punjab 6 13 46.15
Rajasthan 18 25 72

Tamil N adu 35 39 89.74

T elangana 10 17 58.82
Tripura 2 2 100

Uttar Pradesh 54 80 67.5

Ut tarakhand 3 5 60
West B engal 23 42 54.76

Sabha, State-w ise, has been giv en in Tab le 6 . A s  ev ident from Table
6, Uttar Pradesh has sent 54 new  members w hich is  the largest in
terms of number. 35 members have been elected from Tamil Nadu which
is the second largest number.

Six ty  two  women hav e been elected to  the S ix teenth Lok Sabha,
the highest number so far which is 11 per cent of the to tal streng th
543 (Chart 6 ). The  number of elected w omen members which w as 22
in the First Lok Sabha  and 27 in the Second Lok Sabha increased to

The Journal of Parliamentary Information

TABLE 6

Firs t-time Elected M embers (State-wise)

Sta te Name Number Total Seats Percentage

Women Members of the Sixteenth Lok Sabha
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West B engal 12 42 29

Ut tarakhand 1 5 20

Madhya Pradesh 5 29 17

J&K 1 6 17

Uttar Pradesh 13 80 16

Gujarat 4 26 15

Delhi 1 7 14

Assam 2 14 14

M aharashtra 5 48 10

Tamil N adu 4 39 10

Odisha 2 21 10

B ihar 3 40 8

Punjab 1 13 8

Andhra Pradesh 2 25 8

Telangana 1 17 6

Kerala 1 20 5

Rajasthan 1 25 4

Karnataka 1 28 4

Chandigarh 1 1 100

Chhat tisgarh 1 11 9.09

59 members in the Fifteenth Lok Sabha. The low est number of women
winners w as 19 in the  Six th Lok Sabha  in 1977.

Table 7 gives deta ils of w omen members elected to  the  Six teenth
Lok Sabha State-w ise. It shows that 18 States and two Union territories,
namely  Delhi and Chandigarh have women representation in the Six teenth
Lok Sabha . In te rms  of percentage , W est Bengal has  the highest
women rep resenta tion (29 per cent). In this  State 12 out of 42
members are women. In U ttar Pradesh 13 out of 80 are women, w hich
is  highes t among all S tates in terms o f number.

Chart 7 gives details of women members elected to the Six teenth
Lok Sabha, Party-wise. Fifteen Political Parties have women representation
in the Six teenth Lok Sabha. W ith 30  members, the Bhartiya Jana ta

The Journal of Parliamentary Information

TABLE 7

Number and Percentage of Women Members - State-wise

State No. of Women Total No. of % of Women
MPs MPs MPs
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Party  has  the highest rep resenta tion and the A ll Ind ia Trinamool
Congress has 11 women members which is the second highes t. N ine
Political Parties have one woman representative each in the Six teenth
Lok Sabha.

The average age  of women members of the S ix teenth Lok
Sabha is 47 years w hich is  much lower in comparison to the
av erage age of the tota l membership of this  Lok Sabha  which is
53 .8 years. It is w orth mentioning tha t the average age  of the  ma le
members is 54 .68 y ears. Table 8 and Chart 8 give age p rofile of all
62  women members, classify ing them into 10 age g roups w ith a
span of 5  years . There  are 5  women members in the lowes t age

group of 25-30 and there a re 3  women members  in the highest age
group of 71-75. Ten members belong to 41-45 years age group while
another 10 members belong  to  46-50 age  group which means one
third  of the  to tal elected women members belong to the age group
be tween 41 to 50. O ut of 62 women members , 22  members (35.48
per cent) are abov e 50 y ears  of age.

25-30 5

31-35 7

36-40 8

41-45 10

46-50 10

51-55 7

56-60 2

61-65 6

66-70 4

71-75 3

76-80 —

The Journal of Parliamentary Information

TABLE  8

Distribution of Women Members in
Different age Groups

Age Groups Percentage
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Table 9 and Chart 9 provide details of educational qualifications               

of all 62 women members. 27 women members (43.54 per cent) are                    
Post-Graduates/Professional Post Graduates. 18 women members                 

(29.03 per cent) are Graduates/Professional Graduates, 1 Woman             

member (1.61 per cent) is Under Graduate and  13 Women members 
(20.96 per cent are matric. There are three under matric women 

members. 

   The Journal of Parliamentary Information
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Under Matric/Certified Course 3 4.83

Matric 13 20.96

Under Graduate 1 1.61

Graduate/Professional Graduate 18 29.03

Post Graduate/Professional
Post Graduate 27 43.54

Occupa tion o f women members o f the S ix teenth Lok Sabha has
been given in Table 10 and Chart 10. Twenty  one women members
are  social/politica l workers. There  are  11 women member associa ted
with agriculture w hile  6 are  business women and 5 advocates. It is
worth noting  that out of 62 women members , 6 each belong to the
ca tegories o f a rtis ts and  medica l p ractitione rs, constitut ing  about 20

per cent of the  to tal women members.

Political and Social Worker 21 33.87

Agriculturist/Farmer 11 17.74

Business Women 6 9.67

Advocate 5 8.06

Artist 6 9.67

Medical Practitioner 6 9.67

Teacher/Educationist/Writer 5 8.06

Retd. State Gov t. Employee 1 1.61

Housewife 1 1.61

TABLE 9

Educational Qualifications of W omen Members

Educational No. of Percentage
Qualification Members

TABLE 10

Occupation of W omen Members

Occupation Number of Percentage

Women Members
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inter alia 

377

Andhra Pradesh 2 25
Assam 1 14
Bihar 1 40
Chandigarh 1 1
Delhi 1 7
Gujarat 2 26
Karnataka 1 28
Kerala 1 20
Madhya Pradesh 2 29
Maharashtra 3 48
Odisha 2 21
Rajasthan 1 25
Tamil Nadu 4 39
Telangana 1 17
Uttar Pradesh 9 80

West B engal 8 42

Table 11 giv es the number of first-t ime  women members (S tate-
w ise) elected to the Six teenth Lok Sabha. Out of the tota l 40 f irst-t ime
women members, 9  members have  been e lected  from U tta r Pradesh
while  W es t B engal has sent 8  first-time w omen members to the
present Lok Sabha. It is w orth mentioning that out of 62  women
members, 40 have  been elected  fo r the f irs t time, constitut ing  64.51
percent o f the tota l women members.

Some of the key  findings indicate  that the average age of
the members of S ix teenth Lok Sabha is 53.8 which is the second
oldest, w hile women’s members  av erage age at 47 y ears is  much
lower; 62  women members  have been elected to the S ix teenth Lok
Sabha which is the highest ev er. It is worth noting that W est Bengal
has sent 12 women members out of 42 sea ts w hich is 29  pe r cent of
the total membership from the  State . O ne o f the notable  features of
the Six teenth Lok Sabha is  that 315 members are f irs t timers. Out of
481 ma le members , 275 a re first-t imer members which cons titute
57 .17 per cent. Out of 62 women members , 40 are f irs t timers that is
64 .51  per cent. 190  out o f 315 new members  (60.31  pe r cent) have
entered into  the  legis lative arena for the first t ime . The S ix teenth Lok
Sabha has representation of members from a w ide range of occupations
but the agriculturists and  social workers categories have  the highest
representation. In the  present Lok Sabha, more than 77  per cent
members a re graduates and  above, including  26  medica l p ractitione rs
and 33 Doctorates.

** *

TABLE 11

First-time Women Members (State-wise) in the
Sixteenth Lok Sabha

State Name Number of Members Number of Total Seats
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Under the  prov isions o f a rticle 93 of the  Constitut ion, the Lok

Sabha chooses one o f its members to be the Deputy  Speaker thereof,

in accordance  w ith the p rocedure prescribed in Rule 8  of the  

. The Deputy Speaker

is  elected by  a simple  majority  of the members  present and voting in

the H ouse.

The Speaker, Lok Sabha, Smt. Sumitra M aha jan, fixed 13 A ugust

2014 as the date for holding of the election to the  office of the Deputy

Speaker o f the Six teenth Lok Sabha. The  members w ere  accord ing ly

informed of the  procedure  and programme thereof through the Lok

Sabha  on 11 A ugust 2014. M embers  were required to

give notices  of motion for the e lect ion of the  Deputy  Speaker in the

prescribed form before noon on 12 A ugust 2014. The item ‘Election of

Deputy  Speaker’  was included  in the  Rev ised L ist of Business of

13 A ugust 2014.

On 13 A ugust 2014 when the item was taken up, the Speaker, Lok

Sabha, Smt. Sumitra  M ahajan, who was  in the  Chair,  ca lled upon

Shri Rajnath Singh to move the motion standing in his name. A ccordingly ,

the M inis ter of Home A ffa irs , Shri Rajnath S ingh moved  the motion,

“that Dr. M . Thambidurai, a member o f this House be chosen as the

Deputy  Speaker of this  House”. The M iniste r o f Ex ternal A ffairs and

M inis ter of Overseas Indian A ffa irs , Smt. Sushma Swaraj seconded

the motion. Ten other identical motions at Sl.  Nos . 2  to 10 were also

moved  in fav our of Dr. M . Thambidurai to be chosen as the Deputy

Speaker o f the Lok Sabha.

The motion moved by  Shri Rajnath Singh and  seconded by

Smt. Sushma Swaraj was unanimously  adopted and Dr. M . Thambidurai

was chosen as the Deputy  Speaker of the  Six teenth Lok Sabha . The

Deputy  Speaker was  later conducted to his seat by  the Prime M inister,

* Compiled by  the  Parliament Library and Refe rence, Research, Documentation and
Information Service  (LARRDIS)

2
THE ELECTION OF THE DEPUTY SPEAKER

OF THE SIXTEENTH LOK SABHA*

Rules of
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Bulletin Part-II
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Shri Narendra  M odi, the Leader of the Indian National Congress Party

in Lok Sabha , Shri M allika rjun Kharge and the Leaders  of other

Parties and G roups.

Dr. M . Thamb idurai was  warmly  fe licitated on his election to the

Off ice of the Deputy  Speaker by  the  Prime M inister, the Leader of the

Indian Na tional Congress Party  in the H ouse  and the Leaders of

Parties and Groups. A t the  end, the Deputy  Speaker replied to the

fe licita tions.

Congratulating Dr. M . Thambidurai, the Prime M inister, Shri Narendra

M odi said  that a ll the  parties and a ll the  M embers o f the H ouse have

unanimous ly  elected Dr. M . Thambidurai as Deputy  Speaker as per the

highest trad itions of the  House. Ex pressing his heartfe lt gra titude to

the  House , particula rly  to a ll the  members  o f the  Oppos it ion,

Shri M odi sa id that Dr. M . Thambidurai has held the O ffice of the

Deputy  Speaker earlier also and has been guid ing and conducting the

business of the  House. The Prime  M inister said that as an active

member of the H ouse , his knowledge and experience have bene fitted

the H ouse and  the nation as well. He further sta ted that besides being

an academician, Dr. Thamb idurai is an agriculturist and  he  is quite

sure that his experience would come in very  handy  in conducting the

business of the House. The Prime M inister assured that the Government

would ex tend  its  full support to him in discharging his duties as

Deputy  Speaker.

The leader o f the Indian N ationa l Congress  (IN C) party  in Lok

Sabha , Shri M allikarjun Kharge said  that Dr. Thambidurai is a  ve ry

senior leader and has held  the office o f M inis ter of Law , Company

A ffairs and Surface  Transport, besides  the  office of Deputy  Speaker

earlier and he has  seen the House v ery  close ly  and unders tands the

functioning of the House very  we ll.  W hile congra tula ting him on his

election, Shri Kharge expressed hope tha t whenever they  would like to

ra ise the  vo ice of peop le, he  would allow them to do so whole-

heartedly .

Dr. P . V enugopa l of A ll India A nna Drav ida M unne tra  Kazhagam

(A IA DM K) congratulated  Dr. Thambidurai on his  unanimous  election to

the office o f the Deputy  Speaker of the  House and  sa id that it  was  a

matte r of great happiness  tha t their parliamenta ry  party  leader has

been elected as Deputy  Speaker of the 16th Lok Sabha. Dr. V enugopal

described  him as an economis t and an educationis t and said that he

has been an elected  M ember of this House for the  fif th time now and
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his impartia lity  in conducting the business of the H ouse  is  known to

all the  Hon’ble M embers.

Shri Sud ip Bandyopadhyay  of A ll India T rinamool Congress (A ITC)

sa id that it  was  a good  precedent that the Hon’ble  Speaker w as

elected unanimously  and it has been fo llowed by  the  election of

Dr. Thamb idurai as the Deputy  Speaker. He further said that they  have

been working  together since the las t many  years in the House and

expressed hope that objective and independent decisions would continue

to  be taken by  him.

Shri Bhartruhari M ahtab o f B iju Janata  Da l (B JD) sa id that they

have seen how a rticula te Dr. Thambidurai has  been in putt ing forth

specific points  of v iew and how  he has  also been ab le to work w ith

others . Shri M ahtab  ex pressed  his hope tha t in the future, as Deputy

Speaker o f the House, he w ill guide  them and guide the House for

be tter results.

The M inis ter of Heavy  Industries  and Public Enterprises  and  Shiv

Sena  (SS) Leader, Shri A nant Gangaram Geete, congratulated

Dr. Thambidurai for be ing elected unanimously  as the Deputy  Speaker

of the House on behalf of his Party  and on his own behalf. Shri G eete

furthe r said  tha t there are so many  sta te leve l part ies in the  House

who p lay  an important role in the national po lit ics , and hope  tha t a ll

the s tate  level pa rties w ould get p roper recognition in the H ouse.

Shri A .P. Jithender Reddy  of Telangana  Rashtra Samithi (TRS)

congratulated  Dr. Thambidurai for being  elected  the Deputy  Speaker of

the House on his own beha lf and on behalf of the  leader of his Party ,

and hope tha t in future, he w ould  give them more chance to speak.

Shri P. Karunakaran of Communist Party  of India (M arx ist) (CPI(M ))

expressed happiness at Dr. Thambidurai being unanimously  elected as

the Deputy  Speaker and  sa id that they  have  been observ ing him as

an eloquent and  eff icient Parliamentarian who  intervened in a lmos t a ll

the issues. Stat ing  that Dr. Thambidura i was not only  ra ising the

issues  concerning Tamil Nadu, but also nationa l and o ther issues too,

he  sa id as far as the number in the  Opposition is concerned, it may

be  less but as a  M ember ra ising many  of the  issues, he w ould hope

that suff icient time w ould be  given to the  Opposition.

Shri M ulayam Singh Yadav  o f Samajwad i Party  (SP) congratulated

Dr. Thamb idurai on behalf of his party  and on his  own behalf, for

hav ing  being elected to the O ffice of Deputy  Speaker. Shri Yadav  said
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that everybody  knows that Dr. Thambidurai is a scholar and experienced

person, and so he w ill hav e no d ifficulty  in conducting the  business of

the H ouse smoothly .

Shri M uthamsetti Srinivasa  Rao o f Te lugu Desam Party  (TDP)

congratulated Dr. M  Thamb idurai and  sa id tha t a highly  ex perienced

parliamentarian and  has been elected  as  the  Deputy  Speaker of the

House . Shri Rao  expressed  hope that in the  coming  days, he would

encourage  all the new M embers by  giv ing them more opportunities to

speak.

The M inis ter of Consumer A ffa irs, Food and Pub lic Dis tribution

and Lok Jan Shakti Party  Leader, Shri Ram V ilas Paswan congratulated

Dr. M . Thamb idurai for being elected  unanimous ly  to the Off ice of

Deputy  Speaker and recalled that when Dr. Thambidurai was e lected

as  a member of the  House for the first time, he held the Office of

Deputy  Speaker and  conducted  the  business  of the  House  smoothly

and guided the House. A s a f ifth te rm member, Shri Paswan hoped

that the House w ould be  benefitted by  his experience and the  House

would run smoothly  under his guidance.

Shri Tariq A nwar of Nationalist Congress Party  (NCP) congratulated

Dr. Thamb idurai and assured him the ir full co-opera tion for smoo th

running o f the House. He also hoped  that he w ill take all along in

conducting the bus iness o f the House smoothly .

Shri M ekapati Raja  M ohan Reddy  of Yuva jana Sramika Ry thu

Congress Party  (YSR Congress Party) complemented Dr. M . Thambidurai

for hav ing been elected as Deputy  Speaker and said that his temperament

and attitude suits the post and he w ould definite ly  be able to  carry  out

his duties successfully .

The  M inis te r o f Food  Processing  Indus tries  and Shiromani

A kali Dal pa rty  leader Smt. H arsimra t Kaur Badal ex tended warm

congra tulations to  Dr. Thambidurai on beha lf of her Party , and said that

it  was a source  of great pride for the democracy  of Ind ia that a

M ember from the reg ional party  of South Ind ia has  been e lected to

this  coveted  post unanimously . She felt tha t his ex perience , leadership

and guidance w ill lead the House to rise to new leve ls of debating and

decorum.

Shri B hagw ant M ann of A am A dmi Party  (A A P) congratulated

Dr. M . Thambidurai on behalf o f his Party  and its leader, and said that

he knew the pains and pangs of every  class  of society . He hoped that
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while occupy ing the Chair, he would allow M embers from the Opposition

to  speak for longer duration.

Shri Rajesh Ranjan @Pappu Yadav  of Rashtriya Janata Dal (RJD)

described  Dr. M . Thamb idurai as an experienced, sens itive common

man w ho lives for high moral values  and understands the  pa in o f the

common man, the  poor and the farmers and said  that he s trongly  fe lt

that he w ill prov ide p rotection and  sa fety  to  smaller part ies  like the

RJD.

Shri Dushyant Chautala of Indian National Lok Dal (INLD) ex tended

his best w ishes  to  Dr. M . Thamb idurai and  hoped tha t he w ould  give

opportunity  to the smaller parties hav ing 2  or 4 members to raise  the ir

po ints in the same way  as  to  the bigger part ies while he is in the

Chair.

The M inister of State in the M inis try  of Rural Development, M inister

of Sta te in the M inistry  o f Panchaya ti Raj and  M inis ter of Sta te in the

M inis try  of Drinking W ate r and Sanitat ion and Rashtriy a Lok Samata

Party  Leader, Shri U pendra Kushwaha congratula ted and ex tended his

best w ishes to Dr. Thambidura i and said  that he expect much from

him on assuming  the post of Deputy  Speaker.

Shri Tariq Hameed Karra of Jammu and Kashmir Peoples’ Democratic

Party  (J&K PDP) congratulated Dr. Thamb idurai on be ing unanimously

elected as the Deputy -Speaker of the Lok Sabha and said  tha t the

essence o f democracy  is accommodation which Dr. Thambidura i has

been upho lding in the House for quite some time.

Shri Kaushalendra Kumar of Janata Dal (U) ex tended his heartfe lt

best w ishes to Dr. M . Thambidura i for getting  elected as Deputy

Speaker unanimously  and  expressed  hope and  believed  that he would

give time  to  the smaller parties.

Shrimati A nupriya Patel of A pna Dal said she was glad to congratulate

the newly  and unanimously  elected Deputy  Speaker, Dr. M . Thambidurai

and hoped  that his tenure  in the  Six teenth Lok Sabha  is  go ing to be

glo rious.

Shri N .K. Premachandran of Revolutionary  Socia list Pa rty  (RSP)

conveyed his  heartiest congra tulations  to the  newly  elected Deputy -

Speaker, Dr. M . Thambidura i on behalf o f his party  and hoped that

Dr. M . Thambidura i w ould  render jus tice to  smalle r g roups and smaller

part ies.
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Dr. A nbumani Ramadoss of Pattali Makkal Katchi (PMK) congratulated

Thiru M . Thambidurai and said that he was  doubly  happy  tha t he,

be ing a Tamilian as  we ll and also one o f the most ex perienced

M ember of the augus t House , w ill perform we ll and w ill live up to the

confidence reposed on him from the entire H ouse cutting across

different parties and regions who have supported him to be elected as

the Deputy  Speaker of House.

Shri R. Radhakrishnan of A ll India N.R. Congress (A INRC) ex tended

his warm congratula tions to Dr. M . Thambidurai on being chosen as

the Deputy -Speaker of the H ouse on behalf of his party  and people of

Puducherry  and added that w ith his vast experience, he w ill be ab le to

conduct and contribute  to the  proceedings of this  House effect ively .

Shri H .D. Devegowda of Jana ta Dal (Secular) congratulated Dr. M .

Thambidurai for hav ing  being elected  as  the  Deputy  Speaker of the

House  and  sa id that his e lect ion shows  the  magnanimity  of the Prime

M inis ter to take the entire House into  confidence to run the House

smoothly . He  furthe r said tha t Dr. Thambidurai is  one  of the most

seasoned and experienced parliamentarian, who has worked in various

capacities.

Shri C.N. Jayadevan of Communist Party  of India (CPI) congratulated

Dr. M . Thamb idura i for hav ing been e lected as  the Deputy  Speaker of

the H ouse  on behalf o f his party .

Shri Jose K. Mani of Kerala Congress (M ) ex tended his congratulations

to  the  newly  and  unanimous ly  elected  Deputy  Speaker o f the House,

Dr. M . Thamb idurai and  added tha t his strength is his experience in

this Parliament.

Congratulating Dr. M . Thamb idura i, the Speaker of the Lok Sabha,

Smt. Sumitra M ahajan said:

Honourable M embers, today, we all have elected Dr. M unisamy
Thamb idurai to the Off ice  of Deputy  Speaker o f the Six teenth
Lok Sabha . I  am glad to ex tend my  heartfe lt felicitations to
him on be ing  elected the Deputy  Speaker. I  also w armly
congratulate  the Leaders of Political Parties  and G roups for
keeping the time  tested  convention o f this august House and
facilitating the  unanimous  election o f Dr. M unisamy  Thamb idurai
as the Deputy  Speaker of Lok Sabha. Such a democratic spirit
paves the  way  fo r the smoo th and hea lthy  functioning of the
House.

The office o f the Deputy  Speaker has  a very  significant place
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in our scheme o f pa rliamentary  system as the incumbent of
the office acts as and  discharges the duties o f the Pres iding
Office r w henever the Speaker is not in a posit ion to be
present in the H ouse. I  heart ily  felicitate  Dr. Thamb idurai on
his e lect ion as  the  Deputy  Speaker of Lok Sabha on my  own
behalf and on behalf of the House . I  believ e that this is  a
be fit ting  tribute to his intellect and  long s tanding experience
with v aried contributions throughout his po lit ical ca ree r. H is
election to  the august Office of Deputy  Speaker would certainly
add to  the d ignity  of the Off ice. I hav e full confidence  that the
House  w ill be able  to function in a smooth and efficient
manner under his guidance.

Dr. Thamb idurai has  been a  five-time  member of this House.
He w as first elected to  the Eighth Lok Sabha in 1984 and  was
also elected as the Deputy  Speaker of Lok Sabha . Since then,
he  has  been re-e lected  four more  times to the N inth, Twe lfth,
Fifteenth and Six teenth Lok Sabha. Dr. Thambidurai has served
as  Union Cab ine t M inis ter ho lding v arious  portfo lios, including
Law and Justice, Company  A ffairs and Surface Transport. He
has been a member in the Pane l o f Chairmen. He  has g reatly
contributed to our parliamentary  work as Chairman and M ember
of va rious parliamenta ry  committees . I  am sure that for this
office  too, Dr. Thambidura i would  carve out a niche fo r himse lf
w ith his political acumen and dex te rity . A t a  pe rsonal lev el,  I
am v ery  glad to hav e him as my  Hon’ble colleague  and one of
the Presiding Officers of this augus t H ouse . I  am sure that it
w ill be our common endeav our to  uphold  the trad itions of
pa rliamentary  democracy  and the  legacy  of this venerab le
institution, which is  the  House  of the People.

Le t me  once again congratulate Dr. M unisamy  Thambidurai on
his elect ion as the  Deputy  Speaker o f Lok Sabha.

Reply ing to the  felicitat ions , the newly  e lected Deputy  Speaker,

Dr. M . Thambidurai, said:

Respected  M adam Speaker, a t the outset, le t me  quote  Saint
Thiruvalluvar, the great Poet’s couplet: 

. Entrust a responsibility  after
eva luating thoroughly  one’s capab ility . It  is the meaning  of this
short but great couple t.

M adam, I hav e to  prove  this. It is my  responsibility  to prove
this. You have given me this kind o f a  work and I have to
prove that.

Respected  M adam Speaker, I  ex press my  deep  sense of
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gratitude  to  you and to the H on’ble M embers of this august
House in electing me unanimously  to the  high O ffice of the
Deputy  Speaker of Lok Sabha.

A t the outset, I thank my  leader  Hon’ble Chief
M inister of Tamil N adu Dr. A mma with immense g rat itude for
hav ing given me this opportunity  to serve as the Deputy  Speaker
for the second time. I thank Hon’ble A mma for reposing confidence
in me by  sponsoring me to  this high off ice.

I am g ra te ful to  the  H on’b le  Prime  M inis te r o f Ind ia
Shri Narendrabhai M odi fo r g iv ing this  honour. I  assure  bo th
my  leader Hon’ble   and the  Hon’b le
Prime  M inister that I w ill p rove  worthy  o f their choice . The
slogan of my  leader Hon’ble   is:

. That means, I am by  the
people and the people are w ith me. That is how Hon’ble A mma
created history  and  sent 37 M embers  of Parliament to  this
august House  from Tamil N adu out o f the 39 seats contested.
This made  our Party , the A IA DM K, the  third largest Party  in
the current Lok Sabha.

I am a lso  deeply  indeb ted to the  founder leader o f our Party ,
the fo rmer Chief M inister, Bharat Ra tna, 
Dr. M GR. H is  slogan fo r success is: . That
means, ha rd work and efforts lead  to  success.

M adam, our g rea t leader Perarignar A nna, the former Chief
Minister of Tamil Nadu had the great principles: 

. It means, Duty , Dignity  and Discipline. It w ill always
be my endeavour to follow those principles while discharging my
duties as Deputy -Speaker of Lok Sabha.

The  great polit ical and  social reformer of Tamil Nadu, Thanthai
Periyar, fought against caste div isions and stood for empowering
women. M y  leader, Hon’ble is making
all the e ffo rts to see  tha t 33 per cent reserv ation for women
becomes a reality . Tha t B ill has to be passed. This is what we
are expecting, and I think this House would take up quickly  and
pass the W omen’s Reservation B ill w hich gives  33  per cent
reservation for women in Legislatures.

I am deeply  overwhelmed by  the warm references made by  the
Leader of the  House, the  Hon’ble Prime  M inister o f India , Shri
Narendra M od i, and other political leaders  of this H ouse , and
other Hon’ble M embers of this House.

Hon’ble Speaker, I am conscious of the fact that this O ffice  as
all along  occupied by  eminent predecessors , and I w ill follow
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their footsteps. Their rich traditions would guide me in performing
my  duties  and upholding the dignity  of this House.

There w ill ever remain in thoughts when I sit in the House and it
w ill be my  endeavour to d ischarge  my  functions in an impartial
manner as is expected of me. A t the same time, I w ill seek the
cooperation from all sections  of this House, and  I am sure, this
w ill be forthcoming in abundant measures. I will keep the interests
of all Parties, Groups, and indiv idual M embers in my  mind while
I discharge my  duties, which most of the  M embers requested.
Definitely , based on my  experience, I would  take care o f that.

Hon’ble Speaker, I assure you that y ou w ill alway s have my
fulles t cooperation in running the H ouse.

Hon’ble Speaker, once again, I thank Hon’ble Prime M inis ter of
Ind ia, Leaders of a ll Polit ical Part ies, and  Hon’ble  M embers  of
this House, on behalf of my  Leader, Hon’ble 

, on beha lf of my  Party , A IA DM K, and on my  own
behalf, for electing me to this high Office.

Thank you very  much.
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PARLIAMENTARY EVENTS AND ACTIVITIES

Constitution of the Sixteenth Lok Sabha*

New Speaker of Lok Sabha**:

CONFERENCES AND SYMPOSIA

Pan-Commonwealth Conference of Commonwealth Women
Parliamentarians:

: The General Elections
fo r constituting  the S ix teenth Lok Sabha w ere held on 7, 9, 10 , 11 , 12,
17, 24 and 30 A pril 2014  and  7 and 12  M ay  2014. In the  elections, the
mandate emerged in fav our of the Bharatiya Janata  Party  (BJP)-led
National Democratic A lliance . Follow ing the General Elect ions , the
Fifteenth Lok Sabha was disso lv ed  by  the  Pres ident o f India,
Shri Pranab M ukherjee on 18 M ay  2014 and the Six eenth Lok Sabha

was constituted on the same day . On 26 M ay  2014, Shri Narendra
Damodardas M odi was  sw orn in as the  Prime  M inister of India.
A long w ith him, members  of his Council o f M inisters a lso took oath of
office.

 O n 6  June 2014 , Smt. Sumitra
M ahajan was unanimously  elected as  the Speaker of the Six teenth Lok

Sabha . A s  Speaker of the Lok Sabha, she is a lso the  
President of the Indian Parliamenta ry  Group and Cha irperson o f the
Confe rence o f Presiding O fficers  of Leg islative B odies in India.

 A  Pan-Commonwealth Conference of Commonwealth

W omen Parliamentarians was  held from 25 to 29 June, 2014  in London.
The Confe rence was attended by  W omen Parliamenta rians across
Commonwealth countries. Smt. M eenakashi Lekhi, M P and M s. Bhavana
Pundlikrao G awali, M P represented  CPA  India  (U nion) B ranch in the
Conference. Smt. M eenakashi Lekhi, a lso  attended the CW P Steering
Committee  meeting in London on 28 June , 2014 as a M ember o f the
CW P Steering Committee from CPA  India Region. The follow ing subjects
were discussed in the Conference: (i) A  V ision for the  Future of Gender
Equality ; (ii) Nego tia ting a  Better Position for W omen and  Girls after

* For detai ls refer to “The S ixteenth Lok Sabha: Abiding Faith in Democracy” , 
 Vo l. LX, No. 2, June 2014, pp. 137-141

** For details  see , “Elect ion o f the Speake r of the Sixteenth Lok Sabha”, 
, Vol.  LX, No. 2, June  2014, pp. 142-152

ex-offic io
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of Parliamentary Information;
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2015; (iii) G ender and Social Policy  – M aking Y our M ark; (iv ) The Ro le
of W omen in the Pos t-M DG  era; and (v ) The Gender Premium: W omen
in Leadership A cross the Commonw ealth.

On the birth anniversaries of national leaders whose  portraits adorn
the  Central Hall of Parliament House, functions are  organized under the
auspices o f the Indian Parliamenta ry  Group (IPG) to pay  tributes to the
leaders. Booklets containing the  pro files of these leaders, prepared by
the L ibra ry  and  Re ference , Research, Documentation and  Information
Serv ice (LA RRDIS) of the Lok Sabha Secretariat, a re dis tributed on the
occas ion.

The b irth anniv ersa ries o f the follow ing leaders were celeb rated
during  the period 1  A pril to 30 June  2014:

 The  then Prime M inister, Dr. M anmohan Singh;

the then Speaker, Lok Sabha, Smt M eira Kumar paid  floral tributes at
the s tatue o f B abu Jag jiv an Ram in Parliament House on his B irth
A nniversary  on 5 A pril 2014. Other dignitaries w ho paid  floral tributes to
Babu Jagjivan Ram included  Union M inister of S tate for Parliamenta ry
A ffairs and Planning, Shri Ra jeev  Shukla; sitt ing  and fo rmer M embers
of Parliament; and the  Secretaries-G eneral of Lok Sabha and  Rajya
Sabha.

 O n the occasion of the b irth anniv ersa ry  of
Dr. B .R. A mbedkar a  function was held on 14  A pril 2014 in the Central
Hall, Pa rliament House . The  Deputy  Chairman, Rajya Sabha , Prof. P .J.
Kurien; U nion M inis ters; members of Parliament; former members of
Parliament; Secreta ries-General of Rajya Sabha and Lok Sabha; Senior
Office rs from the Lok Sabha and the Rajya Sabha Secre tariats pa id
flora l tributes  to Dr. B .R. A mbedkar.

 O n the occasion of the b irth anniv ersa ry  of
Pandit M o tilal N ehru a function w as held  on 6 M ay  2014 in the Central
Ha ll, Parliament House. The then Prime M inister, Dr. M anmohan Singh;
the then Speaker, Lok Sabha, Smt. M eira Kumar; the then Leader o f the
House in the  Lok Sabha and  Union M iniste r for H ome A ffairs,
Shri Sushil Kumar Shinde; the  then Chairman o f BJP Parliamenta ry
Party , Shri L.K. A dvani; Union M inis ters; members of Parliament; fo rmer
members of Parliament, and  the  Secretaries-Genera l of Lok Sabha and
Ra jya Sabha, paid f loral tributes to  Pandit M o tilal Nehru.

 On the occasion of the birth anniversary
of Gurudev  Rabindrana th Tagore, a function was held on 9 M ay  2014 in
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the Centra l H a ll,  Pa rliament House . The then Prime  M inis te r,
Dr. M anmohan Singh; Union M inis ters ; M embers  of Parliament, former
M embers of Parliament, and  the Secre taries-General of Lok Sabha and
Ra jya Sabha pa id f lora l tributes to Gurudev  Rabind rana th Tagore.

 On the occasion of the
birth annive rsa ry  of Swatantryav eer V inay ak Damodar Savarkar, a
function was held on 28 M ay  2014 in the Central Hall, Parliament House.
The Prime  M inis ter, Shri Narendra M odi; Shri L.K . A dvani, M P; Union
M inis ters ; members  of Parliament; former members  of Parliament and
the Secre taries -Genera l o f Lok Sabha and Rajy a Sabha  pa id f loral
tributes to Swatantryav eer V inayak Damodar Savarkar.

 The Speaker, Lok Sabha, Smt. Sumitra  M ahajan;
Deputy  Chairman of Rajya Sabha, Prof. P .J. Kurien; Shri L.K . A dvani,
M .P.; Union M inis ters ; M embers o f Parliament; and former M embers of
Parliament paid flo ral tributes a t the portrait of the former Speaker of
Lok Sabha , Shri K.S . H egde , in the Central Hall o f Parliament House,
on the  occas ion of his  B irth A nniversary  on 11  June 2014 . The
Secre taries-General of Lok Sabha  and Rajya  Sabha  also paid  tributes
to  Shri H egde.

A  6-M embers Parliamenta ry  Delegation of the  Standing
Committee  of Rules and A dministration of the House of Representatives
of Japan led  by  M r. Ichiro  A isawa ca lled on Smt. Sumitra  M ahajan,
Hon’b le Speaker, Lok Sabha in Parliament House, New  De lhi on 27
June 2014 . During the meeting  the  issues  of bilate ral importance were

discussed.

During  the period 1  A pril to 30 June  2014, a tota l o f 6,748  v isito rs
v isited the M useum. A part from general v isitors, 3,002 students from 24
schoo ls/colleges from all ove r the country  v isited the M useum. A
number of present and former members  of Parliament, members of
State leg islatures and  foreign d ignitaries /delega tions a lso  v isited the

M useum. Delegations  from A fghanis tan, Kenya , Swaz iland, Tanzania,
Uganda, U nited States  of A merica and Zambia v isited  the M useum. A s
many  as 2,20,334 visitors have v isited the Museum between 5 September
2006 (i.e . the date  of opening o f the M useum for genera l public) to
30 June  2014.

EXCHANGE OF PARLIAMENTARY DELEGATIONS

Foreign Parliamentary Delegations Visiting India

Japan: 

PARLIAMENT MUSEUM
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 A n ‘Orientation Programme for the Newly

elected M embers of the Six teenth Lok Sabha’ was organized on 30 June
and 1  July  2014  by  the  BPST in the Parliament House  A nnexe . The
Programme was inaugura ted  by  the  Hon’b le Speaker, Lok Sabha,
Smt. Sumitra  M ahajan on 30 June 2014.

The Session on “How  to  be  an Effect ive  Parliamentarian?” w as
addressed  by  Smt. Sushma Swaraj,  Union M inister of Ex te rna l A ffairs

and M inister of Ov erseas Indian A ffairs. The other Session on “Question
Hour in Parliament” w itnessed  presentat ions by  Shri Oscar Fernandes,
M P, and Shri Ram Na ik, fo rmer Union M inister. Shri A nanth Kumar,
Union M inister o f Chemicals and Fert ilizers , and Shri Bhartruhari
M ahtab, M P, addressed members on the subject “Procedural Dev ices to
Raise M atters in the  House”. The Secretary -General of Lok Sabha a lso
made a power po int presentation on “Support Serv ices  to  M embers” in
the fourth Session. La ter, a conducted Tour of Branches prov iding
serv ices and  facilities av ailable  to  M embers in Parliament House,
Parliament House A nnexe and Parliament Library  Building was organized
for three separate  groups o f new ly  elected  members o f Parliament. The
Programme was attended by  235  members on the f irst day  and 206

members on the second  day .

: 18  students
from Sanskriti School, Chanakyapuri,  New De lhi ca lled  on the then
Speaker, Lok Sabha, Smt. M eira Kumar on 28  A pril 2014.

 During the pe riod from 1 A pril to 30 June 2014, Study
V isits were organized for: (i) 2 -member De legation o f M embers of
Parliament o f Kenya  on 28  M ay  2014; (ii) 15 senio r citizens  from
M aurit ius  on 9 A pril 2014; and (iii)  8-M ember-Delegation from A frican
Countries on 26  June 2014.

Besides, 9 o the r S tudy  V isits (N ationa l) were  conducted fo r the
students , teachers and o fficials o f various schoo ls, and organiza tions  in
India . A  total of 264 participants attended these v isits.

 A pprecia tion Courses in Parliamenta ry
Processes and Procedures were organized for the follow ing participants:
(i) 24 Proba tioners  of the Indian Defence Estates Serv ice and  Off ice rs
of the  Competition Commiss ion of Ind ia, from 22 to  25  A pril 2014; and
(ii) 20  Probationers  of the Indian Pos tal Serv ice, from 7 to  9 M ay  2014.

Training /
A ttachment Programmes were organized for (i) 40 Officers of Parliament
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Security  Serv ice, from 1 to 3 A pril 2014; (ii) 22 Office rs of the Lok Sabha
Secre tariat attended a Training Programme in Power-Point Presenta tion,
from 2 to  4 A pril 2014 ; ( iii) 40  Officers  of Parliament Security  Serv ice,
from 15 to 17 A pril 2014; (iv ) 4 Officers  of Karnataka  Legislative
A ssembly  Secretaria t, from 21  to  22  A pril 2014; (v ) 39 Officers/
A ssistants of Lok Sabha/Rajya Sabha and State Legislature Secretariats
dea ling w ith Ques tions  and Legis lative and Budgetary  Processes, from

21  to  25 A pril 2014 ; (v i) 5 Officers o f Karna taka Legis lat ive  A ssemb ly
Secretariat,  on 22 A pril 2014 ; (v ii)  7 O fficers of Od isha  Legis lative
A ssemb ly  Secreta ria t, on 23 A pril 2014; (v iii)  24 Off icers o f the Lok
Sabha  Secretariat a ttended a Tra ining Programme in M S-Exce l, from 5
to  7 M ay  2014; ( ix ) 32 Off ice rs o f the Lok Sabha Secretariat attended
a Training Programme in “Noting, Dra fting and Office Procedure”, from 16
to  19 June 2014; and (x ) 11 O fficers  of the  Lok Sabha  Secre tariat
attended a T raining  Programme in M S-Exce l, from 16  to 18 M ay  2014.

(i) 4  Off ice rs from the Editoria l and
Translation Serv ice attended the 76 th H ind i Seminar-cum-W orkshop
organized  by  the Rajbhasha  Sansthan at Nainital from 29 A pril to 1 M ay
2014; and  (ii) 2  Officers from the Editorial and Transla tion Serv ice
attended the H indi Conference and W orkshop organized by  the Rajbhasha
A v am Prabandhan Sansthan at Kany akumari from 21 to  23  M ay  2014.

(i) 20 O fficers o f the Lok Sabha Secretariat
attended a  Training Programme on 

 a t Inte rnational Centre  for Information Sys tems and
A ud it (IC ISA ), Noida , from 21 to 25 A pril 2014; and (ii) 2 Office rs of the
Lok Sabha Secretariat attended a T raining Programme on RTI A ct, 2005
organized  by  the Institute o f Public A dminis trat ion, B engaluru, at
Surajkund , Faridabad, from 2 to 4 June 2014.

Hindi Conference/Workshop: 

Professional Dev elopment Programmes for/by Officers of the
Lok Sabha Secretariat: 
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PROCEDURAL MATTERS

LOK SABHA

Instance when Chair allowed Members to lay their written speeches
on Table of House: On 11  June 2014, during discussion on M otion of
Thanks on President’s A ddress, the Chair permitted 37  members  to lay
their writ ten speeches on the Table of the House.
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5
PARLIAMENTARY AND CONSTITUTIONAL

DEVELOPMENTS

(1 APRIL TO 30 JUNE 2014)

INDIA

DEVELOPMENTS AT THE UNION

Ev ents  cov ered in this  Feature are based primarily  on reports  appearing
in the daily  newspapers and internet sources, as such, the Lok Sabha
Secretariat does not accept any responsib ility  for their accuracy , authenticity
or veracity .

 The First Sess ion of the S ix teenth Lok Sabha
and the Two Hundred and Thirty  Firs t Sess ion of the  Ra jya Sabha
commenced on 4  June and 9 June 2014, respectively . B oth the H ouses
were adjourned   on 11  June 2014.  The President, Shri Pranab
M ukherjee , p rorogued bo th the  Lok Sabha  and  the Ra jya  Sabha on
13 June  2014.

 The General Elections for constituting
a new  House of the People  (Six teenth Lok Sabha) w ere  he ld in ten
phases,  on 7 , 9, 10 , 11, 12 17, 24 and 30 A pril and 7 and 12 M ay
2014.  The party  position follow ing the elections is as follows: Bharatiya
Janata  Party  (BJP): 282 ; Indian N ational Congress (INC): 44; A ll Ind ia
A nna Drav ida  M unnetra Kazhagam (A IA DM K): 37; A ll Ind ia Trinamool

Congress (A ITC): 34; B iju Janata Dal (BJD): 20; Shiv  Sena: 18; Te lugu
Desam Party  (TDP): 16; Telangana Rashtra Samithi (TRS): 11; Communist
Party  of India (M arx ist) [CPI(M )]: 9; Yuvajana Sramika  Ry thu Congress
Party  (YSRCP): 9; Lok Jan Shakti Party  (LJSP): 6; Na tionalist Congress
Party  (NCP): 6; Samajw adi Party  (SP): 5; A am A admi Party  (A A P): 4;
Rashtriya  Janata Da l (RJD): 4; Shiromani A kali Dal (SA D): 4; A ll Ind ia
United Democratic Front (A IU DF): 3; Jammu & Kashmir People ’s
Democratic Party  (JKPDP): 3; Rashtriya Lok Samta Party  (RLSP): 3;
A pna Dal (A D): 2; Indian National Lok Dal (INLD): 2; Indian Union Muslim
League (IUM L): 2; Janata Dal (Secular) [JD(S)]: 2 ; Janata Dal (United)

—Editor

Parliament Session:

sine die

Sixteenth Lok Sabha Elections:
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[JD(U)]: 2; Jharkhand  M ukti M orcha (JM M ): 2; Communist Party  o f India
(CPI): 1; A ll India  N.R. Congress  (A INRC): 1; Kerala Congress (M )
[KC(M )]: 1; Naga People’s Front (NPF): 1; National People’s Party (NPP):
1; Pattali M akkal Katchi (PM K): 1; Revolutionary  Socialist Party  (RSP):
1; Sikkim Democratic Front (SDF): 1; A ll India M ajlis-E-Ittehadul Muslimeen
(A IM IM ): 1; Swabhimani Paksha: 1; and Independents: 3.

On 17 M ay  2014, the Prime M inister,
Dr. M anmohan Singh tendered his resignation and also of his colleagues
from the Council o f M inis ters.

 O n 18 M ay  2014 , the Pres ident, Shri Pranab
M ukherjee , d issolv ed the Fif teenth Lok Sabha . On the same day , the
Six teenth Lok Sabha  was constituted  w ith the Election Commission
issuing a  no tificat ion under Section 73  of the  Representation of the
People A ct, 1951.

 O n 20 M ay
2014, the  Pres ident, Shri Pranab M ukherjee appo inted  Shri Narendra
Damodardas M odi of the  BJP as the new Prime M iniste r.

 On 26 M ay 2014, Shri Narendra Damodardas

M odi o f the BJP was  sw orn in as the Prime M iniste r.  A long w ith him,
23  other Cab ine t M inis ters, 10 M iniste rs of State w ith Independent
Charge  and 12 M inis ters of State  also took oath o f o ffice.

The names  of Council o f M inisters and the ir portfolios*  were
as under: Shri Narendra Damodardas M odi, Prime M inister, 

 and 
 a ll other portfolios  no t a llocated to any

M inister; Shri Raj Nath Singh,  Smt. Sushma Sw ara j,
 Sarv ashri A run Jaitley ,

M . V enkaiah Na idu, 
 and 

 N itin Jairam Gadkari,  and 
D.V . Sadananda Gowda,  Sushri Uma Bharati, 

 and  Dr. Najma A . Heptulla,
 Sarvashri Gopinathrao M unde@, 

 and  Ramv ilas  Paswan,
 and  Kalraj M ishra, 

* As on 27 May 2014
@ Passed away  on 3 June 2014
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Resignation of Prime Minister: 

Dissolution of the Fifteenth Lok Sabha and Constitution of the
Sixteenth Lok Sabha:

Appointment of Narendra Modi as Prime Minister:

Prime Minister Sworn in:

Personnel,
Public Grievances Pensions, Department of Atomic Energy,
Department of Space,

Home Affairs;
External Affairs, Overseas Indian Affairs;
Finance, Corporate Affairs, Defence; Urban
Development, Housing Urban Poverty Alleviation, Parliamentary
Affairs; Road Transport Highways, Shipping;

Railways; Water Resources,
River Development Ganga Rejuvenation;
Minority Affairs; Rural Development,
Panchayati Raj, Drinking W ater Sanitation;
Consumer Affairs, Food Public Distribution; Micro,
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Small Medium Enterprises; Women
Child Development; Chemicals Fertilizers;

Communications Information Technology,
Law Justice; Civil Aviation;

Heavy Industries Public Enterprises;
Food Processing Industries;

Mines, Steel, Labour Employment; Tribal
Affairs; Agriculture;
Social Justice Empowerment; Human
Resource Development; Health Family
Welfare.

The Ministers of State were: General V.K. Singh, 

 Sarvashri Inderjit Singh Rao, 
 and 
 Santosh Kumar Gangwar, 

and  Shripad Yesso Naik, 
 Dharmendra Pradhan, 

and  Sarbananda Sonowal, 
 and 

 Praka sh Javadek ar,  an d 
 and 
 Piyush Goyal, 

 and 
 Dr. Jitendra Singh,  and 

 and 
 and Smt. Nirmala Sitharaman,

 and 

Civil
Aviation; Railways; Chemicals Fertilizers;

Rural Development, Panchayati Raj, Drinking
Water Sanitation; Heavy Industries Public
Enterprises; Home Affairs; Road Transport

Highways, Shipping; Agriculture,
Food Processing Industries;
Tribal Affairs; Consumer Affairs, Food

Public Distribution; Mines, Steel, Labour
Employment; Social Justice Empowerment.
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 and  Smt. Maneka Sanjay  Gandhi, 
and  Sarvashri Ananthkumar,  and 
Rav i Shankar Prasad ,  and 

 and   A shok Ga japathi Raju Pusapa ti,  
A nant Geete,  and  Smt. Harsimrat
Kaur Badal,  Sarv ashri Narendra Singh
Tomar,  and   Jual Oram, 

 Radha  M ohan Singh,  Thaawar Chand  Gehlo t,
 and  Smt. Smriti Zubin Irani,  

 and Dr. Harsh V ardhan,  and 

Deve lopment
of North Easte rn Region (Independent Charge), Ex ternal A ffairs,

Overseas Indian A ffairs; Planning (Independent
Charge) Sta tis tics Programme Imp lementation (Independent
Charge), Defence ; Tex tiles (Independent
Charge) Parliamentary  A ffairs,  W ater Resources, River Development

Ganga Re juvenation; Culture (Independent
Charge), Tourism (Independent Charge); Petroleum

Natura l Gas (Independent Charge); Skill
Development, Entrepreneurship, Youth A ffairs Sports (Independent
Charge); Info rmation B roadcas ting
(Independent Charge) Env ironment, Fo res t Climate  Change
(Independent Charge), Parliamentary  A ffa irs ; Power

(Independent Charge), Coal (Independent Charge), New Renewable
Energy  (Independent Charge); Science Technology
(Independent Charge), Earth Sciences (Independent Charge), Prime
M inister Office, Personnel, Public Grievances Pensions, Department
of A tomic Energy , Department of Space;
Commerce Indus try  (Independent Charge), Finance, Corpora te
A ffairs.

Other M inisters of State were: Sarvashri G.M . Siddeshwara, 
 Manoj Sinha,  Nihalchand,  and 

Upendra Kushw aha, 
 and  Radhakrishnan P.,  and 

 K iren R ijiju,  K rishan Pal, 
and   Dr. Sanjeev  Kumar Balyan, 

 Sarvashri M ansukhbhai Dhanjibhai V asava,
 Raosaheb Dadarao Danve, 

and   V ishnu Deo Sai,  and
 and Sudarshan Bhagat,  and 
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 Shri Narendra M odi, e lected to Lok Sabha
from two cons tituencies   V aranas i and V adodara Parliamenta ry
Constituencies of Utta r Pradesh and  Gujarat respective ly , res igned
his seat in Lok Sabha from V adodara constituency . Shri K . Chandra
Sekhar Rao, elected to Lok Sabha from M edak Parliamentary  Constituency
of A ndhra  Pradesh resigned  his seat in Lok Sabha, and Shri
M ulayam Singh Yadav , elected to Lok Sabha from two constituencies

 A zamgarh and M ainpuri Pa rliamentary  Cons tituencies  of Uttar
Pradesh, resigned his sea t in Lok Sabha from M a inpuri cons tituency .
Their res ignations were accep ted  by  the  Speaker w ith effect from
29  M ay  2014.

 O n 29 M ay  2014, the  President o f India,
Shri Pranab M ukherjee, appointed  Shri Kama l N ath, as  the Speaker

 in ex ercise  of the  powers  conferred  upon her by  clause
(1 ) o f article 95 of the Constitution of India. Shri Kamal Na th
perfo rmed  the duties o f the Office of Speaker until the Speaker
of the 16 th Lok Sabha was  chosen.

 O n 6  June 2014 , Smt. Sumitra M ahajan, a
member of the BJP w as elected  as the  Speaker o f the S ix teenth Lok

Sabha.

 O n 3  June 2014 , the Union M iniste r for
Rural Development, Panchayati Raj and Drinking W ater and  Sanitation,
Shri Gopinath M unde died in a car accident in N ew Delhi.

On 4  June 2014, the M inis ter of Road Transport and H ighways  and
Shipp ing, Shri N itin Jairam Gadkari was given addit iona l charge o f the
M inistries of Rural Development, Panchayati Raj and Drinking W ater and
Sanitation.

Fo llow ing  is  the list of members elected
to  the  Ra jya  Sabha in b iennia l or by e-elect ion during  the  pe riod from
1 A pril to 30 June 2014.

The Journal of Parliamentary Information
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Sarvashri Shashi B husan
Behera  and  Rabina rayan M ohapatra , both BJD members  from O disha,
resigned from the Rajya Sabha on 28 M ay  and 30 May 2014, respectively .

On 9 M ay  2014, Dr. N . Janardhana
Reddy , INC member from A ndhra Pradesh died.

Consequent upon his
conviction  under sub-section (2) of section 13 read with clause (d) of sub-

section (1) of section 13 of the Prevention of Corruption A ct, 1988 (49 of
1988) by  the Court of IX A dditional Special Judge for CBI cases, Chennai
in Case C.C. No.25/2001 in R.C. 29(A )/97 on 17 A pril 2014, followed by
an award of sentence o f tw o y ears rigorous  imprisonment along w ith a
fine o f Rs . 25,000/- (in default to  undergo rigorous imprisonment o f four
months); Shri T . M . Se lvaganapathi,  DM K Rajya  Sabha  member from
Tamil Nadu was  disqualified from the House from the date of conv iction,

, 17 A pril 2014, for the period of his sentence and shall continue to be
disqualified  for a further period of six  years since his re lease  in terms  of
the  ex is ting section 8 o f the  Representa tion of the People A ct, 1951.

In pursuance of the prov isions of clause(2) of
article 101 of the Constitution, read w ith Rule 2  of the  Prohibition of
Simultaneous  M embership Rules , 1950 , the seat of Shri A nang  Uday
Singh Deo , an elected member of the Rajya Sabha from the  State of
Od isha , w as declared v acant in the Rajy a Sabha   17 A pril 2014,
consequent upon his  no t resigning from the  membership o f the O disha
Legis lative A ssemb ly  w ithin the  period  of 14  day s from the da te of

publication of the declara tion of his e lect ion to the  Ra jya Sabha in the
Gazette of India,  3  A pril 2014.

Consequent
upon their election to the 16 th Lok Sabha on 16 M ay  2014, the follow ing
six  ceased to be members of the Rajya Sabha: Sarvashri Rajiv  Pratap
Rudy  and Ram Kripal Yadav  both of the BJP; Ram V ilas  Paswan o f the

LJP (B ihar); Faggan Singh Kulaste of the BJP (M adhya Pradesh); Tariq
A nwar of the NCP (M aharashtra); and Bhagat Singh Koshyari of the BJP
from Uttarakhand.

Fo llow ing the
enactment of the  A ndhra  Pradesh (Reorganisa tion) A ct, 2014, on
2 June 2014, Telangana came into ex istence as  the 29 th Sta te of Union

of India.
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Resignation of Rajya Sabha Members: 

Death of Rajya Sabha Member: 
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Six Rajya Sabha Members Elected to 16th Lok Sabha: 
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Dissolution of State Legislative Assembly: 

Legislative Assembly Election Results: 

First Chief Minister of Andhra Pradesh: 

General
Administration Department, Law Justice, Energy, Infrastructure,
Investment, Industries Commerce, Public Enterprises, Cinematography,
Tourism

Revenue, Stamps Registration;
Home Disaster Management;

Finance Planning Commercial Taxes, Legis lative
Affairs; Panchayat Raj, Rural Water Supply, NREGS;

Environment Forests, Science
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On 25  A pril 2014 , the

Union Cabinet recommended dissolution of the A ndhra Pradesh Assembly
and ex tension of President’s rule  beyond 30  A pril 2014.

A ssembly  elect ions to the
A ndhra Pradesh Legislativ e A ssembly  were held on 30 A pril and 7 M ay
2014. The party  pos ition fo llow ing the e lect ions  was  as follows: Telugu
Desam Party: 117; Yuvajana Sramika Ry thu Congress Party: 70; Telangana

Rashtra Samithi: 63 ; Indian N ationa l Congress : 21; B haratiya Jana ta
Party : 9; A ll India  M ajlis-E-Ittehadul M uslimeen: 7; Bahujan Samaj Party :
2; Communist Party  of Ind ia: 1; Communist Party  of India (M arx ist): 1;
Navodyam Party : 1; and Independent: 2.

The A ndhra Pradesh Reorganisation A ct 2014, w ith effect from
2 June 2014, bifurcated Andhra Pradesh into A ndhra Pradesh (Seemandhra)

and Te langana. U nder the p rov isions of the A ct, A ndhra Pradesh
Legislative A ssembly  was given 175  seats out of 294 undiv ided A ndhra
Pradesh State A ssembly .

The pa rty  position of the A ndhra  Pradesh as on 2 June 2014
was as fo llows: Te lugu Desam Party : 102; Yuva jana Sramika Ry thu

Congress Party : 67; Bharatiya Janata Party : 4; Navodyam Party : 1; and
Independent: 1.

On 8  June 2014 ,
Shri Chandrababu Naidu of the Telugu Desam Party  was sworn in as the
first Chief M iniste r o f the reorganised  A ndhra  Pradesh. A long w ith him,
19  other M inisters also took oath o f office.

The names  of Council o f M inisters w ith their portfo lios  were
as  follow s*: Shri N ara Chandrababu N aidu, Chief M inis ter, 

 and 
 and 

 and all other portfolios  no t allocated; Sarv ashri K.E . Krishna
M urthy , Deputy  Chie f M inis ter,  and   N .

Chinarajappa, Deputy Chief Minister,  Yanamala
Ramakrishnudu,  and  

 CH. A yyannapatrudu, 
B . Gopala  Krishna  Reddy ,  and  and

* As on 11 July 2014
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 Dev ineni Uma M ahesw ara Rao, 
 and  Dr. P.

Narayana,  and 
 and   Smt. Parita la Sunithamma, 

 and  Sarvashri Prathipati
Pulla Rao,  and 

 and  Kamineni Srinivas,

 and  Ganta Srinivasa Rao, 
 and

 Palle Raghunatha Reddy ,  and 
 and 

 and   and 
 and   Smt. Pee thala Suja tha, 

 and  and 
 and   Sarv ashri A tchannaidu K injarapu,  and

 and   and
 Raghava Rao Sidda,  and 

Smt. Kimidi M runalini,  Sarvashri
Kollu Rav indra,  and  and 

Ravela Kishore Babu,  and 
and  and Pydikonda la M anikyala Rao , 

On 10 June 2014, Shri M adhusudana  Chary
Sirikonda was elected as the Speaker of the State Legislative Assembly .

On 12  June 2014 , Smt. M . Padma
Devender Reddy  w as elected  as  the Deputy  Speaker of the Sta te
Legislative A ssembly .

A ssembly  elect ions to the
60-seat S tate Legislat ive  A ssembly  were held  on 9 A pril 2014.  The
party  position fo llow ing the elections was as  follows: INC: 42; BJP: 11;
People’s Party  of A runachal: 5; and Independent: 2.

On 18  M ay  2014 , Shri Nabam Tuki w as
sw orn in as the  Chief M inister of A runachal Pradesh fo r the second
consecutive term.

The names  of Council o f M inisters w ith their portfo lios were as
fo llows*:  Shri Nabam Tuki, Chie f M inister, Department not assigned to

* As on 10 July 2014
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Technology, Cooperation; Irrigation,
Command Area Development Water Resources Management;

Municipal Administration Urban Development, Urban
Water Supply Urban Planning; Price
Monitoring, Consumer Affairs, Food Civil Supplies;

Agriculture, Agri-Processing, Marketing Warehousing,
Animal Husbandry, Dairy Development Fisheries;
Health Medical Education; Human Resources
Development (Primary Education, Secondary Education, Higher
Technical Education); Information Public
Relations, Information Technology Communications, Non-Resident
Indian Empowerment Relations, Telugu Language Culture,
Minority Welfare Empowerment; Women
Empowerment, Child Welfare Disabled Senior Citizens Welfare,
Mines Geology; Labour
Employment, Factories, Youth Sports, Skill Development
Entrepreneurship; Transport, Roads Buildings;

Rural Development, Housing, Sanitation;
BC Welfare Empowerment, Handlooms Excise;

Social Welfare Empowerment, Tribal Welfare
Empowerment; Endowments.

Election of Speaker: 

Election of Deputy Speaker: 

Legislative Assembly Election Results: 

Chief Minister Sworn in: 

ARUNACHAL PRADESH
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Home (excluding Vigilance),
Power (Electrical) Non-conventional Resources of Energy;

Agriculture, Horticulture Animal Husbandry Dairy Development;
Social Justice Empowerment Tribal Affairs, Women

Child Development, Health Family Welfare Parliamentary
Affairs; Food Civil Supplies, Geology
Mines Water Resources Department; Education,
Libraries, Textiles, Handloom Handicrafts; Tourism,
Urban Development, Town Planning, Housing Municipal Affairs
Art Culture; Public Work Department;
Rural Works Department; Public Health Engineering

Water Supply.

Election of Speaker and Deputy Speaker: 

Resignation of Chief Minister: 

New Chief Minister: 

Water Resources; Finance
Commercial Taxes; Agriculture; Education;

Transport; Revenue Land
Reforms; Industry; Social W elfare;

Building Construction; Forest
Environment, Planning Development; Science
Technology; Food Consumer Protection;
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any Cabinet Minister; Sarvashri Tanga Byaling, 
 and  Chowna

Mein,  and  and 
Ka likho Pul,  and 
and  and  and 

 Kamlung M ossang,  and   and
 and   Tapang Taloh, 

 and  Pema Khandu, 
 and  and

 and   G ojen Gadi,  Kumar W aii,
 and  Takam Pario , 

and 

On 3 June 2014,

Shri Nabam Rebia and Shri Tsering Norbu Thongdok were elected as the
Speaker and  the Deputy  Speaker, respectively , of the  State Legisla tive
A ssembly .

On 17 M ay  2014, the Chief M inister,
Shri N itish Kumar resigned  as the  Chief M iniste r.

On 20 M ay  2014, Shri J itan Ram M anjhi w as
sw orn in as the  new  Chief M inister. A long w ith him, 17 other M iniste rs
also took oa th o f o ffice. The  M inisters who  took oath were: Sarvashri
V ijay  Kumar Chaudhary, B ijendra Prasad Yadav, Narendra Singh, Brishen
Patel, Ramai Ram, B him Singh, Damodar Raut, N arendra Naray an
Yadav , P.K. Shahi, Shahid  A li Khan, Shyam Rajak, N itish M ishra,

A w adhesh Prasad Kushwaha, Gautam Singh, Les ie S ingh besides
Dulalchand G osw ami and V inay  B ihari.

The names  of Council o f M inisters w ith their portfo lios were as
fo llows*: Shri Jitan Ram M anjhi,  Chief M inister; Sa rvashri V ijay  Kumar
Chaudhary ,  B ijendra Prasad Yadav ,  and

 Narendra Singh,  Brishen Patel, 

Ramai Ram,  N arendra  Narayan Yadav ,  and  
 Dr. B him Singh,  Smt. Lesie Singh, 

Sarvashri Damodar Raut,  P. K. Shahi,  and
 and  Shahid A li Khan,  and

 Shyam Ra jak,  and   N itish

* As on 18 July 2014
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M ishra,  A wadhesh Prasad Kushwaha, 
 and  Lalan Singh, Dula l Chandra

Goswami, V inay  B ihari,   and 
Naushad A lam, Shrawan Kumar, 

and Ramlakhan Ram Raman,  and 
Ramdhani Singh, Samra t Choudhary ,  and

Mahachandra Prasad Singh, Jai Kumar Singh, 

M anoj Kumar Singh, Javed Iqbal A nsari, B ima
Bharti,  and Ranju Gita, Baidyanath
Sahni,  and and V inod Prasad Y adav ,

On 23  June 2014, the G overnor,
Shri Shekhar Dutt resigned . The G overnor of M adhya  Pradesh,

Shri Ram Naresh Yadav  was  giv en add itional charge  of Governor of
Chhattisgarh.

On 21 M ay  2014,
Shri Narendra M odi res igned as the Chief M iniste r, after he w as
declared Prime M inister-designate.

On 22  M ay  2014, Smt. A nandiben Pate l w as
sworn in as the new Chief M inister. A long w ith her, six  Cabinet M inisters
and 20  M inis ters  of Sta te were also sworn in.

The names  of Council o f M inisters w ith their portfo lios were as
follows*: Smt. A nandiben Patel, Chief M inister, 

 and 
 and  

 all po licies
and subject matters  no t allotted to other M inisters; Sarvashri N it inbhai
Pate l,  and 

 Ramanlal V ora,  and 
 and 

 B hupendrasinh M anubha Chudasma, 
 and  and 

 and  Saurabh
Patel,   and  

 and  

* As on 10 July 2014
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Rural Development; Registration,
Excise Prohibition; Road Construction; 

Labour Resources; Art, Culture Youth
Affairs; Minority W elfare; Rural Works

Parliamentary Affairs; Mines Geology;
Health; Urban Development

Housing; PHED; Cooperative;
Minor Irrigation; Tourism; 

Backward EBC Welfare; Cane Industry; 
Animal Husbandry Fisheries; 

Panchayati Raj.

Resignation of Governor: 

Resignation of Narendra Modi as Chief Minister: 

New Chief Minister: 

General Administration,
Administrative Reforms Training, Industries, Home, Climate Change,
Ports, Information Broadcasting, Narmada, Kalpsar, Revenue,
Disaster Management, Urban Development, Urban Housing,

Health, Medical Education, Family W elfare, Road Building,
Capital Project, Transport; Social Justice Empowerment
(including Welfare of Scheduled Castes, Welfare of Socially Educationally
Backward Classes); Education
(Primary, Secondary Adult), Higher Technical Education, Food,
Civil Supplies Consumer Affairs, Science–Technology;

Finance, Energy Petrochemicals, Mines Minerals, Cottage
Industries, Salt Industries, Printing Stationery, Planning, Tourism,
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Civil Aviation, Labour Employment;
Forest Environment, Tribal Development, Legislative Parliamentary
Affairs; Water Resources (excluding Kalpasar),
Water Supply, Agriculture, Co-operation, Animal Husbandry, Fisheries,
Cow Breeding.

Welfare
of Socially Educationally Backward Classes. Labour Employment;

Women Child Welfare (Independent
Charge), Higher Technical Education;

Health Family Welfare, Transport, Urban Housing;
Law Justice, Devsthan, Pilgrimage Development,

Co-ordination of Voluntary Organizations, Non-resident Gujaratis Division,
Protocol (all Independent Charge) Legislative Parliamentary
Affairs; Food Civil Supplies, Consumer
Affairs; Cottage Industry, Salt Industry

Cow Breeding; Road
Building, Capital Project; Home, Police
Housing, Border Security, Civil Defence, Home Guards, Gram Rakshak
Dal, Prison, Prohibition, Excise; Agriculture Water
Supply, Forest Environment; Sports,
Youth Cultural Activities (Independent Charge), Water Resources (excluding
Kalpasar), Education (Primary, Secondary Adult);

Panchayat, Rural Housing Rural Development (All Independent
Charge); Tourism, Civil Aviation;

Animal Husbandry Fisheries.

Resignation of MLA: 

Assembly Bye-election Result: 

End of Governor’s Term: 
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 and  Ganpatbhai V estabhai V asava,
 and  and 
 and Babubhai B. Bokhiriya, 

The M inisters of State  were: Shri Dilipkumar V iraji Thakore, 
 and  and 

Smt. V asuben Narendrabhai Trivedi,  and 
 and  Sarvashri Shankarbhai Lagdhirbhai

Chaudhari,  and  Pradeepsinh
Bhagwatsinh Jadeja,  and 

 and   and  

 Chhatrasinh Punjabhai M ori,  and 
 Tarachand Jagshibhai Chheda, 

and   Jaydrathsinhji Chandrasinhji Parmar,  and
 Rajanikant Somabhai Pa tel,  

 Govindbhai Patel,  and 
 and  Nanubhai Bhagavanbhai Vanani, 

 and  Jayantibhai Ramjibhai
Kavadiya,  and 

 Jayeshkumar V itthalbhai Radadiya,  and

Bachubhai M aganbha i Khabad,  and 

On 1 M ay  2014, Shri Venod Sharma, M LA from
A mbala  City , who  was recently  expelled by  the INC, resigned as
member of the State  Legislative A ssembly .

On 16  M ay  2014, Shri Narendra
Thakur of the BJP w as declared e lected from Sujanpur A ssemb ly
Constituency , by e-e lect ion to which was held on 7 M ay  2014.

On 28  June 2014 , the Governor, Shri H .R.
Bhardwaj, completed  his tenure. The  Governor of Tamil N adu, Shri K.
Rosaiah w as given additional charge as the Gov ernor o f Karnataka.

HARYANA
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On 2 June 2014 , the Chie f M iniste r,

Shri Prithv iraj Chavan inducted Shri A bdul Sattar and Shri A mit Deshmukh
as  the  Cabinet M iniste rs into  his  Council o f M inisters.

On 24 M ay  2014, Shri T.R. Zeliang of the Naga
People’s Front was  appointed  as  the  new Chie f M inis ter of Nagaland
fo llow ing  the resigna tion of Shri Neiphiu Rio.

On 27  June 2014, the G overnor,
Dr. A shwani Kumar resigned. The  Gov ernor o f M egha laya , Dr. Krishan
Kant Paul was given add itiona l charge o f Governor of Nagaland.

A ssembly  elect ions to the
147-seat State Legislative A ssembly were held on 10 and 17 A pril 2014.
The party  position follow ing the elections is as follows : Total Seats: 147;
BJD: 117; IN C: 16; BJP: 10; CPI(M ): 1; Samata  Kranti Da l: 1 ; and
Independent: 2.

On 21  M ay  2014 , the BJD President,
Shri N aveen Patnaik was sw orn in as the  Chief M iniste r o f O disha fo r
the fourth consecutive  te rm. A long w ith him, Sarvashri Pradip Kumar
A mat, Damodar Rout, Deb i Prasad M ishra, Badrinarayan Patra,
Smt. Usha Dev i, Sarvashri B ijayshree  Routray , B ikram Keshari A rukha,
Pradeep M aharathy , Lalbihari H imirika, Puspendra  Singh Deo , and
Jogendra Behera were sworn in as the  Cabine t M inisters.

The M inis ters o f State  sw orn in were: Sarv ashri A tanu Sabyasachi
Nayak, Ramesh Chandra M ajhi, A run Kumar Sahu, Sanjay  Kumar Das
Burma, A shok Chandra Panda , Prafulla  Kumar M allick, Snehangini
Chhuria, Pranab  Prakash Das, Sudam M arand i and Pradeep Kumar
Panigrahi.

The names  of Council o f M inisters w ith their portfo lios were as
follows*: Shri Naveen Patnaik, Chief M iniste r, and also in-charge  of the
M inistries/ Departments no t specifically  a llocated to the charge o f any
M iniste r : 
and  any  othe r Department  specifica lly  not assigned; Shri Pradip Kumar

* As on 9 July 2014
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Expansion of Cabinet: 

New Chief Minister: 

Resignation of Governor: 

Legislative Assembly Election Results: 

Chief Minister Sworn in: 

viz. General Administration, Home, W ater Resources, Works
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Finance, Public Enterprises; Co-operation,
Excise; Industries, School Mass
Education; Agriculture, Fisheries Animal Resources
Development; Revenue Disaster Management;

Forest Environment, Parliamentary Affairs;
Women Child Development, Planning Co-

ordination; S.T. S.C. Development,
Minorities Backward Classes W elfare; Micro,
Small Medium Enterprises, Public Grievances Pension Administration;

Rural Development; Housing
Urban Development.

Steel Mines, Labour Employees’ State Insurance;
Commerce Transport;

Health Family W elfare, Information Public Relations;
Panchayati Raj, Law;

Food Supplies Consumer Welfare, Employment Technical
Education Training; Sports Youth Services;

Tourism Culture;
Energy, Information Technology; Higher
Education, Science Technology;
Handlooms, Textiles Handicrafts.

S.T. S.C.
Development (Tribal W elfare); S.T. S.C.
Development (Scheduled Caste Welfare), W. C. D. (Mission Shakti);

Rural Development (Rural Water Supply);
W. C. D. (Disability Welfare).

Resignation of Minister: 

Assembly Bye-election Result: 

Expansion of Cabinet: 
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A mat,  Dr. Damodara Rout 
Sarvashri Debi Prasad M ishra,  and  

 Pradeep Maharathy,  and 
 B ijayashree Routray ,  and 

B ikram Keshari A rukha,  and 
Smt. Usha Dev i  and   and  

 Sarvashri Lalbiha ri H imirika,  and 

 and  Jogendra B ehera, 
 and  and 

Badri Narayan Patra,  Pushpendra Sing Deo, 
and 

The M inisters of State (Independent Charge) were: Sarvashri Prafulla
Kumar M allik,  and  and 

Ramesh Chandra M a jhi,   and  A tanu Sabyasachi
Nayak,  and  and 
A run Kumar Sahoo,  Sanjay  Kumar Das B urma,

 and   and 
 and  Sudam M arndi,  and  

A shok Chandra  Panda,  and  Pranab Prakash Das,
 Dr. Pradeep Kumar Panigrahy , 

 and  and Smt. Snehangini Chhuria,
 and 

The M inis ters  of State were: Shri Sudam M arndi,  and  
 Smt. Snehangini Chhuria,  and  

 and 
Dr. Pradeep Kumar Panigrahy , 
and Shri Pranab Prakash Das,  and  

On 22  M ay  2014, the M iniste r fo r Jails,
Tourism and Cultura l A ffa irs , Shri Sarwan Singh Phillaur resigned  from
the Council o f M inisters.

On 16  M ay  2014, Shri V .N.P.
V enkataraman, of the A IA DM K w as declared e lected from A landur
A ssemb ly  Constituency , bye -election to which w as held  on 24  A pril
2014.

On 20  M ay  2014 , the Chie f M iniste r,
M s. J. Jayalalithaa inducted Sarvashri S.S. Krishnamoorthy , S.P. V elumani

PUNJAB
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and S. G okula  Ind ira as Cabinet M inis te rs into  her Council of
M inis ters.

On 28 M ay  2014, the Governor of A ndhra Pradesh,
Shri E.S.L. Narasimhan was given addit iona l charge to d ischarge the
functions  of the  Governor of Telangana until a  pe rmanent arrangement
is  made. The  A ndhra  Pradesh Reorganisation A ct, 2014  env isages  a
common Governor for a period determined by  the President.

A ssemb ly
elections  to the A ndhra Pradesh were held on 30 A pril and 7 M ay  2014.
The pa rty  position follow ing the  elections  was  as  fo llow s: TDP: 117;
YSRCP: 70 ; TRS: 63; IN C: 21; BJP: 9; A ll India  M a jlis -E-Ittehadul
M uslimeen: 7 ; Bahujan Sama j Party : 2 ; CPI: 1; CPI(M ): 1; Navody am
Party : 1; and Independent: 2.

The A ndhra Pradesh Reorganisation A ct
2014, w ith e ffect from 2 June 2014, bifurcated A ndhra Pradesh into
A ndhra  Pradesh (Seemandhra) and Telangana. The State of Telangana
comprised  the follow ing territories  of the  ex ist ing Sta te of A ndhra
Pradesh, namely :—A dilabad, Karimnagar, M edak, N izamabad, W arangal,
Rangareddi, Nalgonda, Mahbubnagar, Khammam and Hyderabad districts,
the sa id territo ries ceased to fo rm part of the ex ist ing  Sta te of A ndhra
Pradesh.

Under the  prov isions o f the
A ct, Telangana Leg isla tiv e A ssembly  was g iven 119 seats out o f 294
undiv ided  A ndhra Pradesh Sta te A ssembly . The  party  pos ition o f the
First Telangana Legislative A ssembly  as on 2 June 2014 was as follows:
Total seats: 119; TRS: 63; INC: 21; TDP: 15; A ll India M ajlis-E-Ittehadul
M uslimeen: 7 ; BJP: 5; Y SRCP: 3; B SP: 2; CPI: 1 ; CPI(M ): 1; and
Independent: 1.

O n
2 June 2014, Shri K. Chandrasekhar Rao was sworn in as the  first Chief
M inister of Telangana. A long w ith him, 11 Cabinet M iniste rs also took
oa th o f o ffice.

The Cabinet M iniste rs were: Sarv ashri K. Taraka Rama Rao, T.
Harish Rao M ohammed M ahmood A li,  T. Ra jaiah, Naini Narasimha
Reddy , Etela  Ra jender, Pocharam Srinivas Reddy , T . Padma Rao, P.
M ahender Reddy , Jogu Ramanna and G. Jagadeeshwar Reddy  are the
other Cab ine t M inis ters.
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Acting Governor: 

Andhra Pradesh Legislative Assembly Election Results: 

New State of Telangana: 

First Telangana Legislative Assembly: 

K. Chandrasekhar Rao Sworn in as the First Chief Minister: 
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SC, ST, BC,
Minorities Welfare, Municipal Administration Urban Development,
Energy, Coal, GAD

Revenue, Relief Rehabilitation, ULC,
Stamps Registration; Medical

Health; Home, Prisons, Fire
Services, Sainik W elfare, Labour Employment;
Finance Planning, Small Savings, State Lotteries, Consumer Affairs,
Legal Metrology, Civil Supplies; Agriculture,
Horticulture, Sericulture, Animal Husbandry, Fisheries, Dairy Development
Corp., Seeds Corporation; Irrigation, Marketing
Legislative Affairs; Excise Prohibition;

Transport; Panchayat Raj IT;
Forest Environment;

Education.

End of Governor’s Term:

Resignation of Governor: 

Death of Minister: 

Re-election of President: 

Re-election of President: 
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The names  of Council o f M inisters w ith their portfo lios were as
fo llow s*: Shri K . Chandrasekhar Rao, Chie f M inis ter, 

 and 
 and all othe r portfolios not allo tted; M d. M ohamood

A li, Deputy  Chie f M inis ter,  and  
 and  Dr. T. Rajaiah, Deputy  Chief M inister, 

and   Sarvashri Naini N arshimha Reddy , 

 and  E tela Rajendra,
 and 

 Pocharam Srinivas Reddy , 

 T . H arish Rao,  and
 T . Padma Rao Goud,  and   P .

M ahender Reddy ,  K .T. Rama Rao,  and  
Jogu Ramanna,  and   and G. Jagad ish Reddy ,

 O n 28 June 2014, the  Governor, Shri
Devanand Konwar, completed his tenure. The Governor of M izoram,
Shri V akkom Purushothaman was given additional charge as the Governor
of Tripura.

On 17 June 2014, the  Governor, Shri B .L.
Joshi res igned. The Governor of U ttarakhand, Dr. A z iz Qureshi, w as
given add itiona l charge o f G overnor of U ttar Pradesh.

On 18 M ay  2014, the M inister of State (w ithout
Portfolio), Shri Satai Ram Yadav  died.

The incumbent President, M r. A bde laz iz
Bouteflika w as re-e lected as the  President in the  elections  he ld to the
post on 17 A pril 2014.

The incumbent President, M r. Juan M anuel
Santos  was decla red  elected in the second round o f e lect ions held on
15  June 2014 . The f irs t round  of elections  were held  on 25 M ay  2014.

* As on 9 July 2014
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M r. Luis  Guillermo Solís  Rivera w as declared

elected in the second round o f elect ions he ld on 6  A pril 2014. The  first
round  of elections were held on 2 February  2014. Since no cand ida te
receiv ed 50 per cent o f the v ote  in the  first round, a run-off was  he ld
on 6 A pril 2014.

M r. A bdel Fattah el-Sisi was declared elected as the
President of Egy pt. The elect ions  were held  on 26  to 28 M ay  2014.

Legislativ e elect ions to the 199-sea t National
A ssemb ly  were he ld on 6 A pril 2014. The  pa rty  pos ition follow ing the
elections  were as follows: Fidesz : 117; Christ ian Democra tic People ’s
Party : 16; Hungarian Socialis t Pa rty : 29; Together 2014: 3; Democratic
Coalition: 4; Dialogue for Hungary : 1 ; Hungarian Liberal Party : 1; Jobbik:
23 ; and Politics Can B D iffe rent: 5;

M r. Reuven R iv lin was  elected as the Pres ident in
the e lect ions held for the post on 10 June  2014. He was  sw orn in on
27 July  2014.

On 13 A pril 2014, the Inte rim
Prime M inister, M r. A bdallah al-Thinni res igned as the inte rim Prime

M inister.

On 5 M ay  2014, the President of Parliament, M r. Nouri A bu
Sahma in, confirmed  M r. A hmed M aiteeq as the country ’s new Prime
M inis ter.

The incumbent President, M r. Dalia
Grybauska ite  was re -elected as the President in the second  round of
elections  he ld to the post on 25  M ay  2014. The  first round of elections
were held  on 11 M ay  2014.

 The incumbent President, M r. Gjorge Ivanov
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was re-elected in the second round of elections held on 27 A pril 2014. The
first round of the presidential elections were held on 13 A pril 2014.

 Elections to the 123-seat Parliament were held
on 27 A pril 2014. The party  position follow ing the elections is as follows:
VPMO-DPMNE Coalition: 61; Social Democratic Union Coalition: 34; Democratic
Union for Integration: 19; Democratic Party  of A lbanians: 7; Citizen Option
for M acedonia Coalit ion: 1; and National Democratic Rev ival: 1.

On 4 A pril 2014, M s. M arie-Louise Coleiro Preca
was sw orn in as the President of M alta.

 Elections to the 400-seat N ational A ssembly
were held  on 7 M ay  2014. The party  pos ition follow ing the elections
were as  follows : A frican Nationa l Congress: 249; Democratic A lliance:
89; Economic Freedom Fighters: 25; Inkatha Freedom Party : 10; National
Freedom Party : 6; United Democratic M ovement: 4; Freedom Front Plus:
4; Congress of the People: 3; A frican Christian Democratic Party : 3;
A frican Independent Congress: 3; A gang SA: 2; Pan A fricanist Congress:
1; and A frican Peop le’s Convention: 1.

On 27 A pril 2014, the Prime M inister,
M r. Chung  Hong-w on resigned from his  pos t.

The incumbent President, Mr. Bashar al-Assad
was re-elected as the President in the  elections  he ld to the post on 5
June 2014.

On 7 M ay  2014, Thailand ’s Constitutional Court
dismissed  Prime M inister, M s.  Y ingluck Shinaw atra from her pos t.

The Deputy  Prime M inister, M r. N iwattumrong  Boonsongpaisan was
appointed as  the new Prime M iniste r.

M r. Pe tro Poroshenko  was  declared e lected as the
President in the  elections  held to the post on 25 M ay  2014.
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DOCUMENTS OF CONSTITUTIONAL AND

PARLIAMENTARY INTEREST

The Whistle Blowers Protection Act, 2011:

inter alia,

inter alia,

inter alia,

a

b

c

 Corruption is  a social ev il
which prevents proper and balanced social growth and economic development.
One of the impediments  felt in eliminating corruption in the Government and
the public sector undertakings was lack of adequate protection to the complainants
reporting the corrupt ion or w ilful misuse of power or wilful misuse of discret ion
which caused demonstrable loss to the Gov ernment or commission of a
criminal offence by  a public servant.

The Law Commission of India had in its 179th Report,  recommended
formulat ion of a specific  legis lat ion t itled “The Public Interest  Disclosure
(Protection of Informers) B ill, 2002” to encourage disclosure of information
regard ing corruption or maladminis trat ion by public servants and to prov ide
protection to such complainants. The Second Administrative Reforms Commission
in its 4th Report on “Ethics in Governance” had also recommended formulat ion
of a legis lation for prov iding protection to w histle-blowers. The Government  of
Ind ia had issued a Resolution N o. 89, dated 21 April 2004 authorising the
Central V igilance Commission as the designated agency to receive w ritten
complaints from whistle-b lowers. The said Resolution also,  prov ided
for the protect ion to the w hist le-b lowers from harassment, and keeping the
identity  o f whistle-blowers concealed. It had been felt that the persons w ho
reported the corruption or wilful misuse of power or w ilful misuse of discretion
which caused demonstrable loss to the Gov ernment or commission of a
criminal offence by  a public servant needed statutory  protection as protect ion
giv en to them by the said Resolution of the Gov ernment of India would not
suffice.

In v iew of the position stated above, it was dec ided to enact a stand alone
leg islation to,  prov ide—

( ) for bring ing within the scope of the Bill, public  servants be ing the
employees of the Central Government or the State Government or any corporation
established by or under any Central Act or any State Act, Government Companies,
Societ ies or local authorities  owned or contro lled by the Central Government
or the State Government and such other categories of employees as may be
notified by the Central Government or, as the case may be, the State Government,
from t ime to t ime, in the Official Gazette;

( ) adequate protection to the persons reporting corruption or wilful
misuse of power or wilful misuse of discretion which causes demonstrab le
loss to  the Gov ernment or commission of a criminal offence by a public
servant;

( ) a regular mechanism to encourage such person to disclose the information
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An Act to establish a mechanism to receive complaints relating to
disclosure on any allegation of corruption or wilful misuse of power

or wilful misuse of discretion against any public servant and to
inquire or cause an inquiry into such disclosure and to provide

adequate safeguards against victimization of the person making such
complaint and for matters connected therewith and incidental thereto.
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on corrupt ion or w ilful misuse of power or wilful misuse of discretion by public
servants or commiss ion of a criminal offence;

( ) the procedure to  inquire  or cause to inquire into such disc losure and
to prov ide adequate safeguards against  v ictimisat ion of the w hist le-b lower,
that is  the person making such disc losure;

( ) safeguards against v ictimisation of the person reporting matters regarding
the corruption by a public servant;

( ) punishment for revealing the identity  of a complainant, negligently  or
 and

( ) punishment for false or frivolous complaints.

The Whistle  B low ers Protection Bill, 2011, which sought to achieve the
above-ment ioned object ives was passed by the Lok Sabha and the Rajya
Sabha on 27 December 2011 and 21 February 2014, respectively . The President
assented to  it on 9 May  2014. [The Bill was int roduced as the Public Interest
Disclosure and Protect ion to Persons M aking the Disclosures B ill, 2010. T he
Short T itle of the Bill was changed to the Whistle  B lowers Protection Bill, 2011
by  the Lok Sabha through an amendment  to clause 1].

We reproduce here the text  of the abov e Act.

BE it  enacted by  Parliament in the  Six ty -second  Year o f the
Republic of India as follows:—

PRELIMINARY

( ) This A ct may  be
called the W histle B lowers Protection A ct, 2011.

( ) It ex tends  to  the  whole  of Ind ia except the  State  of Jammu
and Kashmir.

( ) It shall come into force on such date as the Central Government
may , by  notif ica tion in the Official Gazette, appoint; and different
da tes may  be appo inted fo r d iffe rent prov is ions  of this A ct and any

THE WHISTLE BLOWERS PROTECTION BILL, 2011

CHAPTER I

1. 
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reference in any  prov is ion to the commencement o f this A ct shall be
construed  as a  reference to the  coming into force of that p rov ision.

 The prov isions of this A ct shall not apply  to the armed forces
of the  Union, be ing  the Special Pro tection Group  constituted under
the Special Pro tection G roup A ct, 1988.

. In this A ct, unless the contex t otherw ise requires,—

( ) “Central V igilance Commission” means the Commission constituted
under sub-section ( ) of section 3 of the Central V igilance Commission
A ct, 2003;

( ) “Competent A uthority ” means—

( ) in rela tion to a M ember of the Union Council of M iniste rs, the
Prime M iniste r;

( ) in relation to a  M ember of Parliament, other than a M iniste r,
the Chairman of the  Council o f S tates if such M ember is  a
M ember of the Council of States or the Speaker of the  House
of the  People  if such M ember is a M ember of the  House of
the People, as the case may  be;

( ) in relation to a  M ember of the Council of M inisters in a  Sta te
or Union territory , the Chie f M inis ter of the  State  or Union
te rritory , as the case may  be;

( ) in relation to a  M ember of Legis lative Council or Legislative
A ssembly  of a State or U nion territo ry , othe r than a  M iniste r,
the Chairman of the Legisla tive  Council if such M ember is  a
M ember of the Council o r the Speaker of the  Legislative
A ssemb ly  if such M ember is  a M ember of the A ssemb ly , as
the case  may  be;

( ) in relation to—

( ) any  judge  (except a  Judge  of the  Supreme Court or of a
High Court) including any  person empow ered by  law to
discharge, whethe r by  himse lf or as a  member o f any
body  o f persons, any  ad jud icatory  functions; o r

( ) any  person authorised by  a court of jus tice to pe rfo rm
any  duty , in connection w ith the administrat ion of jus tice,
including a liquidator, receiver or commissioner appointed
by  such court; or

( ) any  arbitrator o r o the r pe rson to whom any  cause or
matter has been referred for decision or report by  a  court
of justice o r by  a  competent public autho rity .
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the H igh Court;

( ) in relation to—

( ) any person in the serv ice or pay  of the Central Government
or remunera ted  by  the Central Gov ernment by  w ay  of
fees o r commission fo r the performance  of any  public
duty [except Ministers, M embers of Parliament and members
or persons referred to in clause ( ) or clause ( ) or clause
( ) or clause ( ) of article  33  of the  Constitution], or in
the  se rv ice o r pay  of a socie ty  or loca l authority  o r any
corporation established  by  or under any  Centra l A ct, or
an authority  or a body owned or controlled or aided by  the
Central Government or a Government company  as defined
in section 617 o f the Companies A ct, 1956, owned or
contro lled  by  the  Centra l G overnment; or

( ) any  pe rson w ho holds an office by  v irtue of which he is
empowered  to  prepare, publish, ma intain or rev ise an
electo ral roll o r to  conduct an election or pa rt of an
election in rela tion to elect ions to  Parliament o r a Sta te
Legislature ; or

( ) any  pe rson w ho holds an office by  v irtue of which he is
authorised or required to perform any  pub lic duty  (except
M inisters  and  M embers of Parliament); or

( ) any  person who is the president, secretary  or other office-
bearer of a registe red  co-operative  society  engaged in
agriculture , industry , trade or banking, receiv ing o r hav ing
receiv ed any  financial aid  from the Central Government
or from any  corporation estab lished  by  or under a Central
A ct, or any  authority  or body  o r a Gov ernment company
as  de fined  in section 617  o f the  Companies  A ct,
1956  ow ned o r contro lled  o r a ided  by  the Centra l
Government; or

( ) any  pe rson w ho is a  chairman, member or employ ee of
any  Centra l Serv ice Commission or Board, by  whatev er
name called, or a  member of any  selection committee
appointed  by  such Commission or Board  fo r the  conduct
of any  ex amination o r making any  selection on behalf of
such Commiss ion or Board; or

( ) any  pe rson w ho is a  V ice-Chancellor or member of any
governing body , professor, associate professor, assistant
professor, reader, lecturer or any  other teacher or employee,
by  whatever designation called, of any  University  established
by  a Central A ct or estab lished or controlled  or funded by
the Central Government or any  pe rson whose  serv ices
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hav e been ava iled o f by  such Unive rsity  or any  such
o the r pub lic autho rity  inconnection w ith ho ld ing  o r
conducting examina tions; or

( ) any  person who is an office-bearer or an employ ee of an
educa tional, scientific, social,  cultural or other ins titution,
in whatever manner es tablished , receiv ing or hav ing
receiv ed  any  f inancia l ass is tance  from the  Centra l
Government o r any  loca l o r o ther public autho rity ,

the Centra l V igilance Commission or any  o ther authority , as the
Central Gov ernment may , by  notif icat ion in the Official G azette,
specify  in this behalf under this  A ct;

( ) in relation to—

( ) any  person in the serv ice or pay  of the State Government
or remunerated by  the S tate Government by  way  of fees
or commiss ion, for the performance o f any  pub lic duty
(excep t M inisters , M embers of Legis lat ive  Council or
Legislativ e A ssembly  of the Sta te), or in the serv ice  o r
pay  o f a society  or local authority  or any  co rporation
es tablished by  or under a Prov incial or State A ct, or an
autho rity  or a body  owned  or controlled or a ided by  the
Sta te Gov ernment or a  Government company  as defined
in section 617 o f the Companies A ct, 1956, owned or
contro lled  by  the State  Government; or

( ) any  pe rson w ho holds an office by  v irtue of which he is
empowered  to  prepare, publish, ma intain or rev ise an
electoral roll or to conduct an election or part of an election
in relation to municipa lity  or Panchayats or other local
body  in the State; or

( ) any  pe rson w ho holds an office by  v irtue of which he is
authorised or required to perform any  public duty  in relation
to  the  affairs o f the S tate  Government (except M iniste rs
and members of Legislative Council or Legislative A ssembly
of the State ); or

( ) any  person who is the president, secretary  or other office-
bearer of a registe red  co-operative  society  engaged in
agriculture , industry , trade or banking, receiv ing o r hav ing
received any  financial aid from the State  Government or
from any  corporation estab lished by  o r under a Prov incial
or State A ct, o r any  authority  o r body  or a G overnment
company  as  defined  in section 617  of the Companies
A ct, 1956  owned or controlled o r a ided  by  the Sta te
Government; or

( ) any  pe rson w ho is a  chairman, member or employ ee of
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any  State  Serv ice Commiss ion or Board, by  wha tev er
name called, or a member of any  selection committee
appointed  by  such Commiss ion or Board for the  conduct
of any  ex amination or making any  select ion on behalf of
such Commiss ion or Board; or

( ) any  pe rson w ho is a  V ice-Chancellor or member of any
governing body , professor, associate professor, assistant
professor, reader, lecturer or any  other teacher or employee,
by  whatever designation called, of any  University  established
by  a Prov incial or Sta te A ct or established or controlled
or funded by the State Government and any  person whose
serv ices hav e been av ailed of by  such U nive rsity  or any
such o ther public authority  in connection w ith hold ing or
conducting examina tions; or

( ) any  person who is an office-bearer or an employ ee of an
educa tional, scientific, social,  cultural or other ins titution,
in whatever manner established, receiv ing or hav ing received
any  financial ass istance  from the  State  Government or
any  loca l or other public autho rity ,

the State  V igilance  Commission, if any , or any  officer o f the
State Government or any other authority, as the State Government
may , by  notifica tion in the O fficial Gazette, specify  in this
behalf under this A ct;

( ) in relat ion to members  o r persons  refe rred  to in clause
( ) o r clause  ( ) or clause ( ) o r clause  ( ) of a rticle  33 of
the Cons titution, any  authority  or autho rit ies  as the  Central
Government o r the State G overnment, as  the case may  be ,

may , by  notification
in the Off icial Gaze tte , specify  in this behalf under this
A ct;

( ) “complainant” means any  person who makes a complaint relating
to  disclosure  under this A ct;

( ) “disclosure” means a comp laint rela ting to,—

( ) an attempt to commit o r commission of an o ffence under
the Prevention of Corruption A ct, 1988;

( ) wilful misuse o f power or w ilful misuse o f d iscretion by
v irtue  o f which demonstrab le  loss  is  caused  to the
Government o r demonstrable  wrongful gain accrues to
the public servant or to any  third party ;

( ) attempt to commit or commiss ion of a crimina l offence
by  a public se rv ant,

made in w rit ing or by  electronic mail o r electronic mail message,
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agains t the public se rvant and  includes  pub lic interest disclosure
referred to in sub-section ( ) of section 4;

( ) “electronic mail” or “electronic mail message” means a message
or information created o r transmitted  or receiv ed on an compute r,
computer system, computer resource or communication dev ice including
attachments in tex t, image, audio , v ideo  and any  o the r e lectronic
record, which may  be transmitted w ith the message;

( ) “Government company” means a company referred to in section
617 of the Companies A ct, 1956;

( ) “notifica tion” means a  no tif icat ion published  in the G azette of
India o r, as the case may  be, the Official G azette of a State;

( ) “public authority ” means any  authority , body  or institution falling
within the jurisdiction of the Competent A uthority ;

( ) “public servant” shall have the same meaning as ass igned  to
it  in clause ( ) of section 2  of the Prev ention of Corrup tion A ct,
1988 but shall not include a Judge of the Supreme Court or a Judge
of a  H igh Court;

( ) “p rescribed” means prescribed  by  rules made by  the Central

Gov ernment and the State  Gov ernment, as  the case may  be, under
this A ct;

(k) “regulations ” means  the regulations  made by  the Competent
A uthority  under this A ct.

PUBLIC  INTEREST DISCLOSURE

( ) Notw ithstanding
any thing contained in the prov isions  of the  Official Secrets  A ct,
1923, any  public servant or any  other person includ ing  any  non-
gov ernmenta l organisa tion, may  make a  public inte rest disclosure
before the Competent A uthority .

( ) A ny  disclosure made under this A ct shall be treated as
public interest disclosure  fo r the purposes  of this A ct and  sha ll be
made befo re the Competent A uthority  and  the  complaint making the
disclosure shall, on beha lf o f the Competent A uthority , be  receiv ed
by  such authority  as may  be  specif ied  by  regulations  made by  the
Competent A uthority .

( ) Every  disclosure shall be made  in good  faith and the person
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making  disclosure  shall make a personal declarat ion sta ting that he
reasonably believes that the information disclosed by him and allegation
contained therein is  substantially  true.

( ) Every  d isclosure sha ll be made  in writing o r by  e lectronic
mail or electronic mail message in accordance w ith the  procedure as
may  be  prescribed  and contain full particulars  and be accompanied
by  supporting documents, o r othe r materials , if any .

( ) The  Competent A uthority  may , if it deems  fit, call fo r further
information or pa rticulars  from the  pe rson making the disclosure.

( ) No action sha ll be taken on public inte rest disclosure by  the
Competent A utho rity  if  the d isclosure does not ind ica te the identity
of the complainant o r pub lic servant making public interest d isclosure
or the  identity  of the comp lainant or pub lic servant is  found incorrect

or false.

INQUIRY IN RELATION TO PUBLIC  INTEREST DISCLOSURE

( ) Sub ject to  the p rov isions of this  A ct,
the Competent A uthority  shall, on receipt of a public interest disclosure
under section 4,—

( ) asce rta in f rom the  comp la inant o r the  pub lic se rv ant
whethe r he  was  the  pe rson o r the pub lic se rvant who  made
the disclosure o r no t;

( ) co nce a l the  inden tit y  o f t he  co mp la inant  un les s  t he
compla inant himself has  revea led his  identity  to any  other
office or autho rity  while  making  public interest disclosure or
in his complaint o r o therw ise.

( ) The Competent A uthority  sha ll, upon receipt of the complaint

and concea ling  the  identity  of the comp lainant, o r the pub lic se rvant
in the  first ins tance, make  discreet inquiry , in such manner and
within such time  as may  be prescribed, to ascertain whether there  is
any  bas is for proceeding furthe r to investigate the disclosure.

( ) If the Competent A uthority , eithe r as  a result of the  discreet
inquiry , or on the  basis of the disclosure itself  w ithout any  inquiry , is

of the opinion that the  disclosure requires to be investiga ted, it  sha ll
seek comments or ex planation or report from the Head o f the
Department of the organisation or authority , board or corporation concerned
or office concerned w ithin such time as may  be specified  by  it.

CHAPTER III
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( ) W hile seeking comments o r exp lanations  or report referred  to
in sub-section ( ), the Competent A uthority  shall not reveal the identity
of the  complainant or the public servant and d irect the Head o f the
Department of the  organisation concerned o r office concerned  not to
reveal the identity  of the complainant or public serv ant:

Prov ided tha t if the Competent A uthority  is of the opinion that it
has, for the purpose  of seeking comments  or ex planation or report
from them under sub-section ( ) on the public d isclosure , become
necessary  to reveal the identity  of the Complainant or public se rvant
to the Head of the Department of the organisation or authority , board
or corporation concerned or office concerned, the Competent A uthority
may , w ith the  prior writ ten consent of the Comp lainant o r public
se rvant, reveal the identity  o f the comp lainant or pub lic servant to
such head  of the Department o f the organisation or authority , board
or corporation concerned or off ice concerned for the said purpose:

Prov ided furthe r that in case the comp lainant or public se rvant
does not agree to  his  name being rev ealed to the Head o f the
Department, in that case, the complainant or public se rvant, as the
case may  be, sha ll prov ide  all documentary  ev idence in support of

his complaint to the Competent A uthority .

( ) The  Head o f the o rganisation o r o ffice concerned shall not
direct ly  o r indirectly  revea l the identity  o f the compla inant o r public
servant who made the disclosure.

( ) The  Competent A uthority , if  after conducting an inquiry , is of
the opinion that—

( ) the facts  and a llegations  contained  in the  disclosure a re
frivolous o r vexatious; o r

( ) there are  no  sufficient grounds for proceed ing w ith the in-
quiry ,

it  shall close the  matte r.

( ) A fter receipt of the comments or explanations or report referred
to  in sub-section ( ),  if  the  Competent A utho rity  is  of the op inion
that such comments o r explanations or report revea ls e ither w ilful
misuse of power or wilful misuse of discretion or substantiates allegations
of corrup tion, it shall recommend to  the  public autho rity  to  take any
one or more of the follow ing measures, namely :—

( ) initiating p roceedings  against the concerned pub lic servant;

( ) taking appropriate administrative steps  for redressing the loss
caused to  the G overnment as a result o f the corrupt practice
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or misuse  of off ice or misuse of discret ion, as  the case may
be;

( ) recommend to  the appropriate  authority  or agency  fo r initia-
tion of crimina l proceedings  under the  re levant law s fo r the
time being in fo rce , if  so  warranted  by  the  facts  and  circum-
stances of the case;

( ) recommend fo r taking o f corrective measures;

( ) take any  other measures no t falling under clauses  (i) to  (iv )
which may  be necessary  for the  purpose o f this  A ct.

( ) The pub lic authority  to whom a recommenda tion is made
under sub-section ( ) shall take a decision on such recommendation
within three months of rece ipt of such recommendation, o r w ithin

such ex tended period not exceeding three months , as the Competent
A uthority  may  allow  on a reques t made by  the public authority :

Prov ided tha t in case the pub lic authority  does no t agree w ith
the recommendation of the Competent A uthority , it  shall record the
reasons for such disagreement.

( ) The Competent A uthority  sha ll, after making an inquiry , inform
the compla inant or public serv ant about the  action taken on the
complaint and the final outcome thereof:

Prov ided that in a case where, after making an inquiry the Competent
A uthority  decides  to  close the  case, it sha ll,  before  passing the
order for closure of the case, prov ide  an opportunity  of being heard
to the comp lainant, if the comp lainant so desires.

( ) If any
matter specified or an issue raised in a disclosure has been determined
by  a Court or Tribunal authorised to determine the issue, after consideration
of the matters specified or issue raised in the disclosure, the Competent
A utho rity  shall not taken no tice  of the d isclosure to the  ex tent that
the  disclosure seeks to reopen such issue.

) The Competent A utho rity  shall not entertain or inquire into
any  disclosure—

( ) in respect o f w hich a formal and public inquiry  has  been
ordered under the  Public Servants (Inquiries ) A ct, 1850;
or

( ) in respect o f a matter which has  been refe rred  fo r inquiry
under the  Commissions of Inquiry  A ct, 1952.

( ) The Competent A uthority  shall no t inves tiga te any  disclosure
involv ing  an allegation, if  the comp laint is made  after the expiry  of

6. 
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seven years from the  date on which the  action complained  against
is alleged to have taken place.

( ) Nothing in this A ct sha ll be cons trued as empow ering the
Competent A uthority  to  question, in any  inquiry  under this A ct, any

action or discretion ( includ ing  administrative or
statutory  discretion) exercised in discharge of duty  by  the emp loyee.

POWERS OF COMPETENT AUTHORITY

( ) W ithout p rejudice to the
powers conferred upon the Competent A uthority  under any  other law
for the time being in fo rce, the Competent A uthority , may  require, for
the  purpose o f any  inquiry  any  public se rvant or any  other person

who in its op inion shall be  ab le to furnish information o r p roduce
documents relevant to  the inquiry  o r assis t in the  inquiry , to  furnish
any  such information or produce any  such document as may  be
necessary  for the said purpose.

( ) For the purpose of any  such inquiry  ( including the p relimina ry
inquiry ), the Competent A uthority  shall have  all the  pow ers of a  civ il

court while try ing a suit  under the  Code of C iv il P rocedure, 1908, in
respect of the follow ing  matters, name ly :—

( ) summoning  and enfo rcing the attendance  of any  person and
ex amining  him on oath;

( ) requiring  the discovery  and p roduction of any  document;

( ) receiv ing  ev idence  on aff idav its;

( ) requisitioning any  pub lic record  or copy  thereof from any
Court or office;

( ) is suing commissions  fo r the examination of w itnesses or
documents;

( ) such othe r matters  as may  be  prescribed.

( ) The Competent A uthority  shall be deemed to be a C iv il Court
fo r the purpose of section 195  and Chap ter XXV I of the  Code of
Criminal Procedure, 1973, and every  proceeding before the Competent

A uthority  shall be deemed to be a  judicial proceeding  w ithin the
meaning o f sections 193 and 228 and  fo r the purposes o f section
196 of the Indian Penal Code.

( ) Subject to the prov isions of section 8, no obligation to maintain
secrecy  or other restriction upon the disclosure of information obtained
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by  or furnished to the  Gov ernment or any  public serv ant, whether
imposed by  the Officia l Secre ts A ct, 1923 or any  other law for the
time being in force, shall be claimed by  any  pub lic se rvant in the
proceedings before the Competent A uthority  or any  person or agency
authorised by  it in writ ing and the G overnment or any  public servant
shall not be  entit led in relation to any  such inquiry , to  any  such
priv ilege  in respect o f the p roduction of documents or the giv ing of

ev idence as is allowed  by  any  enactment or by  any  rules  made
thereunder:

Provided that the Competent Authority , while exercising such powers
of the Civ il Court, shall take steps as necessary  to ensure tha t the
identity  of the person making  compla int has not been revealed or
compromised.

( ) No person sha ll
be required or be authorised by  v irtue of prov isions conta ined in this
A ct to furnish any  such info rmation or answer any  such question or
produce  any  document or information or render any  other assistance
in the inquiry  under this A ct if such question or document or information
is  likely  to  pre jud icia lly  affect the interest of the  sov ere ignty  and

integ rity  of India, the security  of the State , friendly  re lat ions  w ith
fo reign State , public order, decency  or morality  or in relation to
contempt o f court, defamation o r incitement to  an offence ,—

( ) as might invo lve the d isclosure  of proceedings o f the Cabinet
of the Union Government or any  Committee  of the Cabinet;

( ) as might invo lve the d isclosure  of proceedings o f the Cabinet
of the State Government or any  Committee of that Cabinet,

and for the purpose  of this sub-section, a  ce rtif ica te issued by
the Secre tary  to  the  Government o f India or the Secreta ry  to the
State Government, as the case may  be, or, any  authority so authorised
by  the  Centra l o r S tate  Government ce rtify ing that any  information,
answer or po rtion o f a  document is o f the nature specified in clause
( ) or clause ( ) shall be binding and  conclus ive.

( ) Subject to  the  prov isions  of sub-section ( ) no  person sha ll
be  compelled for the  purposes of inquiry  under this A ct to  giv e any
ev idence o r produce any  document w hich he could no t be compelled
to give or produce in proceedings before a court.

( ) Every  public authority  shall, for the purposes of dealing

8. 
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or inquiry  into  the  disclosures sent to it under sub-section ( ) o f
section 5, create an appropriate machine ry  for the said purpose.

( ) The  Competent A utho rity  shall exercise superintendence over
the working of machinery  created under sub-section ( ) for the purposes
of dealing o r inquiry  into the disclosures and give such directions for
its proper functioning, from time to time, as it may  consider necessary .

For the purpose of making discree t inquiry  or
obtaining information from the organisa tion concerned, the Competent
A uthority  shall be authorised to  take assis tance of the Delhi Special
Po lice Es tab lishment o r the police authorities, or any  other authority
as may  be considered necessary, to render all assistance to complete
the inquiry  w ithin the  prescribed t ime  pursuant to  the disclosure
received by  the Competent Authority .

PROTECTION TO THE PERSONS MAKING  DISCLOSURE

( ) The Central Government
shall ensure  that no person or a public serv ant who  has made  a

disclosure under this A ct is v ictimised by  initiat ion of any  proceedings
or othe rw ise merely  on the g round that such person or a public
se rvant had made  a d isclosure or rendered  assis tance in inquiry
under this A ct.

( ) If  any  person is being  v ictimised  or like ly  to be  v ictimised on

the ground  tha t he  had f iled a  complaint o r made  disclosure or
rendered assistance in inquiry  under this A ct, he may  file an application
be fore  the Competent A utho rity  seeking redress  in the  matte r, and
such authority  shall take such action, as deemed fit and  may  give
suitab le directions  to  the  concerned  public se rvant o r the public
authority , as the case  may  be , to  protect such pe rson from being
v ictimised o r av oid  his v ictimisation:

Prov ided tha t the Competent A utho rity  shall, before g iv ing any
such d irection to  the  public authority  or pub lic se rvant, give an
opportunity  o f hearing to the comp lainant and  the  public authority  or
public serv ant, as  the case may  be:

Prov ided further that in any  such hearing, the  burden of proof

that the alleged  action on the  pa rt of the public authority  is not
v ictimisa tion, shall lie on the public authority .
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( ) Every  direction given under sub-section ( ) by  the Competent
A uthority  shall be  binding upon the public servant or the public
authority  against whom the allegation of v ictimisation has been proved.

( ) Notw ithstanding any thing  conta ined  in any  other law fo r the
time being in fo rce, the power to  give directions  under sub-section
( ),  in relation to a public serv ant, shall include the pow er to d irect
the resto rat ion of the  public se rvant making the  disclosure, to the
status .

( ) A ny  person w ho w ilfully  does not comply  w ith the direction of
the Competent A utho rity  under sub-section ( ),  shall be liable  to  a
penalty  which may  ex tend up to thirty  thousand rupees.

If the Competent
A uthority  either on the  application of the complainant, o r w itnesses,

or on the  basis  of information gathered, is o f the opinion that e ither
the compla inant or public servant or the  w itnesses or any  person
rendering  ass istance fo r inquiry  under this  A ct need pro tection, the
Competent A uthority  shall issue appropriate directions to the concerned
Government autho rit ies  (including po lice) which shall take necessary
steps, through its  agencies , to p rotect such comp lainant o r public
servant or persons concerned.

The Competent A uthority
shall,  no tw ithstanding any  law for the  time being in fo rce , concea l,
as  required under this  A ct, the identity  o f the comp lainant and the
documents or information furnished by  him, for the purposes of enquiry
under this A ct, unless so decided otherw ise by  the Competent Authority
itself or it  became necessary  to revea l o r p roduce the  same by
v irtue of the o rder of the court.

The Competent A uthority , at
any  time after the making of disclosure  by  the  compla inant or public
se rvant, if it is o f the opinion that any  corrup t p ractice  required to
be stopped during the continuation of any  inquiry  for the said purpose
may  pass such interim orders as it may  deem fit, to prevent the
immediate  stoppage of such practice.

OFFENCES AND PENALTIES

W here the Competent A uthority ,
at the t ime of ex amining the report or ex planations or report referred
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to  in sub-section ( ) of section 5 on the complaint submitted by
organization or official concerned, is of the opinion that the organization
or official concerned, w ithout any  reasonable cause, has not furnished
the report w ithin the specified time  or re fused to submit
the report o r knowingly  given incomp lete, inco rrect or mislead ing or
false report or destroyed record  or information w hich was the subject
of the disclosure  or obstructed in any  manner in furnishing the report,

it  shall impose—

( ) where the organization or official concerned, without any reasonable
cause, has no t furnished  the report w ithin the  specif ied  time or 

re fused to  submit the report, a penalty  which may  ex tend to
tw o hundred fif ty  rupees for each day  t ill report is furnished, so
howev er, the  to tal amount of such penalty  sha ll not exceed fif ty

thousand rupees;

( ) where the  organization or officia l concerned, has knowing ly
given incomplete , incorrect o r mislead ing or false  report o r destroyed
record  or information which was  the subject of the  disclosure or
obstructed in any  manner the furnishing of the report,  a penalty
which may  ex tend to f ifty  thousand rupees:

Prov ided tha t no penalty  sha ll be imposed  aga ins t any  person
unless he has been given an opportunity  of being heard.

 A ny  pe rson,
who negligently  or revea ls the  identity  of a compla inant
shall, w ithout prejudice to the other prov isions of this A ct, be punishable
with imprisonment fo r a term w hich may  ex tend up to  three  years
and also  to fine which may  ex tend up to  fifty  thousand rupees.

 A ny  person who
makes any  d isclosure and knowingly  tha t it w as incorrect
or fa lse or mis leading  shall be  punishable w ith imprisonment for a
term which may  ex tend  up to two years and a lso to f ine  which may
ex tend  up to thirty  thousand rupees.

( ) W here an o ffence under this A ct has been committed by  any
Department of Government, the  Head o f the Department sha ll be
deemed to be guilty  of the offence and shall be liable to be proceeded
against and punished accordingly  unless he proves that the  offence
was committed w ithout his  knowledge  or tha t he ex ercised all due
diligence to p revent the commission of such offence.

( ) Notw ithstanding any thing contained in sub-section ( ),  where
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an offence under this A ct has  been committed by  a Department of
Government and it is  proved that the offence  has been committed
with the consent or connivance o f, or is a ttributable, such officer
shall also be  deemed to be  guilty  o f tha t offence  and  sha ll be  liable
to be proceeded against and punished accordingly .

( ) W here an offence under this A ct
has been committed by  a company , every  pe rson w ho at the  time
the offence was committed was in charge of, and was respons ible to
the company  for the  conduct o f the business of the company  as
we ll as the company , shall be  deemed to  be  guilty  of the offence
and shall be liable to be proceeded against and punished accordingly :

Prov ided tha t nothing contained in this  sub-section sha ll render
any  such person liable  to  any  punishment prov ided in this  act, if he
proves that the offence was committed w ithout his knowledge or that
he  has ex ercised a ll due diligence to prevent the commission of
such offence.

( ) Notw ithstanding any thing contained in sub-section ( ),  where
an offence under this A ct has  been committed by  a  company  and it
is  proved  tha t the o ffence has been committed  w ith the  consent or
conniv ance o f, o r is a ttributable to , any  neglect on the  pa rt of any
director, manager, secretary  or other off ice r of the company , such
directo r, manager, secretary  or other o fficer shall also be  deemed to
be  guilty  of the offence  and shall be liab le to be proceeded  against
and punished accordingly .

—For the purposes of this section,—

( ) “company ” means  any  body  corpora te and  includes a firm or
other associa tion of ind iv iduals; and

( ) “d irector”, in relation to a  firm, means a pa rtner in the firm.

 A ny  person aggrieved by  any  order of
the Competent A uthority  relating to imposition of penalty  under section
14  or section 15  or section 16  may  prefe r an appea l to  the H igh

Court w ithin a period o f s ix ty  days from the date of the  order
appealed against:

Prov ided tha t the H igh Court may  entertain the appeal afte r the
ex piry  of the said  pe riod of six ty  days, if it is satisf ied tha t the
appellant was prevented by  sufficient cause from preferring the appeal
in time.

—For the  purposes of this section, the “H igh Court”
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means the H igh Court w ithin whose  jurisdiction the cause o f action
arose.

 N o civ il court sha ll have  jurisd ict ion in
respect o f any  matte r w hich the Competent A utho rity  is empowered
by  or under this  A ct to de termine and no injunction shall be g ranted
by  any  court or other authority  in respect of any  action taken or to
be taken in pursuance of any  power conferred by  or under this  A ct.

( ) No court sha ll take cognizance
of any  offence punishab le under this A ct or the  rules  or regula tions
made thereunder, save on a complaint made by  the Competent Authority
or any  officer o r person authorized by  it.

( ) N o court inferior to tha t of a Chief M etropolitan M agistrate  or
a Chief Jud icia l M agis trate shall try  any  offence punishab le under

this A ct.

M ISCELLANEOUS

( ) The Competent A uthority  sha ll
prepare a consolidated annual report of the performance of its activ ities
in such form as  may  be  prescribed and forward  it  to  the Central
Government or State Government, as the  case may  be.

( ) On rece ipt of the  annua l report under sub-section ( ),  the
Centra l Government or State Government, as the case may  be, shall
cause  a copy  thereof to  be laid  before each House of Parliament, or
the State Legislature, as the case may  be:

Prov ided tha t where  any  other law fo r the time  be ing  in force
prov ides preparing of such annual report by  the Competent A uthority ,
then the said annua l report shall conta in a  separate  part on the
perfo rmance o f activ ities under this A ct by  the  Competent A utho rity .

No suit,  prosecution

or other lega l p roceedings sha ll lie aga inst the Competent A utho rity
or aga ins t any  o fficer, employees , agency  o r person acting on its
behalf, in respect of any thing  which is in good faith done or intended
to be done under this A ct.

( ) The Central
Government may , by  notification in the o fficial Gazette, make  rules

for the purpose  of ca rry ing  out the prov isions of this A ct.
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( ) In part icular and  w ithout p rejudice to the generality  of the
foregoing power, such rules may  prov ide for all or any  of the follow ing
matter, name ly :—

( ) the  p rocedure  fo r d isclosure  by  w rit ing  o r appropria te
electronic means under sub-section ( ) of section 4;

( ) the manner in which and the t ime  w ithin which the  discreet
inquiry  shall be made by  the Competent A uthority  under sub-
section ( ) of section 5;

( ) the additional matter in respect of which the Competent A uthority
may  exercise the powers o f a  civ il court under clause ( ) o f
sub-section ( ) of section 7;

( ) the  form of annual report under sub-section ( ) of section 23;

( ) any  o the r ma tte r w hich in required  to  be , o r may  be ,
prescribed.

The State Government
may , by  notification in the Official Gazette, make rules for the purpose

of carry ing out the  prov isions of this A ct.

The Competent A utho rity  may ,
w ith the prev ious approva l o f the Central Government o r the Sta te
Government, as the  case may  be, by  notification in the  Off icial
Gazette, make regulations not incons istent w ith the prov ision of the

A ct and the rules made  thereunder to prov ide  fo r a ll matters for
which prov ision is expedient for the purposes of giv ing e ffect to the
prov isions of this A ct.

 Every
no tificat ion issued  and ev ery  rule made  by  the  Centra l G overnment
and  ev ery  regula tion made by  the Competent A uthority  under this

A ct shall be  laid, as soon as  may  be after it  is issued  or made,
be fore  each House o f Parliament, while it is in session, for a total
pe riod  of thirty  days which may  be comprised in one sess ion or in
two  or more  successive sessions, and if , befo re the  ex piry  o f the
session immediately  fo llow ing the session or the successive sessions
aforesaid, both Houses agree in making any  modification in the notification
or the rule or the regulation, or both Houses agree that the notification
or the  rule o r the regulat ion should  not be  made, the  notificat ion or
the rule o r the regulation shall thereafter hav e effect only  in such
mod ified fo rm o r be  of no e ffect, as  the  case may  be ; so , however,
that any  such modification or annulment shall be  w ithout prejud ice to
the validity  of any thing p rev iously  done  under tha t notification or rule

or regulat ion.
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 Every  notification issued by  a State
Government and every  rule made by  a S tate Government and every
regulation made  by  the  Competent A utho rity  under this A ct sha ll be
laid, as soon as may be after it is issued, before the State Legislature.

( ) If any  diff iculty  arises in
giv ing effect to the p rov isions of the  A ct, the Central Government
may , by order, not inconsistent w ith the prov isions of this A ct, remove
the  difficulty :

Prov ided tha t no such order shall be made  after the  ex piry  of a
period  of three y ears  from the  da te of the commencement of this
A ct.

( ) Every  o rde r made under this section shall, as  soon as may

be afte r it is made , be laid be fore each House of Parliament.

( ) The Government of India, Ministry  of
Personnel, Public Grievances and Pensions (Department of Personnel
and Training) Resolution No. 371/12/2002-AV D-III dated the 21st A pril,
2004 as  amended  Resolution of even number, dated the  29 th
A pril, 2004 is hereby  repealed.

( ) Notw ithstanding such repeal, any thing  done o r any  action
taken under the said  Resolution be deemed to have been done or
taken under this A ct.
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SESSIONAL REVIEW

SIXTEENTH LOK SABHA

FIRST SESSION

A. DISCUSSIONS/STATEMENTS

The Six teenth Lok Sabha  was constituted on 18 M ay  2014. The
First Session o f the Six teenth Lok Sabha , which commenced on 4 June
2014, was adjourned  on 11 June  2014. The H ouse w as
prorogued  by  the President on 13 June 2014. In a ll,  there  were s ix
sittings during  the pe riod.

The first two sitt ings  of the  House held on 5 and 6 June  2014 were
ma inly  devoted to the members  making and subscrib ing  the oa th or
affirmation. The Speaker  Shri Kamal Nath was assisted in this
task by  the members  on the Panel of Chairmen. A s  many  as 530
members made  and subscribed the  oath o r a ffirmation and took the ir
seats  in the  House during  these two  day s. Some more members  took
the oath or made the a ffirma tion in the subsequent day s making the

to tal 536.

A  resume of some of the important d iscuss ions  he ld and other
business transacted  during the period is g iven below . (There w as no
Question Hour and Legis lat ive Bus iness during this  pe riod .)

 Smt. Sumitra M aha jan was  elected as the
Speaker o f the Six teenth Lok Sabha on 6 June 2014.

 O n 9 June  2014,
the President of India, Shri Pranab M ukherjee addressed the members
of bo th the Houses  of Parliament assembled together in the Central
Ha ll o f Parliament House a t the commencement o f the Firs t Session

m12

* For de tails of the  election of the  Speake r see, S hort  Note “The Elect ion of the
Speaker of the Six teenth Lok Sabha”, Journal of Parliamentary Information, Vol. LX,
No . 2, June  2014, pp. 142-152

# For the text of the Address , Feature , “Address by the Pres ident to Parliament”,
Journal of Parliamentary Information, Vol. LX , No . 2, June  2014, pp. 121-131

 s ine die

pro tem,

Election of Speaker*:

Motion of Thanks to the President’s Address#:

see 
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of the Six teenth Lok Sabha. The d iscussion on the M otion of Thanks
to  the  President fo r his A ddress  took p lace on 10  and 11  June
2014.

The M otion o f Thanks to the Pres ident for his  A ddress w as
moved by  Shri Ra jiv  Pratap  Rudy  of the Bharatiya Janata Party
(BJP) on 10 June 2014. M ov ing  the M otion, Shri Rudy  spe lt out the
priorities and policies intended to be followed by  the new government
and said tha t they  are  he re to work fo r nation building during the
nex t five y ears and would  take along a ll the parties in this  direction.
He  furthe r said tha t the peop le have  given mandate to  BJP in this
election in orde r to meet the ir hopes and fulf ill their asp ira tions. He
lamented that despite the  passage o f 65 y ears since  Independence,

we  have not been able to prov ide  ev en the  bas ic facilities  like
to ile ts to the people. Urban women want security . The low er midd le
class is pinning  its hope on the  M embers to fight inflat ion. W orke rs
want their w ages to  be  pa id on t ime  while bus inessmen a re hoping
fo r the crea tion of a system in w hich they  are  not ha rassed in
matters of taxation and find proper ambience for doing the ir business.
Rich peop le want to  create and increase their wealth and contribute
to the nation build ing by  add ing to the  government revenue. Spelling
out the many  challenges, Shri Rudy  said  that even today  40 cro re
people of the country  are liv ing below the poverty  line and approx imately
40  cro re people are  bereft of the  facility  of electricity . Therefore,

target has to be set in respect of electricity  generation in the country
fo r the nex t ten years  by  tapping  non-conventiona l energy  sources
hy del pow er or conv entional means o f power genera tion. Shri Rudy
noted that the country  is producing  10 lakh unemp loyed  youth ev ery
month and people expect them to prov ide employment either to them
or to  the ir family  members. A s far as education is concerned, he
lamented tha t there  is  not a single university  in India which can be
reckoned as one of the  bes t hundred univers ities of the world and
appea l to  all to think ov er this  situa tion. H e a lso  said that the re is
dearth of water for irrigation purpose and called upon all to collectively
find solution fo r this  problem.

Shri Rudy  furthe r s tated that it is for the  first time in the history  of
the country  that the heads  of state of ten countries  includ ing  those of
SA A RC countries arrived  to  pa rticipa te in the oath taking  ce remony  of
the Prime  M inis ter. This cordia l meeting transla ted  as  a matter of
goodw ill ges ture w hen Sri Lanka  made an announcement to set Indian
fishe rmen and their boats  free from their cap tiv ity . W hile  lamenting  that

a country  of 120 crore  people  could w in only  a few medals, he sa id the
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Government is committed to  launch a nationa l talent search scheme
under which talented playe rs from rural areas would be identified and
tra ined  to represent India on w orld fora . A bout the Railways , Shri Rudy
said tha t the re is no significant achievement to boast o f except addit ion
of a few thousand kilomete rs of railway  line to w hat the  Britishers had
le ft for us and added that the Government has a ve ry  clea r cut v ision
fo r the Railway s and is talking about rail co rridors , freight corrido r and

the G olden Q uadrila teral Network. H e felt tha t it is the long  standing
misgovernance which has resulted in b lurring of roles and responsibilities
of the  bureaucra ts and the  po liticians lead ing  to confusion and  added
that the Gov ernment is  committed  to  change the s ituation. W hile
admitt ing  that the present po litical sys tem is  suffering from several
lacunae, he assured that the present Government intends to plug these
loopholes.

Seconding the motion, Shri Ram V ilas Paswan (LJSP) said that the
President’s A ddress  is  the  v ision of the G overnment and ref lects the
intention of the Government. India has a unique Parliamentary  democracy
and we  are p roud  that our democracy  is continuous ly  gaining  streng th
for the last six ty  seven years and w e also want to establish more robust
democracy  in the coming y ears . Shri Paswan sa id that the present
mandate is unique and has to be respected by  a ll.  W hile pointing out
tha t the  A ddress speaks of erad icating poverty  ins tead of allev iation of
poverty , he said  there are  no  two  op inions tha t India  is div ided into
haves and have not. He said that the  condition of the poor is worse and

they  do not get proper food o r medicines. Shri Paswan said  tha t the
education sy stem needs  total revamping for the  purpose o f putting
uniform education system for all in place. Recalling  tha t it w as the
Poona  Pact through which the   got various rights  as  we ll as
reserv ation, he exp ressed hope that this new G overnment w ill convert
this Government Order into an A ct. He also said tha t as far as the
minority  is concerned, the  Government is  committed  to  bring them into
the main stream and to  have zero to lerance for riots.

Shri Pasw an said that the  younger generation has  peculiar hopes
and aspirations and demanded that a commission for youth be constituted.
The G overnment has  set fo rth the concept of linking  of rivers . The
country  is facing f lood  on the one hand and  drought conditions on the
other. Once the work of linking o f rivers is completed, no f ield w ill
remain unirrigated and  Ind ia w ill no t be dependent on others. The
Government o f India  prov ides subsidized  ra tion to  the poor. In spite of
all these e fforts, the poor are  not able to  get rat ions . In add ition to  tha t,
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he  said the government is committed to p rov ide  rat ion to the  poor and
the cooperation of the  State Gov ernments is v ery  important for this
purpose.

Participa ting in the d iscussion*, Shri M allika rjun Kharge, Leader
of the  Indian National Congress  (INC) in Lok Sabha sa id that he
we lcomed and  support the motion of thanks on Pres ident’s A ddress
moved by  Shri Ra jiv  Pra tap  Rudy  and seconded by  Shri Ram V ilas
Pasw an. A t the same time, he wondered as to how the Government
is  going to implement the schemes  announced  in the  President’s
A ddress? He said that it would have been better if this was discussed
and expressed his regret that the Government skipped all that. W hile
we lcoming  the e lection of Shri Narendra M odi as the  Prime  M inister
of India by  the  people  of the  country , Shri Kharge said  tha t the

ruling  pa rty  got only  31.32 per cent of votes. This means that 69
per cent of the people of this country  do not subscribe to Government’s
ideology . Shri Kharge said the country  which could not even make
a need le is now in a  position, due  to  them, to send  rocket to  M ars.
W hereas, the people once did not even hav e food to eat is now in
a pos ition to get food  grains at Rs . 3 per kg due  to  the  Food
Security  A ct passed  by  them. A ll these Public Sector Undertakings
were established  by  the Congress  Gov ernment itself. The Green
Revolution as w ell as the  W hite Rev olution in Gujara t is due to the

* Others  who participated  in the  discuss ion were: Sarvashri Prataprao Jadhav,
Narasimham Thota, Devji  Patel, Vincent H. Pala, Naranbhai Bhikabhai Kachhad ia,
Sushil Kumar Singh, Rahul Ramesh Shewale, Krishna Raj, Y ogi Adiyanath, Jai
Prakash Narayan Y adav, Ninong Ering, Purno  Agitok Sangma, Rahul Kaswan, B.S.
Y ediyurappa, Pralhad Joshi, Mekapati Rajamohan Reddy, P.P. Choudhari,  Tariq
Anw ar, Shivkumar Udasi,  Kap il M oreshwar Pat il, Ramchandra Hansdah, Kamlesh
Pasw an, Ravindra Kumar Pandey, Prasanna Kumar Patasani, M ulayam S ingh
Y adav, R. Dhruvnarayan, Dadan M ishra, Prem Singh Chandumajra, D.K. Suresh,
Sugata Bose, B. Shriramulu, Bishnu Pada Ray, Kiren Rij iju,  Ramen Deka, Rajiv
Shankarrao Satav, Badruddin Ajmal, Ramsinh Rathwa, Jayadev Galla, Arvind Sawant,
Arjun Ram M eghw al, E. Ahmad , Anto Antony, Anil Shirole,  Hansraj Gangaram Ahir,
Angadi Suresh, Rajendra Agrawal, M.I. S hanavas, P.K. Bi ju, Kaushalendra Kumar,
Dushyant Chautala, Ganesh Singh, Jagdamb ika Pal, Kad iyam S rihari , Kunw ar
Bhartendra, Asaduddin Owaisi, Neiphiu Rio , Prem Das Rai, Jose  K. Mani, Virender
Kashyap , Raju S hetty, Rattan Lal Kataria, Ajay Misra Teni, N.K. Premachandran,
Sharad  Tripathi, C .N. Jayadevan, Bhagw ant Mann, A.T. Nana Pat il, Adv. Joice
George , Captain Amrinder S ingh, Dr. Arun Kumar, Dr. Y ashwant S ingh, Dr. Kirit P.
S o l anki ,  Dr.  A.  S am path , Dr.  Dharam  V ira Gandhi ,  Dr.  P.  V enugop al,
Dr.  (Smt.) Ratna De  (Nag), Dr. Kako li Ghosh Das tidar, Dr. Ramesh Pokhriyal
Nishank, Dr. Thokchom Meinya, Smt. K. Kavitha, Ms. Mehbooba Mufti , Smt. Sushma
Sw araj, Smt. P.K. Sreemathi Teacher, S mt. Darshana Vikram Jardosh, Km. Shoba
Karandlaje,  Smt. Jayshreeben Patel,  Smt. Rama Devi,  Smt. Poonamben Maadam,
Smt. Kamla Devi Patle, Smt. Jyoti  Dhurve, Smt. Rakshatai Khadse, Smt. Kothapalli
Geetha and  Smt. Ranjeet Ranjan.
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Congress Government. W e gave employment to 4.75 crore of families
through M NREGA . A nnual growth ra te which was 5.9 per cent during
NDA  regime was  on an av erage 7.5  per cent during UPA  rule. Food
production during N DA  years t ill 2004 w as 213  million tonnes now
stands at 263 million tonnes . Power capacity  which was  1,12,700
M W  now after ten years  is  2,34,600 M W . Shri Kharge said  that
be fore the e lection, it w as published in the newspapers  tha t the

Prime M iniste r had  termed M N REGA  as use less. He hoped that the
Prime  M inister w ill come out w ith the clarificat ion in this regard. He
asked if Gujarat is  at the  top in the matte rs of health, literacy  and
per capita income, and on wha t count is  Gujara t the number one
state  in the  country . Quo ting statistics, Shri Kharge said  that during
the ten y ears of UPA  rule, ex pend iture on health w as Rs.36,322
crore  as compared to Rs.7 ,248  crore . Till the  end  of NDA  regime,
the expenditure on minorities welfare stood at Rs.4,000 crore whereas
UPA  Gov ernment spent Rs.66,500  cro re under this head . He further
stated that it was their government that passed the Right to Information
A ct, The Right to Fair Compensation and Transparency  in Land
A cquisition, Rehabilitation and  Resettlement A ct, and Lokpa l A ct. He

also pointed that there was no mention of doing away  w ith untouchability
in the Presidential A ddress, and said that several schemes mentioned
in the President’s Address were prevalent under the previous Government.
He  assured that they  w ill support p rogrammes which a re in public
interest and  requested  the G overnment to mention its targets to be
achieved during  one year. Supporting the motion of thanks, Shri
Kharge said that his only  desire is that the Government should w ork
fo r the w elfare  of the  people  and that the ir stand w ill be  based on
peoples welfare.

Dr. M . Thamb idurai (A IA DM K) said  that this is  the f irst time
since  the  last three decades  that peop le of the country  have giv en
a clear majority  for a single party . He congratulated the Prime M inister
fo r that and  convey ed his  best w ishes to the new  Government.
Recalling that the President appreciated the people for hav ing vo ted
for stability , honesty  and development, where corruption has no place,
Shri Thambidurai sa id that he  had  ra ised the issue of 2G  spectrum

scam many  times. The people of Tamil Nadu have punished the
perpetrators of 2G Scam in this  general election. People  hav e given
their verdict and they  hope that the new Government w ill take  a
se rious action against the  culprits and  be  punished. Dr. Thamb idurai
po inted out that the President ta lks  about pov erty  elimination in
paragraph 7 of his  A ddress and said  that the Supreme Court gave
a judgment that the foodgrains w hich is ly ing  in the godow ns is
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completely  rotten and ra ts are eating it. He  urged the Government to
distribute it to  the people free  of cos t. He a lso  sa id that in Tamil
Nadu, the ir leader, Jayalalithaa ji gav e foodgrains free  of cos t. A s
regards marriage assis tance, the re is a scheme under w hich four
grams of go ld and up to Rs.50,000  are given for marriage expenses.
Dr. Thambidurai said that so many  models o f development are being
quoted here and he requested that Tamil Nadu be taken as a model.

He  urged tha t the M inimum Support Price  fo r agricultura l produce
has to  be  increased  and sa id that if  we  fail to accord p rimacy  to
agriculture, our country  is going to face a lot of prob lem. H e further
stated that the Government should allocate more funds for modernization
of the  po lice fo rce  and  give top priority  to recruit more  intelligent
se rv ice o riented and committed peop le in the police force. Pointing
out that all the  rivers  of the country  a re polluted, he said  that the
Government should d raw  a master plan and see that any  so rt of
ma terials  causing pollution must no t go to  the rivers. He requested
that Central Gov ernment should  sanction sufficient funds since  Sta te
Gov ernments have no power to impose  any  tax . He demanded that
education be placed  in the State List and let it no t remain under the

Concurrent L ist,  and asked  as  to why  only  one particular language
is  recognized as the national language  of this country , say ing  that
all the languages  of the country  have to be respected. He urged that
the Central Government respect the reso lution passed by  the  Tamil
Nadu A ssembly  and respect the sentiments of the Tamil Nadu people.

Shri Kalyan Banerjee (A ITC) we lcomed the A ddress and assured
that if the Government discharges  its functions fo r bette rment of the
people, they  w ill ex tend their cooperation. But, if any  function of the
Government is opposed to nationa l inte rest, peop le’s  interest, more
specif ica lly  poor peop le, harmony  and peace  of this country , they
will oppose such action and policy  tooth and nail. Stressing that
unity  in diversity  is our origin, Shri Banerjee cautioned the Government
not to try  to sell out a particular po litical party ’s agenda or a religious
organisation’s  agenda at the cost of betterment, peace and harmony
of our country . He urged that this G overnment should take care of
the interests o f the Scheduled Castes, the  Scheduled  Tribes , the

OB C, and the  minorities. The  benefit o f a ll schemes  fo r minorities
must reach to the grassroots  level.  He  also said  that the  time has
come for a rethink about the A mendment of Cons titution by  setting
up  the  circuit benches of the  Supreme Court in dif ferent parts of the
country . W hile appealing tha t the secular fabric of the country  be
maintained, Shri Banerjee  said that as fa r as infilt ration is concerned,
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the  Government should go in accordance w ith the  law  and not make
it a political issue.

Shri Bhartruhari M ahtab (BJD) said that they  welcome the address
and would  be  happy  to know  the  roadmap that this G overnment
wants to lay  before them. He reques ted that royalty  rates of minerals
should be  rev ised and to introduce M ineral Resource Rent Tax  for
ensuring the  gains from mineral exploitation accrued to the  local
areas and  regard ing  social we lfare. He further stated  that Odisha
contributes ove r Rs.14 ,000 crore annua lly  to  the  revenue of Indian
Ra ilw ays and  this makes a  strong  case for focusing on increasing
the Ra ilw ay  coverage  bo th from equity  and re turn stand  points . Shri
M ahtab also said that this Government must rescue  fo reign policy

from the outdated p rism o f routine ceremonials and deve lop  a clea r-
cut security  doctrine inco rporating both foreign policy  and  de fence.

Shri P . Karunakaran (CPI-M ) said  tha t the p romises should be
trans lated into  action and regretted that this w as absent from the
A ddress of the President. He further stated that no concrete programmes

are d rawn and policy  based analy sis  are not seen. Even the re is
contradiction of priority  in various  issues. H e asked the G overnment
as  to wha t they  are  go ing to do w ith regard to  the p rice  rise issue,
corruption, FDI in Defence, Railways, Newspaper and other industries,
steps they  are going to take for the y outh of this country , education,

 and lamented that the re is no a lte rna tiv e po licy  o r s teps  that
have been mentioned in the A ddress. He congratulated the Government
as  it  has  come with single majority  and a lso exp ressed  his  hope
that the Government w ill safeguard the secular character of our country .

Shri A saduddin Owaisi (A IM IM ) opposed the M otion and questioned
the Government talks  about the inclusive development. He said that the
divers ity  and plura lism is  the ethos  of this nation and asked how the
inclus iveness can happen in the august House, and  how  many  M uslim
M Ps are there?  He agreed that the Kashmiri Pandits  should go back to
Srinagar. He  also ques tioned  the  ruling pa rty  as  to  wha t about the 4 .5
per cent reserva tion g iven to  minorities, not to M uslims , which includes

others  also like  Sikhs, Buddhists  and  Chris tians.

Shri N eiphiu Rio (NPF) supported the motion and  sa id 98 per cent
of the North Eastern S tates is inte rna tional boundary  and only  tw o per
cent is connecting the mainland. A s such, they  hav e multiple  problems
re lat ing to interna tional bo rders and also the inte r-State  bo rders, which
need to be addressed along w ith the  insurgency  problems  in the States,

the ethnics and particularly  the inf lux  of illegal migrants. A t the same
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time, North East has huge potential,  in the fo rm of human resources,
mineral deposits and o the r capacities. Shri R io urged that these
po tentials o f the N orth East be exploited and utilised.

Reply ing to the discussion, the Prime M inister, Shri Narendra
M od i said tha t more than 50  hon’ble M embers hav e ex pressed their
v iews on the  President’s A ddress . He  no ted  tha t a  concern has
been raised as to how and when the G overnment would deliver on
the p romises made in the A ddress. Shri M odi sa id that he would  like
to  dispel ra ther than dispute  the ir apprehensions  and  assured the
House  tha t they  shall leave no stone unturned to  striv e to achieve
the  roadmap env isaged  in the President’s  A ddress. Noting that they
were cand ida tes  till the voting was  ov er, they  have  now assumed
the role of the custodians of the hopes and aspirations of the  people

after being elected  to  the House . H e assured that together, they
shall come up to their expectat ions.

The Prime M inister also took the opportunity to convey  his heartfelt
greetings  to  the people o f the country  for hav ing v oted  fo r s tability ,
development and  good governance, thereby  putt ing  the country  on

the path of dev elopment and p rog ress fo r the nex t five years. He
sa id that the first and  fo remost duty  of a gov ernment is to lis ten to
the poor and work for them. Shri M odi recalled that our great leaders
like M aha tma Gandhi, Lohiaji and Deendayalji champ ioned the cause
that the gov ernment should accord p riority  to  the  we lfa re o f the
deprived section of the socie ty , and for that education is  the  most
po tent weapon and a  tool for emancipation from superstitions. He
sa id that the poor want to live a life of dignity  and honour and
the refo re, the government should make all out effort to empower the
poor.

Commenting on the rura l segments  of the  country , the  Prime
M inister said that they  have used a phrase, ‘rurban’ for the dev elopment
of v illages that w ill have  the basic character of a v illage yet, w ill be
equipped w ith all the facilities and  amenities of a town. He  wondered as
to  why  a network of industries canno t be set up in the v illages, and
added  tha t an emphasis  needed to be  la id on agro  based  industries.

Citing Sikkim as fast becoming a  pioneer s tate in the f ield o f organic
fa rming, he said  that there is need to p romote  organic fa rming in the
whole North-Eastern region and they  also need to be supported
financially  so as to have access to the world market. This w ill bring
about a  grea t transfo rmation in the  farming sector as  well as in the lives
of people liv ing in hilly  terrains. Shri M od i fe lt that the re is need to shed
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off conventional methods of farming and bring in modernization in farming
practices  in the  country , and  urged tha t all the farmers  should  be  giv en
so il health cards. Through the ne twork o f info rmation techno logy , the
real t ime  da ta o f agro  products can be gathered. Though the re a re
enough food grains in the country , there  is  acute shortage o f s torage
facility . He  sa id that the Food Corpora tion o f India  needs to be
revamped and  modernized. The Prime M iniste r a lso stressed on the

need  to enhance the soil productiv ity  since  the poor get protein from the
pulses , and if  malnutrition is to  be addressed, both the productiv ity  and
also the pro tein content in the pulses ought to be increased.

Re ferring  to  some recent incidents in w hich the d ignity  of women
was  v iola ted, the Prime M inister said tha t women constitute 50  per cent
of our population and we need  to  ensure their active  pa rticipa tion,

prov ide them safety  and  sa feguard  their dignity . The recent incidents
have caused us pain and  the G overnments  need to deal w ith such
cases  w ith an iron hand. W hile earnestly  appealing to the political
leaders not to conduct psycholog ica l analy sis  of rape, he said that we
should  not undermine  the  dignity  of our mo thers and s iste rs, and  asked
as  to why  we  cannot re frain from speaking our mind on such sensitive
issues.

The Prime  M inis ter said that skill dev elopment should be our
country ’s  top  priority , and  should be our motto. He
sa id that since  our country  has  earned  a reputat ion fo r being  scam
India , we  w ill have  to  trans form it  into a  skilled India. Therefo re, a
new minis try , Entrepreneurship and Skill development has  been set
up . W hile  acknow ledging that the world needs w orkforce, the  Prime
M inister asked as to why  w e canno t export teachers  from India?
A ppea ling  to  all, Shri M odi said le t us reso lve to prov ide a house
equipped w ith all necessary  amenities like power, water, toilet etc. to
all our citizens  on the 75 th year of India ’s Independence in 2022 in

the memory  o f all the grea t heroes and marty rs  of our country  w ho
laid down their lives fo r the motherland. The Central Government and
all the State Governments should come together, chalk out a programme,
make allocation of adequa te funds to prov ide house to a ll on the
solemn occasion of 75th year of our Independence. Shri M odi assured
that though they  enjoy ed majority  in the House y et they  want to
take everyone along  in the ir journey  to dev elopment.

Re ferring  to  the  ‘G uja rat M odel’ , the Prime M inis ter said that these
days G uja rat model has  been a t the centre s tage o f discussion. He
ex plained  that the Guja rat model of deve lopment implies to learn best
practices  from all ove r and implement these w herever necessary .
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W elcoming the statement made during the discussion which s tated that
the model of Tamil Nadu is  be tte r than tha t of Gujarat, he said this is
a good  sign that now the s tates a re competing w ith one another in the
country . Shri M odi felt that this is pe rhaps, the  greatest contribution of
Gujarat mode l to have ushered  in an era  of competition among the
states. He stated that their government would like that the states should
compete on the dev elopment front w ith one  ano the r in the coming

times, and there  should also be a competit ion between the s tates and
the  centre in terms of development. H e felt that this  healthy  trend would
enable  India  to usher in a  new age, and  stated  that they  do  no t want
to behave as big brother. Rather, they  want to take everyone along and
expla ined tha t this was the reason why  they  have  talked o f cooperative
federa lism.

The Prime  M inister said that he was thankful and gra teful to a ll the
senior leaders for a meaningful debate on the M otion o f Thanks and  the
criticisms that emanated were we ll intended. W elcoming the  criticisms,
the Prime  M inister said that criticism is the food for the evo lution of
democracy . Criticism g ives  streng th and  is a guiding force. He felt that
criticism should  be  taken in one ’s s tride though allegations a re not
welcome. He  would ra ther welcome intense y et healthy  criticism o f their
po licies and  programmes so  as  to  rev isit these  and make these
flaw less for the  benefit o f the people.

During the  Session, obitua ry  refe rences  were  made  to the
passing  away  of Sarv ashri Gop inath Rao  M unde, the U nion M inister of
Rural Development; Panchayati Raj and Drinking W ater and  Sanitation,
Shri G. B huv arahan, Shri S. M allika rjuniah, Shri Ram Dhari Shastri,
Shri Shrish Chandra  Dikshit, Shri Ramnihore  Ra i, Shri Umakant M ishra,
Dr. N . Janardhana Reddy , Shri M adan Tiw ary , Shri Jayarama I.M .

Shetty , Shri R. Umanath, Shri Tapan Sikdar and  Shri A . N arendra, a ll
fo rmer members.

Thereafte r, members  stood  in silence fo r a  short while as a  mark
of respect to the memory  o f the departed.
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All the amendments moved were negative.

The motion was adopted.
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* Contributed  by the General Research Unit, LARRDIS, Rajya Sabha Secretariat

The Rajya  Sabha  met fo r its Two Hundred  and Thirty  Firs t session

on 9 June 2014 and adjourned   on 11 June 2014. The Rajya
Sabha was  prorogued  by  the  President on 13 June 2014. In all, the
House  sat fo r three  days during the  session.

During  the Session the re w as no Ques tion H our and  no  other
discussion took place except M otion of Thanks  to  the President fo r his
A ddress to M embers  of Parliament. A  resume of the same is giv en

below:

: On 9  June 2014 , the
President of India , Shri Pranab  M ukherjee  addressed  the M embers of
both the Houses in the Central Hall of Parliament. The M otion of Thanks
to  the  President’s A ddress  was moved  by  Shri M ukhtar A bbas Naqv i,
of the Bhara tiy a Janata Party . The discussion took place on 10 and

11 June  2014.

M ov ing  the  M otion of Thanks  to  the President’s A ddress ,
Shri M ukhtar A bbas  Naqv i made re ference to the s tatement o f the
President regard ing  clear mandate  given by  the  people  of Ind ia hoping
to  see a v ib rant, prog ressing and p rosperous  Ind ia. He  assured the

M embers that asp ira tions o f the country  would come true. He said that
this Lok Sabha election had been histo rical in v arious  aspects. It
w itnessed  max imum v oting o f a ll e lections held  till date. Ov er 66 per
cent o f peop le casted their v ote  in the  election. People  had the option
of selecting , introduced  fo r the f irs t time in
elections ; howev er, they  chose to  give a  clear mandate re jecting this
op tion. Shri Naqv i, furthe r s tated that the  government would  face the
challenges  of the country  in a  pos itive and construct ive manner through
mutual co -opera tion w ithout lamenting about problems inherited  from the
past. Referring to head lines published in dailies of neighbouring and
other inv ited countries , he said tha t the government formed under the
leadership o f Shri N arendra  M odi has genera ted a positive image of the

country  in the w hole w orld . H e congratulated the Prime M iniste r fo r his
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TW O HUNDRED AND THIRTY FIRST SESSION*

A. STATEMENTS/DISCUSSIONS

sine die

Motion of Thanks to the President’s Address

None of the Above (NOTA)
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initia tiv e to inv ite heads  of all South A sian A ssocia tion of Regional
Countries  (SA A RC) in his swearing  in ce remony  in which a lmost a ll
invitees participated.

He stated that the President’s A ddress was reflection of government’s
w ill to spread g row th to last man of the country . He  mentioned  tha t the
government w as reso lved to s triv e for grow th of all sections of peop le
whether they  are  minorities, backward classes or weaker sections o f the
country . W hile refe rring to the Pres ident’s  A ddress about need to
strengthen the federal structure  of the  country , he said that in the pas t,
States  be ing  ruled by  their party  had to face part ial treatment from the
Centre. To keep check on this, federal structure of the country  would  be
streng thened  in a cons tructiv e and formativ e w ay . Speaking on the
issues  of te rrorism, maoism and naxa lism, he said tha t the government

was committed to make people of the  country  safe . He  sa id that such
matters should no t be tackled from the  point o f v iew of religion or cas te
and  ins tead justice should  be deliv ered on the basis of such deeds. He
affirmed tha t the people, who  fee l deprived , separated and v ict ims of
inequa lity  would  be giv en equa l rights.

Seconding  the M otion, Shri Jagat Prakash Nadda o f the Bharatiya

Janata  Party , commended all citizens  fo r hav ing v oted cutting across
caste , creed , colour, community , region and religion. Refe rring to the
highest mandate  a s ing le party  had received s ince 1984 he mentioned
that it was vote for development, fo r effective and good governance, for
fight aga ins t the menace of corruption and  fo r an e ffectiv e leader. A s
mentioned  by  the President in his Speech, he said, e ffo rts  would be
made to b ring more accountability , responsibility  and  transparency  in
governance  w ith minimum gov ernment inte rfe rence. O n Poverty ,
Shri Nadda said that the government believed in the principle of poverty
elimination instead  of pov erty  allev iation and  expressed gov ernment’s
commitment to dev ise policies in this direction. Regard ing  food inflation

he  sa id that apart from enhancing supp ly  of agricultura l p roducts, s trict
steps  would be taken to p revent hoarding and black marketing. He
furthe r mentioned o f s trengthening the inv olvement o f Panchaya ti Raj
institutions , through financial powers, in infrastructure development in
v illages. To  address the issue o f fa rmers’ suicide, he said  that the
government w ould increase  investment in ag riculture  infras tructure and
technology . To make agriculture a profitable venture, pricing and procurement
po licies would be rev iewed. A lso , impetus would be g iven to  Crop
Insurance schemes. Through , he
sa id, gov ernment would  prov ide irrigation facility  to  all farmers

To  make health facilit ies access ibility  to  all, he said tha t a  holist ic
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approach would be followed. A   w ill be dev ised  which
would take care of poor people, rura l India , a long  w ith othe rs. In eve ry
State, institutions  like that of A ll India  Ins titute  of M ed ica l Science
(A IIM S) w ould be opened. He further mentioned  about the  need for
capitalis ing  la rge youth populat ion of our country  and bring a trans ition
from youth development to youth-led development. He said that education
would be made reachable  to  all by  making  educa tion online  and turning

online courses into  v irtual classrooms . He  fe lt the  need for a radical
change in the educa tion policy  to address lack o f quality , research
development and innova tion in the field  of education. He  stated that
government w ould se t up inst itutes like Indian Inst itute o f Technology
(IIT) and Indian Institute  of M anagement (IIM ) in eve ry  S tate . Fo r easy
access  to  education, knowledge and info rmation to teachers and
students, he  mentioned about deve lop ing the  concep t o f e-lib rary . The
goal o f Skilled India, he said , w ould  be  fulfilled through 

. For minorities education, efforts w ould be  made by
opening modernised madarsas. He said that the major reason o f lack of
education in nax alite affected triba l a reas  was lack of connectiv ity . To
cope up w ith this s itua tion, he mentioned about 

 which a imed for 100 pe r cent electrification and  100 per cent a ll-
weathe r road  connectiv ity  in tribal areas.

Supporting the idea of equal participation of women in the development
of the  country , he said  that very  soon in Parliament and  Sta te
legis latures , 33 pe r cent of M embers w ould  be  women. Fo r continuous

development of girls and to b ring them in mainstream society , he
mentioned  scheme. He said that the government
was committed fo r zero  tolerance  regard ing  atrocities against women.

W hile  making re ferences of the pas t when the appeals  of their State
governments were neglected by  the Central government, he said that to
strengthen the federal structure of the country , the National Development

Council and the Inter-S tate Council would be rev italised to make them
meaningful forums for States. He  furthe r added  that to empower Ind ia
as  a g lobally -competitive market, specia l a ttention w ould  be  given on
skill, scale and speed. Domestic indus tries would be encouraged. Cit ing
the ex amp le of G uja rat, where  development and green belt  area
increased  hand in hand , he  sa id that through s trict appraisal and
compliance both dev elopment and env ironment conservation would be
taken care o f. He concluded by  say ing that government w ould  work
tow ards  brand India through their commitment towards ‘five Ts’,  namely
tradit ion, ta lent, tourism, trade  and  technology .
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Participating  in the discuss ion*, Shri Ghulam Nab i A zad, the Leader
of the Oppos ition congratulated the  new government. He, however, said
tha t their party  though could not garne r ma jority , they  w ere proud  of the
work they  did in the last ten years . H e stated that they  w ould work as
a cons tructive opposition, supporting po licies  in the  interest of the
people o f the country  and point ing lacunae thereon. He further said that
most of the schemes announced by  the new government had already

been covered  and implemented through United Progress ive  A lliance
(UPA ) government’s six teen flagship programmes. Questioning the feasibility
of the  slogan of ‘poverty  elimination’,  he  said that las t y ear the ir
government distributed job cards to 13 cro re 13 lakh people out of which
23  pe r cent Schedule Castes, 17 per cent Schedule Tribes and 53 per
cent women got jobs. This  could  be considered biggest step towards
poverty  a llev ia tion and social transfo rmation, lead ing tow ards poverty
elimination. He enquired that what policies and strategies the government
would pursue  to achieve ‘poverty  elimination’ and how  resources would
be  arranged to accomplish it.

Speaking on government’s p roposal to  promote Panchaya ti Raj
institutions  for rural dev elopment he said  tha t the late  Prime  M inister
Shri Rajiv  Gandhi did it  through the 73 rd and 74 th amendment o f the
constitut ion and also, introduced 33 per cent reservation for women in
it . Fo r power generation, two major schemes initia ted by  them 

 and 
were already  in place. He informed that 285 lakh v illages were electrified

and 2 crore Below Poverty  Line (BPL) families were given free electricity
connection. A part from hy del p rojects and  thermal projects other energy
resources  namely  so lar, w ind and nuclea r powers w ere also tapped,
thus establishing a mult i-pronged  strategy  in this direction. For education
in rural areas, he informed, through  a round 60
lakh schools  were opened and  7 lakh teachers  were appo inted by  the
government. He  also, claimed that the  
had been the  world’s b iggest programme to prov ide health amenities.

* Others  who  took part in the discussion were: S arvashri Sat ish Chandra Misra,
Derek O’ Brien, Arun Jaitley, S itaram Y echury , K.C . Tyagi, Devender Goud T., D.P.
Tripathi, H.K. Dua, Sanjay  Raut, Tarun Vijay, Jairam Ramesh, S ukhendu Sekhar
Roy, Y .S. Chow dary , D. Raja, Ashwani Kumar, V ijay  Goe l, Rajeev Shukla, G.N.
Ratanpuri, V.P. Singh Badnore, Madhusudan Mistry , Rajeev Chandrasekhar, Tiruchi
Siva, Pramod Tiwari, Pyarimohan Mohapatra, Shantaram Naik,  Biswaji t Daimary,
Ranbir S ingh Parjapati , Mohammed Adeeb, Prem Chand Gupta, Ramdas Athawale,
A.V . Sw amy, Baishnab Parida, Anand Sharma, Prof. Ram Gopal Y adav, Prof.  Saif-
ud-Din Soz, Dr. V. Maitreyan, Dr. Chandan Mitra, Smt. B. Jayashree and Smt. Rajani
Patil.
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On gov ernment’s propos ition to inv igora te agriculture  secto r, the
Leader of the O pposition recounted the  achiev ements  of the  past
A griculture M iniste r in their government. He said  that during United
Progressive A lliance (U PA ) government, the farmers  go t max imum
M inimum Support Price (M SP) for the ir produce  till date . This  resulted
to  record  production of food g rains in 2012-13 and  2013-14.

Speaking on gov ernment’s plan o f higher education, he said that in
last 10 y ears, the number of centra l unive rsities increased from 17 to
44, Ind ian Institutes  of Technology  (IITs) increased  to 16 from 7, Ind ian
Institutes o f M anagement (IIM s) increased to 13 from 6. He, however,
reques ted  government to concentrate on the ir faculty  in the  wake o f its
paucity . Regarding government’s stress on a 

, he s tated that the M ission formula ted  by  them was a lready  in

place and  1600 new Industrial Training Ins titutes  (ITIs), poly technics,
10 ,000 vocational education schools  and  50 ,000 Skill Development
Centres w ere in various  stages  of imp lementation.

In respect o f government’s announcement to draft 
, he informed that during their tenure a round 54,000 dis trict

hospita ls, primary  health centres and  sub-centres  were  opened. On the

aspect of universal health coverage, he  said that the  concept had
already  been initia ted by  the ir government two  years back in a phased
manner. They  started p rov iding free  treatment to  children from b irth till
the age o f 18 years . In last three y ears 6  new  (A ll India Inst itutes of
M edical Sciences (A IIM S) were cons tructed and approval was given for
es tablishment of 71  new  cancer institutes last yea r. He added that to
solv e the problem of human resource  they  changed the rules of M ed ical
Council of India A ct, as a result 55 per cent seats increased  for Bachelor
of M ed icine and Bachelor of Surgery  (M .B .B.S.) and a round 80 pe r cent
sea ts w ere increased  for Post Graduate  (PG ) M ed ical degree courses.
He , howev er, ex pressed  concern over the news  of M ed ica l Council of

India (M CI) that 16,000 M .B.B.S. seats were being reduced contrary  to
this government’s claim to enhance human resource. H e requested the
government to ponder over this.

Referring to government’s emphas is on address ing the prob lems  of
minorities, the Leader of the Opposition said that the  government should
fo llow their words in practice by  including interest of all communities in

their policies and  decisions  and only  then a  united  India  could be
realised. He  concluded  by  say ing tha t for the unity  and integrity  of the
country , it was necessary  tha t bo rde rs o f the country  remain sa fe. He
hoped  tha t subs tantive  ta lks  would be init iated soon w ith neighbouring
countries.
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Supporting the M otion o f Thanks to the Pres ident’s  A ddress,
Shri Pyarimohan M ohapa tra, an independent M ember of the Rajya
Sabha, we lcomed the  emphas is given on e -gov ernance, d igitisation,
manufacturing sector, tourism, agro industries, agriculture and emphasis
on dev elopment as per the tradition and  culture of a place. He
appreciated the s ty le  of gov ernance of the Prime M inis ter in Guja rat as
a Chief M iniste r. In democracy  w hen people  give a clear mandate, it

gives  authority  and  autho rity  should be ex ercised judiciously . He  sa id
tha t the re had  been too much indecision and country  needed a decis ive
person. H e, however, cautioned that same model could  not work
ev eryw here and there should be structural changes  compatible w ith
native culture and tradition of a place. He stated that governance should
be  given in the  hands of v illages through Panchay ats . Instead of
thrusting models and schemes he said , let every  S tate decide its future.

He further spoke on government’s idea of elimination of poverty  and
its subsequent crit icism. He  said that the idea of elimina tion o f poverty
was not going to he lp any body . Instead, M inimum Prosperity  Lev el
(M PL) should  be decided. Regarding job creation and stra teg ic labour
intens ive manufacturing secto r he  said, manufacturing sector had  nev er
been and would never be labour intensive. Corporates  would  look for
smalle r and smaller work force. H e requested the government to
concentra te on micro, small and medium enterprises and part icularly ,
small industries, a rtisans and craftsmen to enhance job  av enues. He
further requested that out o f 50 tourism circuits mentioned in the

President’s address , f ive may  be giv en to O disha being a  place of
he ritage, cultural tourism as  well as anthropo logical tourism.

Reply ing to the  discussion on 11  June 2014, the Prime M iniste r,
Shri N arendra M odi remarked that the  discussion had been quite
successful. M embers  of all po lit ica l parties exp ressed the ir v iew s,
suggestions and expectations. He thanked the M embers while assuring

that the government would try to utilize their suggestions in a constructive
manner in future. H e a lso  ex pressed  gratitude  to  people  of the country
fo r g iv ing p rio rity  to  a stable gov ernment in their mandate.

The  Prime M inister stressed on strengthening of federal structure  of
the country . He  said that fo r country ’s prosperity  it w as necessary  to
empower S tates. He sta ted tha t he had been Chief M iniste r o f G ujarat

and hence  understands the  problems of Sta tes  very  w ell in case the
government a t Centre does not pay  heed to them. Hence , through
President’s A ddress , the s tress was laid on the idea  of co-operative
federalism. He said  that the Prime M iniste r and all Chief M iniste rs
should work as team India  so  tha t S tates could contribute in grow th of

The Journal of Parliamentary Information



Sessional Review

viz.

449

the nation. Speaking on inquisitiveness of people regarding Gujarat model,
he  ex plained , if a  sta te gov ernment implements some good policy— to
learn, accep t and implement that policy  in your own State is G ujarat
model. He appreciated the fact that States were talking about development
mode l. He sa id that such atmosphere of competition w ithin States in this
regard should be  encouraged. H e, howev er, said that the model of one
State could not be imposed on other States. Development model of desert

area like Kutch cannot be applied on green belt area like V alsad. Priorities
and p roblems  of a S tate should be taken ca re of in such matters.

Further, speaking  on eastern States like Odisha, B ihar, W est Bengal
and  North Easte rn Sta tes, he said  that special attention would  be given
to  them as they  lag  behind  in growth in comparison to  wes tern S tates.
He  stressed on all inclus ive  growth strategy . He  further said  that

innov ativ e policies  and p rogrammes should be dev ised  fo r the g row th
and integ ration of north eas tern States w ith other States. One of them
could be frequent inte raction of students/officia ls of north easte rn
States  w ith othe r S tates to have better unders tand ing  of each o ther’s
problems, culture and other issues. This w ould  strengthen the unity  and
integrity  of the  country . He spoke o f the government’s v ision o f ‘O ne
India -Great Ind ia’ which would go beyond the barrie rs o f caste, creed,
language and  reg ion. He  sa id that they  y earn for a  united  India  while
keeping its d ive rsity  intact.

The Prime  M inis ter said that a culture should  be evo lved where in
instead of tailor-made  solutions, all Sta tes hav ing s imilar characteristics
and p roblems  could dev elop a common sy stem to  resolv e their issues.
Like H ima lay an S tates have  different problems than low land areas.
Regarding  coastal regions , he  sa id that India ’s sea shores could
become ga tew ay  to country ’s prosperity . A s referred  in President’s
A ddress, he said  that separate mechanism would  be  made to develop
the w hole coastal belt. Land-locked States have separate problems 

some States had been infected w ith M aoism. Hence, to resolve specific
problems of Sta tes, state  gov ernments and centra l government should
work toge the r. A s regards  ag riculture, he said that country  w as hav ing
agro-climate  zones. Howev er, wheat grow ing  States  have different
problems than rice growing  or sugarcane  growing S tates. He, thus,
advoca ted  issue-centric focussed efforts  to  resolv e issues.

Further, emphasizing on good governance, he said that first condition
of democracy  is  that its gov erning body  should be answ erab le to
citizens. Poorest of poor should have hearing. H e requested a ll to
support them in their endeavour towards good governance. Speaking on
rampant corruption in the country  he said that before the world, country ’s



450

image had  become of ‘scam Ind ia’ and  this had given a  jolt to India ’s
progress. Referring towards the incidences of rapes, he said that country ’s
tourism had suffered severely. He said that politics over matters like rapes,
terrorism, naxalism should s top and urged all to rise above this  and work
with collective responsibility  to bring a way  out and save country ’s image.
To stop corruption, he said that a Sta te must be policy -driven. If policies
are in black and  white  the re is no scope for d iscrimination. To curb

corruption, he said, technology  could play  a b ig ro le. He ex plained how
online tracking  of mov ement of f iles, installation of CCTV  cameras, e-
tendering, biometric system could b ring transparency  and keep check on
corruption. He further sa id that of late the respect fo r Parliament by  the
people  has declined . There  had been a general percep tion that peop le
hav ing  criminal background  jo in Parliament. He  said that it was  the ir
collective responsibility  to remove this perception. In order to remove it, he
suggested that Supreme Court could be requested to expedite all cases
where  FIR had been lodged  agains t M embers  of Parliament so  that
justice could be  de liv ered  w ithin a year. He said  that guilty  should be
punished and  innocents  should be absolved . S imilar order should be
fo llowed in Sta te assemblies  and  thereafte r in corporations. This  way ,

w ith consensus, politics could be decriminalized. Regarding black money ,
he mentioned that as soon as they  came to power they  constitute Special
Investiga tion Team (SIT) in this  regard  on priority  basis, which w as
pending  since 2  years.

He sa id that biggest crisis of the  country  today  was that people had

lost faith in government. He  ca lled  upon M embers  of all parties to
support them, to guide  them in their effort to rev iv e this faith. He urged
ev erybody  to  leave behind bit terness  of politics and to work w ith
responsib ility  to fulfil aspirations  of the  country .

During the Sess ion, ob ituary  references  were made  on the passing
away  of Shri Bangaru Laxman, Shri Bhuvnesh Chaturvedi, Shri Khushwant

Singh, Shri Scato Swu, Shri A dhik Shirodkar, Shri R.N. A rya , a ll former
M embers; Dr. N. Janardhana Reddy , sitting M ember and Shri Gopinathrao
M unde, M inis ter of Rural Deve lopment, Panchaya ti Raj and  Drinking
W ater and Sanita tion.

M embers s tood in s ilence for a short w hile as a mark o f respect to
the memory  o f the deceased.
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STATE LEGISLATURE

ANDHRA PRADESH LEGISLATIVE COUNCIL*

The Twentieth Sess ion of the  A ndhra  Pradesh Legisla tiv e Council

commenced on 21 June 2014 and was adjourned   on 24  June
2014. There were  3 sitt ings in all.

On 21  June 2014, the G overnor,
Shri E.S.L. Narasimhan addressed members of both the State Legislative
Council and the  State Leg islative A ssembly .

During the Session, the A ndhra  Pradesh
Public Employment (Regulation of A ge of Superannuation) (A mendment)
B ill, 2014 (as passed by  the A ndhra Pradesh Legislative A ssembly ) was
passed by  the S tate Legis lat ive  Council.

During the Sess ion, ob ituary  references  were
made on the passing away  o f Dr. N . Janardhan Reddy , former member
of the State  Legislative A ssembly  and 24 s tudents w ho lost their liv es
in a fata l incident in Beas Rive r in H imachal Pradesh recently .

* Material contributed by the A ndhra Pradesh Legislature Secretariat
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sine die

Address by the Governor: 

Legislative business: 

Obituary references: 
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1. PERIOD OF THE SESSION 4 June  2014 to  11 June 2014

2. NUMBER OF SITTINGS HELD 6

3. TOTAL NUMBER OF SITTING HOURS 22 Hours 51 miniutes

4. TIME LOST DUE TO INTERRUPTIONS/ 0 hours 16 minutes
FORCED ADJOURNMENTS

5. GOVERNMENT BILLS

(i) Pending at the  commencement
of the Sess ion Nil

(ii) Introduced Nil

(iii) Laid on the  Tab le as passed  by the
Rajya Sabha Nil

(iv) Re turned by the Rajya Sabha with any
amendment/Recommendation and laid
on the  Tab le Nil

(v ) Discussed Nil

(vi) Passed Nil

(vi i) W ithdrawn Nil

(viii) Negatived Nil

(ix) Part-discussed Nil

(x ) Returned  by the Rajya Sabha without any
Recommendation Nil

(xi) Pending  at the end of the S ession Nil

6. PRIVATE MEM BERS ’ BILLS

(i) Pending  at the commencement of the Sess ion Nil

(ii) Introduced Nil

(iii) Discussed Nil

(iv) Passed Nil

(v ) W ithdrawn Nil

(vi) Negatived Nil

(vi i) Part-discussed Nil

(viii)  Pending at the  end  of the Sess ion Nil

7. NUM BER OF DISCUSSIO NS HELD UNDER RULE 184

(i) Not ice received Nil

(ii) Admitted Nil

The Journal of Parliamentary Information
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(iii) Discussed Nil

8. NUMBER OF MATTERS RAISED 34
UNDER RULE 377

9. NUMBER OF MATTERS RAISED
ON URGENT PUBLIC IMPORTANCE
DURING ZERO HOUR 1

10. NUMBER OF DISCUSSIONS HELD
UNDER RULE 193 Nil

(i) Notice received 1

(ii) Admitted Nil

(iii) Discussion held Nil

(iv) Part-discussed Nil

11. NUMBER OF STATEMENTS MADE Nil
UNDER RULE 197

12. STATEMENTS MADE BY MINISTERS Nil

13. ADJOURNMENT MOTION

(i) Notice received Nil

(ii) Brought be fore  the  House Nil

(iii) Admitted Nil

14. NUMBER OF MATTERS RAISED BY W AY Nil
OF CALLING ATTENTION

15. GOVERNMENT RESOLUTIONS

(i) Notice received Nil

(ii) Admitted Nil

(iii) Moved Nil

(iv) Adopted Nil

(v ) Negatived Nil

(vi) Part-discussed Nil

16. PRIVATE MEMBERS’ RESOLUTIONS

(i) Notice received Nil

(ii) Admitted Nil

(iii) Moved Nil

(iv) Adopted Nil

(v ) Negatived Nil

(vi) Part-discussed Nil

17. GOVERNMENT MOTIONS

(i) Notices rece ived Nil

(ii) Admitted Nil

(iii) Moved & Discussed Nil
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( iv ) Adopted Nil

(v ) Negat ived Nil

(vi) W ithd rawn Nil

(v ii) Part-discussed Nil

18. PRIV ILEGES MOTIO NS

(i) Notice received Nil

(ii) Brought be fore  the  House Nil

(iii) Consent withhe ld by S peaker Nil

( iv ) Observation made by S peaker Nil

19. TO TAL NUMBER OF V ISITOR PASS ES
IS SUED DURING THE SES SION 3,678

20. TO TAL NUM BER O F Q UES TIONS  ADMITTED Nil

21. NUM BER OF NEW  M EMBERS S W ORN-IN 513 Members  on 5 June 2014
W ITH DATE 17 Members on 6 June 2014

4 Members on 9 June 2014
1 Member on 10 June 2014
1 Member on 11 June 2014

22. W O RKING OF PARLIAM ENTARY  COMM ITTEES

Sl. Name of the  Committee No . of si ttings No. of
No. he ld during the Reports

pe riod  4 June to presented
14 June 2014

1 2 3 4

i) Business Advisory  Committee — —

ii) Committee on Absence of M embers
from the Sittings o f the House — —

iii) Committee on Empowerment of women — —

iv ) Committee on Est imates — —

v ) Committee on Ethics — —

vi) Committee on Government Assurances — —

vii) Committee on Member o f Parliament
Local Area Deve lopment Scheme
(M PLADS) — —

vii i) Committee on Papers  Laid on the  Tab le — 1

ix) Committee on Pet itions — —

x ) Committee on Private Members’ Bil ls
and Resolutions — —

xi) Committee of Privileges — —

xii) Committee  on Public  Accounts — —

xiii) Committee on Pub lic Undertakings — —
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x iv ) Committee on Subordinate Leg islat ion — —

xv ) Committee on the W e lfare of Scheduled
Castes  and  Scheduled Tribes — —

xvi) General Purposes Committee — —

xv ii) House Committee

(a) Accommodation Sub-Committee — —

(b ) Sub-Committee  on Amenit ies — —

xv ii i) Lib rary C ommittee — —

xix) Railway Convention Committee — —

xx ) Rules Committee — —

1 2 3 4

i) Jo int Committee on Offices  of Profit — —

ii) Jo int Committee on Salaries and
Allowances  of Members  of Parl iament — —

i) Committee on Agriculture — 3

ii) Committee on Chemicals and  Fert ilizers — —

iii) Committee on Coal & Steel — —

iv ) Committee on Defence — —

v ) Committee on Energy — —

vi) Committee on Ex ternal Affairs — —

vii) Committee on Finance — —

vii i) Committee on Food, Consumer Affairs
and Public  Distribution — —

ix) Committee on Information Technology — —

x ) Committee on Labour — 3

xi) Committee on Petroleum &
Natural Gas — —

xii) Committee on Railways — —

xiii) Committee on Rural Deve lopment — —

x iv ) Committee on Social Jus tice  &
Empowerment — 1

xv ) Committee on Urban Deve lopment — 1

xvi) Committee on W ater Resources — —

JOINT/SELECT COMMITTEE

DEPARTMENTALLY RELATED STANDING COMMITTEES
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Sl. Name of Forum No. of Meetings No. of
No. he ld during lectures

the  period held

1. W ater C onse rvat ion and Management — —

2. Children — —

3. Y outh — —

4. Population and  Pub lic Health — —

5. Global W arming and Climate Change — —

6 Diaster Management — —

7. Art isans and Crafts  People — —

8. Mil lennium Development Goals — —

Sl. Name of Forum No. of Mee tings he ld
No. during the period

1. Parliamentary Forum on Children —

2. Parliamentary Forum on W ater
Conservation and Mangement —

3. Parliamentary Forum on Y outh —

4. Parliamentary Forum on Population
& Public Health —
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1. PERIOD OF THE SESSION 9.6.2014 to  11.6.2014

2. NUMBER OF SITTINGS HELD 3

3. TOTAL NUMBER OF SITTING HOURS 15 Hours and 28 minutes

4. NUMBER OF DIVISIONS HELD Nil

5. GOVERNMENT BILLS

(i) Pending  at the commencement of 60
the Session

(ii) Introduced Nil

(iii) Laid on the Table as passed by  the  Lok Sabha Nil

(iv) Returned by  Lok Sabha w ith any Nil
amendment

(v ) Re ferred to Se lect Committee by the Nil
Rajya Sabha

(vi) Referred to  Joint C ommittee  by the Nil
Rajya Sabha

(vi i) Referred to  the  Department-related Nil
Standing Committees

(viii) Reported by Se lect Committee Nil

(ix) Reported by  Joint Committee Nil

(x ) Reported by  the  Department-related Nil
Standing Committees

(xi) Discussed Nil

(xi i) Passed Nil

(xiii) W ithdrawn Nil

(x iv ) Negatived Nil

(xv) Part-discussed Nil

(xvi) Returned by  the  Rajya S abha without any  Recommendat ion Nil

(xv ii) Discussion pos tponed Nil

(xviii) Pending  at the end of the S ession 60

6. PRIVATE MEM BERS  BILLS

(i) Pending  at the commencement of the 71
Session

(ii) Introduced Nil

(iii) Laid on the Table as passed by  the  Lok Sabha Nil
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(iv) Re turned by the Lok Sabha with any  amendment Nil
and  laid on the  Tab le

(v ) Reported by Jo int Committee Nil

(vi) Discussed Nil

(vi i) W ithdrawn Nil

(viii) Passed Nil

(ix) Negatived Nil

(x ) Circulated  for eliciting opinion Nil

(xi) Part-discussed Nil

(xi i) Discussion postponed Nil

(xiii) Mo tion for circulation of Bill  negatived Nil

(x iv ) Referred to Se lect Committee Nil

(xv) Lapsed due to retirement/death of Nil
Member-in-charge o f the Bi ll

(xvi) Pending  at the end of the S ession 71

7. NUMBER OF DISCUSSIONS HELD UNDER RULE 176
(MATTERS OF URGENT PUBLIC IMPORTANCE)

(i) Notices rece ived Nil

(ii) Admitted Nil

(iii) Discussions held Nil

NUMBER OF STATEMENT MADE UNDER RULE 180
(CALLING ATTENTION TO MATTERS OF URGENT
PUBLIC IMPORTANCE)

8. STATEMENT MADE/LAID ON THE TABLE BY  MINISTERS Nil

9. HALF-AN-HOUR DISCUSSIONS HELD Nil

10. STATUTORY RESOLUTIONS

(i) Notices rece ived 1

(ii) Admitted Nil

(iii) Moved Nil

(iv) Adopted Nil

(v ) Negatived Nil

(vi) W ithdrawn Nil

11. GOVERNMENT RESOLUTIONS

(i) Notices rece ived Nil

(ii) Admitted Nil

(iii) Moved Nil

(iv) Adopted Nil

12. PRIVATE MEMBERS’ RESOLUTION

(i) Received Nil

(ii) Admitted Nil
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(iii) Discussed Nil

(iv) W ithdrawn Nil

(v ) Negatived Nil

(vi) Adopted Nil

(vi i) Part-discussed Nil

(viii) Discussion Postponed Nil

13. GOVERNMENT MOTIONS

(i) Notices rece ived 1

(ii) Admitted 1

(iii) Moved & discussed 1

(iv) Adopted 1

(v ) Part-discussed Nil

14. PRIVATE MEMBERS’ MOTIONS

(i) Received Nil

(ii) Admitted Nil

(iii) Moved Nil

(iv) Adopted Nil

(v ) Part-discussed Nil

(vi) Negatived Nil

(vi i) W ithdrawn Nil

15. MOTIONS REGARDING MODIFICATION OF STATUTORY  RULE

(i) Received Nil

(ii) Admitted Nil

(iii) Moved Nil

(iv) Adopted Nil

(v ) Negatived Nil

(vi) W ithdrawn Nil

(vi i) Part-discussed Nil

(viii) Lapsed Nil

16. NUMBER, NAME AND DATE OF PARLIAMENTARY NIL
COMMITTEE CREATED, IF ANY

17. TOTAL NUMBER OF VISITORS’ PASSES ISSUED 2,264

18. TOTAL NUMBER OF VISITORS 5,325

19. MAXIMUM NUMBER OF VISITORS’ PASSES ISSUED ON 11 on 1.3.2013
ANY  SINGLE DAY , AND DATE ON W HICH ISSUED

20. MAXIMUM NUMBER OF VISITORS ON ANY 356 on 23.4.2013
SINGLE DAY  AND DATE

21. TOTAL NUMBER OF QUESTIONS ADMITTED

(i) Starred Nil

(ii) Unstarred Nil

(iii) Short-Notice Quest ions Nil
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22. DISCUSSIONS ON THE WORKING OF THE MINISTRIES Nil

23. WORKING OF PARLIAMENTARY  COMMITTEES

Name of Committee No . of meetings No. of
he ld during the Reports

pe riod  from presented
1 April  2014– during the
30 June 2014 231st  S ession

(i) Business Advisory  Committee 1 Nil

(ii) Committee  on Subordinate Legislation 1 Nil

(iii) Committee on Petitions 1 Nil

(iv) Committee of Privileges Nil Nil

(v ) Committee on Rules Nil Nil

(vi) Committee on Government Assurances 3 Nil

(vi i) Committee on Papers  Laid on the  Tab le Nil Nil

(viii) General Purposes Committee Nil Nil

(ix) House Committee 1 Nil

(x ) Commerce Nil Nil

(xi) Home Affairs Nil Nil

(xi i) Human Resource Development 2 1

(xiii) Industry 1 Nil

(x iv ) Science and Technology,
Environment and Fores ts 1 Nil

(xv) Transport, Tourism and Culture Nil Nil

(xvi) Health and Family W elfare Nil Nil

xvi i) Personnel, Publ ic Grievances, Law and Nil Nil
Just ice

(xviii) Committee  on Ethics Nil Nil

(x ix ) Committee on Prov ision of Nil Nil
Computer Equipment to Members  of
Rajya Sabha

(xx) Committee on Member of Nil Nil
Parliament Local Area Deve lopment
Scheme

24. NUMBER OF MEMBERS GRANTED LEAVE Nil
OF ABSENCE

25. PETITIONS PRESENTED Nil
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26. NAME OF NEW  MEMBERS SW ORN-IN W ITH DATES

Sl. Name of Members  sworn Party Date on
No. Affiliation which sworn

1 2 3 4

1 AITC -do-

25. Dr.  Kanwar Deep  Singh AITC -do-

27. OBITUARY  REFERENC ES

Sl.    Name Sitting Member/
No. Ex-Member

1. Shri Bangaru Laxman Ex-Member

2. Shri Bhuvnesh Chaturvedi -do-

3. Shri Khushwant Singh -do-

4. Shri Scato Swu -do-

5. Shri Adhik Shirodkar -do-

6. Dr. N. Janardhana Reddy Sitting  Member

7. Shri Gopinathrao Munde Ministe r of Rural Development,
Panchayati  Raj and Drinking

W ater and Sanitation

8. Shri R.N. Arya Ex-Member
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APPENDIX IV

LIST OF BILLS PASSED BY THE HOUSES OF
PARLIAMENT AND ASSENTED TO BY THE

PRESIDENT DURING THE PERIOD

1 APRIL TO 30 JUNE 2014

SI. Title of the Bill Date of assent
No. by the President
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1. The  Andhra Pradesh Public Employment (Regulation of Age  of Superannuation)
(Amendment)  Bill, 2014

1. The  Andhra Pradesh Public Employment (Regulation of Age  of Superannuation)
(Amendment) Bi ll, 2014

1. Bihar Viniyog (Sankhya-2) Vidheyak, 2014

2. Bihar Viniyog (Sankhya-3) Vidheyak, 2014

3. Bihar V itt Vidheyak, 2014

4. Bihar Takniki Karamchari C hayan Aayog Vidheyak, 2014

5. Bihar Chikitsha Sewa S ansthan aur Vyakti S uraksha (Sanshodhan) Vidheyak,
2014

6. Bihar Panchayat Raj (S anshodhan) Vidheyak, 2014

1. The  Karnataka S tate  Commiss ion for Backward  Classes  (Amendment)  Bil l, 2014

2. The Karnataka Land  Revenue  (Second  Amendment) Bill , 2012

3. The  Karnataka S akaala S ervices (Amendment) Bill , 2014

4. The Karnataka Tank Conservation and Development Authority Bill , 2014

5. The  Karnataka Appropriation (No .2) Bill , 2014

6. The Karnataka Sugarcane (Regulation o f Purchase and S upply) (Amendment)
Bil l, 2014

7. The Karnataka Home Guards (Amendment) Bill , 2014

8. The Karnataka Professional Educational Ins titutions (Regulation of Admission
and Fixation o f Fee) (Spec ial Prov isions) Bill , 2014

9. The Karnataka Land  Reforms and  Certain other Law (Amendment) Bill , 2014

10. The Universities o f Ag ricultural S ciences (Amendment) Bill , 2014

11. The  Karnataka Appropriation (No .3) Bill , 2014

12. Sri Malai M ahadeshw araswamy Kshethra Development Authority (Amendment)
Bil l, 2014

13. The Karnataka Co-operative  Soc iet ies (Amendment) Bill , 2014

APPENDIX V

LIST OF BILLS PASSED BY THE LEGISLATURES
OF THE STATES AND THE UNION TERRITORIES

DURING THE PERIOD

1 APRIL TO 30 JUNE 2014
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14. The  Karnataka S ouharda Sahakari (Amendment)  Bil l, 2014

15. The Karnataka Prevention of Dangerous Activit ies of Boo tleggers, Drug-offenders,
Gamble rs, Goondas, Immoral Traffic  Offende rs, Slum-Grabbers and Video or
Aud io Pirates (Amendment)  Bil l, 2014

16. The  Karnataka Land Revenue (Amendment) Bill , 2012

1. The  Karnataka S tate  Commiss ion for Backward  Classes  (Amendment)  Bil l, 2014

2. The  Karnataka S akaala S ervices (Amendment) Bill , 2014

3. The Karnataka Tank Development Authority Bill , 2014

4. The Karnataka Appropriation (No. 2) Bill , 2014

5. The  Karnataka Sugarcane (Regulation of Purchase and Supply) (Amendment)
Bil l, 2014

6. The Karnataka Home Guards (Amendment) Bill , 2014

7. The Karnataka Professional Educational Ins titutions (Regulation of Admission
and Fixation o f Fee) (Spec ial Prov isions) Bill , 2014

8. The Karnataka Land  Reforms and  Certain other Law (Amendment) Bill , 2014

9. The Universities o f Ag ricultural S ciences (Amendment) Bill , 2014

10. The  Karnataka Appropriation (No .3) Bill , 2014

11. Sri Malai M ahadeshw araswamy Kshethra Development Authority (Amendment)
Bil l, 2014

12. The Karnataka Co-operative  Soc iet ies (Amendment) Bill , 2014

13. The  Karnataka S ouharda Sahakari (Amendment)  Bil l, 2014

14. The Karnataka Prevention of Dangerous Activit ies of Boo tleggers, Drug-offenders,
Gamble rs, Goondas, Immoral Traffic  Offende rs, Slum-Grabbers and Video or
Aud io Pirates (Amendment)  Bil l, 2014

15. The  Karnataka Land Revenue (Amendment) Bill , 2014

1. The Maharashtra Land Revenue C ode (Amendment) Bill , 2014

2. The Maharashtra Fo rest Produce  (Regulation of Trade) (Amendment) Bill , 2014

3. The City o f Mumbai Primary  Education, the Maharashtra Primary Education, the
Hyderabad C ompulsory Primary Educat ion and the Madhya Pradesh Primary
Education (Repeal) Bill , 2013

4. The Indian Forest (Maharashtra Amendment) Bill , 2013

5. Maharashtra Agricultural Pests and Diseases  (Amendment)  Bil l, 2014

6. The  Maharashtra Vil lage  Panchayats (Amendment and C ontinuance) Bill , 2014

7. The  Maharashtra Value Added  Tax  (Amendment)  Bil l, 2014

8. Maharashtra Pol ice (Amendment and C ontinuance) Bill , 2014

9. The Maharashtra Employment Guarantee (Amendment) Bill , 2014

10. The M aharashtra M unicipal Co rpo rat ions and Municipal C ouncils Temporary
Postponement of Elections (of the Mayors and Deputy Mayors of Certain Municipal
Corporations and Presidents of Certain Municipal Councils due to ensuing general
elections to  the  State Legislative  Assembly ) Bil l, 2014

11. The  Maharashtra Government Servants  Regulat ion of Trans fers  and  Prevent ion
of Discharge of Official Duties  (Amendment)  Bil l, 2014
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12. The Maharashtra Tax Laws (Lavy , Amendment and Validation) Bill , 2014

13. The Maharashtra Medical Practi tioners (Amendment) Bill , 2014

14. The  Dr.  Babasaheb Ambedkar Techno logical Unive rsity  Bil l, 2014

15. The Maharashtra Homeopathic Practitione rs and the  Maharashtra Medical C ouncil
(Amendment)  Bill, 2014

16.  The Maharashtra Po lice  (Second  Amendment) Bill , 2014

17. The  Maharashtra Money-Lending (Regulation) (Amendment) Bill , 2014

18. Amity University Bill , 2014

19. Spicer Adventis t University  Bil l, 2014

20. The Maharashtra Approp riat ion Bill , 2014

21. The  Maharashtra (Second S upplementary)  App ropriation Bi ll,  2014

1. The City o f Mumbai Primary  Education, the Maharashtra Primary Education, the
Hyderabad C ompulsory Primary Educat ion and the Madhya Pradesh Primary
Education (Repeal) Bill , 2013

2. The Indian Forest (Maharashtra Amendment) Bill , 2014

3. The  Maharashtra Agricultural Pests and Diseases  (Amendment)  Bil l, 2014

4. The  Maharashtra Vil lage  Panchayats (Amendment and C ontinuance) Bill , 2014

5. The  Maharashtra Value Added  Tax  (Amendment)  Bil l, 2014

6. The  Maharashtra Pol ice (Amendment C ontinuance) Bill , 2014

7. The  Maharashtra Entertainments Duty  (Amendment and Cont inuance) Bil l, 2014

8. The Maharashtra Employment Guarantee (Amendment) Bill , 2014

9. The M aharashtra M unicipal Co rpo rat ions and Municipal C ouncils Temporary
Postponement of Elections (of the Mayors and Deputy Mayors of Certain Municipal
Corporations and Presidents of Certain Municipal Councils due to ensuing general
elections to  the  State Legislative  Assembly ) Bil l, 2014

10. The  Maharashtra Government Servants  Regulat ion of Trans fers  and  Prevent ion
of Discharge of Official Duties  (Amendment)  Bil l, 2014

11. The Maharashtra Tax Laws (Lavy , Amendment and Validation) Bill , 2014

12. The Maharashtra Approp riat ion Bill , 2014

13. The Maharashtra Medical Practi tioners (Amendment) Bill , 2014

14. The  Dr.  Babasaheb Ambedkar Technological University  Bil l, 2014

15. The Maharashtra Homeopathic Practitione rs and the  Maharashtra Medical C ouncil
(Amendment)  Bill, 2014

16. The Maharashtra Po lice  (Second  Amendment) Bill , 2014

17. The Maharashtra (S econd Supplementary ) Approp riat ion Bill , 2014

18. The  Maharashtra Money-Lending (Regulation) (Amendment) Bill , 2014

19. Amity University Bill , 2014

20. Spicer Adventis t University  Bil l, 2014

21. The Maharashtra Land Improvement Schemes (Amendment) Bill , 2013

22. The Maharashtra Land Revenue C ode (Amendment) Bill , 2014

23. The Maharashtra Fo rest Produce  (Regulation of Trade) (Amendment) Bill , 2014

MAHARASHTRA LEGISLATIVE ASSEMBLY
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* Bil ls await ing assent.

1. The Od isha Appropriat ion Bill , 2014

1. The  Sikkim Appropriation Bill, 2014

2. The  Sikkim Appropriation Bill, 2014

3. The S ikkim Po lice (Amendment)  Bill, 2014*

1. The Uttar Pradesh Highe r Education Services Commission (Second Amendment)
Bil l, 2014

2. The Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalaya (Sanshodhan) Vidheyak,
2014

3. The Uttar Pradesh Moto r Vehicles Taxat ion (Amendment) Bill , 2014

4. The Uttar Pradesh Value Added Tax (Amendment) Bill , 2014

5. The  Uttar Pradesh S ahkari Gram Vikas Banks (Amendment) Bill , 2014

6. The Uttar Pradesh Public Premises (Eviction of Unauthorised Occupants) (Amendment)
Bil l, 2014

7. The  Uttar Pradesh S tate  Univers ities (S econd Amendment)  Bil l, 2014

8. The  Uttar Pradesh Appropriation Bil l, 2014

1. The  Uttar Pradesh Mo tor Vehicles  Taxation (Amendment) Bill , 2014

2. The  Uttar Pradesh S ahkari Gram Vikas Banks (Amendment) Bill , 2014

3. The Uttar Pradesh Highe r Education Services Commission (Second Amendment)
Bil l, 2014

4. The Uttar Pradesh Public Premises (Eviction of Unauthorised Occupants) (Amendment)
Bil l, 2014

5. The  Uttar Pradesh Appropriation Bil l, 2014

6. The  Uttar Pradesh State Unive rsit ies (Second Amendment)  Bil l, 2014

1. Uttarakhand  Appropriation ( firs t supplementary of 2014-15) Bill , 2014

2. Uttarakhand State Legislature  (removal of disqualification) (Amendment) Bill , 2014

3. Uttarakhand  State Legis lature (Salary and Allow ances of Officers) (Amendment)
Bil l, 2014

4. Uttarakhand  Subord inate Se rvice C ommission Bill,  2014

5. Uttarakhand  Sanskri t Educat ion Bill , 2014

6. Uttarakhand  Soc iety  Reg istration (Uttarakhand Amendment) Bill , 2014
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The following exclusive CPA Range may be purchased through your local CPA
Branch Secretary. Orders accompanied by payment in Sterling can be forwarded by the
Secretary to CPA Headquarters in London. (All prices include postage and packing. Add 15
per cent for air mail.)

37.00 60.00

8.00 12.00

10.00 15.00

5.00 8.00

1.00 1.50

5.00 8.00

3.00 5.00

2.00 3.00

25.00 40.00

50.00 80.00

15.00 25.00

5.00 8.00

Presentation size 10.00 15.00
Regular size 5.00 8.00

Full size 50.00 80.00
Table size 3.00 5.00

10.00 15.00
8.00 12.00
7.50 12.00

15.00 25.00
17.50 28.00

Name _________________________ Branch ___________________

Address _________________________________________________

   _________________________________________________

   _________________________________________________

(Please specify, as necessary, Standard or Anniversary, Badge, Pullover colour
and size, Tie colour)

Item 1 ___________ Quantity ____________ @ ____________ Total ___________

Item 2 ___________ Quantity ____________ @ ____________ Total ___________

Item 3 ___________ Quantity ____________ @ ____________ Total ___________

Item 4 ___________ Quantity ____________ @ ____________ Total ___________

Pound Sterling US $

PULLOVER

TIE

LADIES SILK SCARF

LADIES BROOCH

FLAG BADGES

CUFFLINKS

ROLLER BALL PEN

BALL PEN

CROSS BALL PEN

WATERMAN FOUNTAIN PEN

CPA VIDEO

JOURNAL BINDER

CPA PLAQUES

CPA FLAGS

BOOKS

ORDERS

THE COMMONWEALTH PARLIAMENTARY
ASSOCIATION RANGE

Distinctive Commonwealth Parliamentary Products
for Members and Officials of the CPA

Office of the Speaker
The Parliamentarian
A Guide for Election Observers
Strengthening Democracy
Parliament and the People


